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“The Lok Sabha met gt Eleven of the
Clock

[Mr SeEaxer in the Chair]

RE. QUESTION OF PRIVILEGE

8HRI JYOTIRMOY BOSU (Diamond
“Harbour): Sir, I had given a privilege
motion against the Prime Minister....
{Interruptions)

MR, SPEAKER: We will take all
these motions and everything on
Monday because we decided that
today we will take up only the reyular
business. We will take up all these
motions on Monday.

oft oy fem@ (i) : QAT AV &

www wgew c A8 & vl

Everything will be taken up on
Monday. After all, we should stick to
something. We decided that there will
be nothing else on "Saturttay

ot vy P T A0 mrdar
gfrd fec M damr vor & wfdr )
I grder oY fis g 7w B ook w0
Afed 1 w9 %7 $aer SR
&Y T

mm:‘ﬁﬂm‘fﬂ, avY
&9 I for g

3
ot wy ford : g 3 wuTar Eww T

T 1 9E A% we fafed wT ¥

wag & S 7 oY gwrw & femr

arfearaed Wie & fag. W am Aat

IV Y AT LA § Wl wwy €

WIS WA sEaTE arfed sfag | (swwenr)

WA WY g AW £ gw ar
g &t A QY A § femc s &
fog ae7 @ & < O Ay § gF A
avET gy § | (wwwm)

MR. SPEAKER: I am not taking up
any motion today. Everything will be
taken up on Monday, not today. We
are not taking up anything today,
except the regular buginess,

ot siwr ww fag (Y9U)
fafadrer Avaw ar & wfgsrcedl wr d
ot gw s WY § | (vaewra)

oft vy fored : oy 7 g Ot
saT wTRs o Aifew wror wEY W,
#few w7 gz oY & g a1 e fafader
Ay 7Y WY | v goew ¥ @Y
fog wrf § (worwaw)

weaw wgnew A T § Y

WTaT R WA |
Some Members come and give mo-

tions, They can withdraw then mo-
tions. I have told a number of times
in the House that unless they them-
selveg are under pressure, why should
others get exercised over it?

oft wy forwrlt : Awwre o Y
Fodarftag orod Wt der gl
[gm FAY ¥ g7 Ani AT gAT AT TG E
fir arferariizdy sy fvm {wrenr)
g PN AT AT § | 49 & Y



3 Re, Question of
Privilege
g T4 7wy wifgy W aged F
wifgs 78 wv & wmnIrE g
(wrawix) wwX W@ w9 QF fREE
W fad doaf g A @
g |
L R o
I am sorry this cannot be a matter of
privilege. .
1% FFI AT g,
qlwa T § WX arfew & dar § ar
TR R AT EF § |
He has the nght Why should you
presume that he has been pressuris-
ed?
ot wmw wwm faw (3EEW)
w17 g9 /1Y £ a™ g7 Afad 1 =
¥ Ffgd | T e e ¥ & fa g
3Q wHeww ¥ AT qY gaT gt @
& wrq g famrT a97 $I W19 §
saferg wTg gArdY amay &1 g7 Sifad )
oft oy fowd gTEE A wETE .
The King can do no wrong.
3q zq #7137 A gy & fegfma
ardY H1€ AT q31 FT AFAT E

Indira Gandh: can do no wrong'
{Interruptions)

MR SPEAKER When the motions
come 1 have to say ‘whether, on the
face of 1t, 1t 1s 1n order or not. I fail
to understand why you should object
when a Member withdraws 1t,

oft Ay fomd : &5 7% Nfew fear
a1, g% fewr wft w31 W% ury AEY wer
ar g wn w3 1 7 uF fave § wigs adfr
g o

oft wiwe vqe fog: ¥ @) fame &
SqTEr AEY ST

TR RGN < WA T wme
T Y o &)

oft oy foed : oF uw fawe g
@ 7 wrf wofa agy @ wifgd .

AUGUST 21, V748

Re. Quastion of ¢
Privilege
(wramrr) wTgaw & fog gE@T O

® T Y wiwdm §  wwiee ww
q w5 919 W Ay Agd 1 (=waw)

MHE SPEAKER: Today we will not
take up any other business. All other
motions will be taken up on Monday.

oft uq] fom®: wv ag  awr
ger WY &, A8 gm & WY wmar )
Y w7 QY fawe & g) wwar § wad fad
7 fawz =% 79 |
SHRI JYOTIRMOY BOSU On a
point of order How can the motion

be withdrawn without the concurr-
ence of the Houge?

MR SPEAKER Any member can
withdraw at any time before the
House 15 seized of 1t

SHRI MADHU LIMAYE Mr
Jagannath Mishra, did you sign that
apphication for grant of licence”

H e fem (wgadd)
w7 faug &1 ¥R qf R G

ot vy fowd : oA AT Qe WA
FATXATTRIZARTAA A G4 q2A1 77
wm % fgTag) 9 Aww gE
FfgT Mg 74

You have given your personal ex-
plantion. Now you keep gquiet

A ®Y mAgfy T 9w wix-
w=da Ager &7 grar & o fafader
YA w¥re aT & 1 g Ff JeA
AT F AT A § N Ay g gy
g1 (=)

oft e faw : AT oW g
a7g § waTET wH IvR femEw
T A g9 @I A AEr AHY a4 1 g
g7 W fwg



o are excited aboui things.

5 Re, Question of BHADRA 9, 1806 (SAKA)

Privilege
SHRI J. MATHA GOWDER (Ni-
giris). Why don't you ask them ftr
sit down?

ff wmmwan faw @ gawraY
sgnd gw et gw  oftford, s &
oY FEAT § FA B A0 WG I 1T |
WITNF FIRT SR § (4 BT7H BT AE¢
934 &7 &1 WALmE TLE T e 4
g W1 AEi AN & |
11.14 hrs,
[Mr, DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: Please
sit down. May 1 request the hon,
members to calm themselves down for
some time? I am quite sure that you
all have many important things, you
But they
cannot be settled in this way. There-
fore the besi thing is to hear you one
or two minutes each. You can make
your submissions. 1 will hear frem
{his side of the House alsu.

There will be no partiality. I will

hear this side also. Now, Shri Madhu
Limaye

SHRI MADHU LIMAYE: On 28th
August, 1974, the House discussed my
privilege notice. ...

MR. DEPUTY-SPEAKER, We have
all seen your motion,

st oy fowd : ¥ A W @y
®IAT ATEIT ) FA A Arfew faar g,
IET 98 F GA WTEA §, waiE www
Aad dW A AA T v
e ger, afed fafas Arfew
gY AT g o
PROF. MADHU  DANDAVATE

(Rajapur): It is better that he reads
his notice,

MR. DEPUTY-SPEAKER. Mr.
Madhu Limaye, kindly sit down. You
will have your points of order. This
notice of your motion has been cir-
culated to all the Members,

Re. Question of 6
Privilege
SHRI MADHU LIMAYE: No. The
motion is circulated, not thig notice.
This is a privilege motion. That is
why I am reading it,

On 28th August, 1974 the House dis-
cussed my privilege notice against
Prof. Chattopadhyaya, Shri L, N.
Mishra and 21 alleged signatorieg to
the Memorandum recommending issu-
ance ot licences to the Pondicherry
parties After hearing members from
both sides, including the Ministers,
you (‘you' means the Speaker) made
the following observaticns. I quot
from the Debate Part II, page (2.1)
of 28th August 1974:—

-
“It 1s a very important subject";

“We must apply our mind and
settle down some procedures;”

“If people go to the extent of get-
ting forged signatures, we
have to go into the matter
thoroughly;”

“if the Minister is in possession of
certain facts" -whether he
should not “either ask for in-
formation from the member
or at least convey to the
Speaker";

“I cannot give any off-hand rul-
ing.. We will take up this
subject again...and consider
what procedure to adopt.”

ag T &1 AEAEEANT E )

So, Sir, you stressed the gravity of
the matter and said that it would be
discussed again I have given a
motion. The Congress Members al-
leged to be involved have alsg given
motions, You have already admitted
certain motions.

Whepn the matter ig pending in the
House, can the Prime Minister seek to
pre-empt and bypass the House? This
is what she is trying to do. She wants
to hush up the whole matter.

7% AW gz §



7 Re, Question of
Privilege
8hri Madhu Limaye]

She wants to shield the culprits.
She does not desire to clear those who
are really innocent. The Nationul
flerald hag published a report to the
effect that the Prime Minister advised
members against a parliamentary
probe and suggested that the CBI
should be askedq to deal with the
matter. The National Herald, as
everybody knows, is the paper of the
Prime Minister and the Home Minister.

This is serious. This is a gross
contempt of the House and attempt to
pressurise the members of the Con-
gress Party into withdrawing their
request for your protection and a
parliamentary probe into the whole
murky affair. It is alsp an insult to
you and the House.

AN AFIRG, 20 WIEAT A qUA
=gfarra Tdiw § WY &7 AT gIF
FTATAN AT | 1 F Haw AY. 4L
o, g ¥ AdY g amew g
SETEY 9 F 7 & ford %% Aifeg fzam)
4T AAY grO §IT F) AT FIR
g7 ==t $1 7 gw J] W AW
forar 97 T & 1 §FAT &Y AR FAT 2

MR, DEPUTY-SPEAKER: I
plead with the Members. I just come
to the Chair like that. I am not in
the know of all these notices. As a
matter of fact, when Shri Madhu
Limaye was referring to a certain
notice he has given, I was under the
wrong impression that it was some-
thing else because this matter was not
brought before me, and as he was
reading through the letier I was fumb-
ling with the papers. It is only now
that I see your notice. I will request
you to appreciate that a man takes a
little time to know where he stands
svhen he is in the floods. ..(Interrup-
tions) Now, let us do things in a calm
manner and in a meaningful manner.

Shri Goswaml.

SHRI SHYAMNANDAN MISHRA:
Would it not be more proper that I
also make my complaint about the

will

AUGUST 31, 1974

Re. Question of 8
Privilege

breach of privilege and then the gther
side can be heard?

MR DEPUTY SPEAKER: All right.

BHR] SHYAMNANDAN MISHRA:
Would it not be more proper that I
algo make my complaint about the
breach of privilege and then the other
side can be heard?

MR. DEPUTY SPEAKER: All right,

SHRI SHYAMNANDAN MISHRA:
You will kindly recall that I had
earlier given notice of a privilege
motion against the hon Minister of
Commerce, That is still pending with
you. In the meantime a breach of
privilege or even contempt of the
House has already taken place and 1
am going to submit to you the grounds
on which I think that a contempt of
the House or a preach of privilege has
occurred. You will also be good
enough to recall that 20 Members of
Parliament had demied that they had
appended their signature to a lelter
for grants of licence. And in doing
so they had also, many of them made
a request to the Chair to appoint a
Committec to go into the whole atairs
to institute a parliamentary probe into
the whole affair. Thereby they
thought that the blot that is brought
op their reputation could be com-
pletely washed of. So that is before
you. That is before the entire House.
This request publicly made, specifically
made, unequivocally made by the
Members whose signatures were alleg-
ed to be associated with a letter, in
connection with grant of licence is
before you, Subsequenily, many of
these members wrote to you that they
wanted a probe to be instituted into
the matter as expeditiously as possi-
ble. Now all that it ig before you,
you are seized of those letters or
Motions In the meantime we are
told them one of those members are
now being pressurised to withdraw
letters or Motions from you. This is
for you to inform us how all this is
going on, because, the Fouse has al-
ready been told earlier in the presence
of all us that they wanted a parlia-
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mentary probe to be instituted to this
matter. And later the mnewspapers
have reported that they had written
to you withdrawing their potices, We
would like to know whether these
nonourable gentlemen had submitted
such a request in writing to you or
not, and whether the process of with-
drawal of letter has not already begun.

The second thing is this. You will
recal] that there are motions tabled
by some other hon'ble Memberg of the
House to institute a parliamentary
probe by two hon. Members. There
are already two motions on the sub-
ject.

And thirdly,—this 1g the third
ground,—now the House is seized of
this matter quite clearly and squarely.
‘The Chair was pleased to say that this
required a thorough probe and he
would go into the matter at a leter
stage.

So my submission 18 that the House
is fully seized of the matter. This
matter is before the House, And in
the meantime comes the tidings
through newspapers that the hon
Minister of Parliamentary Affairs er-
ganised a meeting of the members of
his own party to impress upon them
the need not to press for the institu-
tion of such a probe. That is there.
This is contained in the report of the
National Herald and we also see from
the Bulletin that is circulated to us
that now the withdrawal of names
from admitted motions has taken place.
It has been circulated already. Here
it is. We are also told, after this
meeting with the Hon'ble Minister of
Parliamentary Affairs the members met
the hon'ble Prime Minister. The
hon'ble Prime Minister is reported to
have said this—this has been widely
circulated in newspapers—in twg parts,
the first being in a small group of the
Members of Parliament who met her
and later on at a meeting of her party
executive. The han’ble Prime Minister
hag expregsed a contrary opinion in
this matter and that amounts to pres-
surising and adopting coersive me-

Re. Question of 10
Privilege

thods, the result of which is already
evident in the circular sent to us,
namely that some of the members
have already begun withdrawing their
notices,

My complaint of breach of privilege
15 against both the hon. Minister of
Parliamentary Affairs and the hon'ble
Prime Minister. They had committed
breach of privilege Both of them
are now exercising pressure and coer-
cion m order to get their requests
withdrawn from the Speaker. on a
matter of which the House is seized.
This is my respectful submission.

SHRI JYOTIRMOY BOSU: S8ir, on
28th instant, the House discussed my
privilege motion in the matter of issu-
ance ol licencas to seven Pondichery
parties. From the debate I see that
your considered ruling was that it was
a very important matter and we have
to go into the matter thoroughly. The
Congress Members alleged to have
been involved have also given some
motions and those are being admitted
and the House ig seized of the matter.
Bul, a news from the 'National Hera-
lad' which is a paper controlleq by
Mrs, Indira Gandhi, which 18 known fo
everybody has surprised me, It
says:—

“August 29—Several members of
the Congnress Parliamentary Party
in the Lok Sabha who are incensed
over the forgery of their signatures
on a memorandum recommending im-
port licences to some firms, to-day
met the Prime Minister, Mrs Indira
Gandhi and reiterated their demand
for a thorough-going parliamentary
inquiry into the affair.”

So, Sir, not only that they gave a
formal substantive motion for a Parlia-
mentary probe but they also took addi-
tional steps to see the Prime Minister
go that a thorough Parliamentary
probe is instituted. The report re.
veals:

“Mrs. Gandhi is understood teo
have told them that a Parliamentary
committee would take time to go into
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11 Re. Question of
Privilege

1Shri Jyotirmoy Bosu]

the matter and it would be better
to have the matter investigated
through the C.B.I. which was already
seized of the matter.”

We all understand that C.B.L. is a book
edition of Mrs, Gandhi. Some Mem-
bers said that they had been defamed
by blatantly false involvement with
the memorandum and were anxious
that their reputation should be clear-
ed.

Then, Sir. the effect of the Prime
Minister's intimidation has produced
substantial results. which could be
seen from the Bulletin, Part II of 30th
August, 1974, S, No. 1913, which reads
as follows:—

“Withdrawal of names from Ad-
mitted Motion.

On 30th August, 1974 Sarvashn
Bhola Raut and Ram Shekhar Prasad
Singh have withdrawn their names
from the motion regardinz appoint-
ment of Parliamentary Committee
to go into Question arising out of re-
plies to Rajya Sahha 8Q. No 7in of
27th August, 1874, published against
S No. 162 1n Paragraph No 1900 of
Lok Sabha Bulletin—Part II, dated
the 29th August, 1974

If you read the article of Hindustan
Times, 1t says:

“Mrs. Gandhi has made 1t clear
openly that the CB.I. was already
looking into the matter and there
should not be another parallel Com-
mittee to hold an engquiry.”

It is clear from this that Mrs. Gandhi
has left no stones unturned to inti-
mldate and pressurise the Members of
this House who may belong to her
party and thereby she has committed
a breach of privilege. 80, my question
to you is this, When a motion is
found in order and admitted and put
“n Part II Bulletin, hag the Chair got
the powers to suo-motu withdraw that
without nutting them before the House?

AUGUST 31, 1974

Re. Question of 12
Privileys
is improper and that it was done under

the pressure from the Prime Minister
which is regrettable.

SHRI DINESH CHANDRA GOSWA-~
MI (Gauhati): 8ir, I have two points
to submit before the Chair. What
does Rule 225 say? It says:—

“The Speaker, if he giveg consent
under rule 222 and holds that the
matter proposed to be discussed is In
order, shall, after the questiong and
before the list of business is enter-
ed upon, call the member concerned,
who shall rise 1n hig place, and
while asking for leave to raise the
question of privilege, make a short
statement relevant therelo:”

Therefore, under rule 225 a person
is entitled to make a statement only
if the Speaker gives his consenit and
holds that this motion 1» 1n order.

My submussion before you is this.
I want a ruling from you, In violation
of this Rule 225 that is, even before
the Speaker holds matier to be in
order and gives his consent, nre we
permitted to enter into a discuswion on
the question of privilege” I am parti-
cularly drawing your attention to one
thing. If you look to the proceedings
of this august House for the last few
days, you will see that day in and
day out, we are spending a Int of time
on discussion of privilege, without the
consent of the Speaker. Therefore, I
think (Inferruptions). I am asking
for a definite ruling on this point.

MR. DEPUTY-SPEAKER. He is only
asking for my ruling.

SHRI DINESH CHANDRA GOSWA-
MI: Therefore, I think that a final rul-
ing on this should be given. I hape
you will give your ruling. On, other
issue which has been raised, abnut pri-
vilege, I would submit that we, on this
side of the House, do not want to
shield this issue. We are equally as
anxious, perhaps more anxious as the
hon. Members on the opposite that the
whole thing should come to light.
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Privilegs

MR DEPUTY-SPEAKER May 1
request hon, Members not to interrupt
him We have already had enough
excitement Mr Banerjee kindly sit
down He is on his legs [ would
like this matter to be disposed of ard
I do not belleve that it can be dispos-
ed of by tempers being frayed and by
shouting and counter shouting The
three individual Member>. who have
given certain notices have made their
submissions Let the other side have
also an opportunity Let us hear them
Why do you intervene?

SHR' DINESH CHANDRA GOBWA-
MI Su we are most concerned because
this issue involves not any Member of
the Opposition but about 20 Members
of this side and we want that their re-
putation should be cleared The whole
uuestion is about a probe Now if
the House had decided by this time
on a particular tvpe of probe then of
course the question would have heen
ditlerent But, this House has not
come to the conclusion whether there
should be a probe not to speak of
what tvpe of orobe should be con-
lucted to mvestigate the whole matter
and obviously each party 15 entitled
10 have 1t own opimon whether there
hould be probe and if so about the
tvpe of probe which should be conduct-
ed on this particular 1ssue Therefore
1f the leader of our party has decided
that a particular probe by & particular
agency may be conducive for the pur-
pose of investigation I do not know
how 1t can be breach of privilege In
fact I can assure vou that we all will
be subject ultimately to the Anal opi-
nion that this House will express Sir
a very serious allegation has been
made that the two Members who have
asked for withdrawal of their motions
submitted under Rule 18¢ were pres-
surised These are the two Members
who are entitled to—and who can— say
whether they are pressurised or not I
feel Sir, in this House, each Member is
presumed to take decision according to
his own judgement and his own free
will Pressurisation is a thing which
mav be known to my friends on the
Marxist side On this slde of the

Re Question of 14

Privilege
House, we members of our party, are
never subjected to pressunsation I
feel Sir if there has been any breach
of privilege, the breach of privilege
has been committed by the Members
who have alleged pressurisation and
not by them

MR DEPUTY-SPEAKER [ have a
note that the Allow me to speak
I am not denying anybody anything
Why do you want to seize a word out
of my mouth” I have a note from the
Minister of Parliamentary Affairs that
he would like to say something on this
malter

SHRI HAR'™ KISHORE SINGH
(Pupr1) Sir before vou call upon the
Mimister of Parbamentary Affairs to
say something I would request you to
hear us also

MR DEPUTY-SPEAKER I will hear
vou a'so I am not saving that T
won't hear anvhody Mr  Banerjee
why are vou so impatient” Learn a
little patience from me I am younger
than vourself

Now the Mimister of Parhamentary
Affairs has a special responsibility 1n
the matter of the business of the
House because he 1, m charge of the
business of the Government and there-
fore when he wants to say something
relating to the business I think he
should be given priority We should
hear hum

(Interruptions)
Order please Let us hear hum

SHRI PILOO MODY (Godhra) 8,
I am on a point of order

MR DEPUTY-SPEAKER Ig it your
point of order that the Minister of
Parhamentary Affairs is on his legs?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K, RAGHU
RAMAIAH) Sir, {Iriends opposite
have Jevelled a grave charge
that the Prime Minister and myself
have prescurised or coerced some Mem-
lers nnt to An certmir things 1 would



15 Re. Question pf
Privilege
[8bn1 K. Raghu Kamamah)

gation 38 totally unfounded, mcorrect
and false. There bas never been any
goercion oy intimidation,

$HRI JYOTIRMOY BOSU &ir, )
rise on a point order.

MR. DEPUTY-SPEAKER Lel us
understand it very clearly. 1 am :n-
charge of the House. You are making
submissions 1o me Taking 1nto
account the exigencies prevailing in
the House I have agreed to listen to
you As long as I lend my eary tn a
particular Member it 18 out of order
ior anybody else to intervene You
can raise your point of order later. It
cannot be a point of order m my ls-
ileming to a particular Member,

SHRI K RAGHU RAMATAH.
Having said that 1 would like to refer
to the gecond allegation or :nsinuation
that the Government wants to shield
and they do not want to probe into
the matter I would lhke 1o say
here and now most emphatically that
the Government 18 most anxious to
go thoroughly into thi. matter It 1s
not only because honour and prestige
of some of our Members 1s involved but
also because 1t 15 our duty to find out
what really happened and go to the
bottom of the matter There is no
question of shielding anybody

Further, Sir, as to what transpires
between me and the hon Members of
my party how does the hon Members
opposite expect me {p tell them Some
of them belong to some party or the
other Don't they discuss between
themselves the pros and cong of certain
things coming up before the House and
a certain policy to be adopted by their
pariy. Many of the leaders of the
Opposition meet among themselves
every other day and discuss as to what
policy they have to adopt in the House
I I am put questions as to what trans-
pired between me and my party Mem-
bers how democracy can function We
Bave every right to discuss between
ourselves and there is mo_question of’
insinuation.

AUGUST. 31, 19%4-

Fe. Question of *u
Privilage
NR. DEPUTY-SPEAKER: 1 had sald
after hearing My. Raghuy Remaish L
will hear you, Let us understand,

1 would listen to everybody. Hon.
Members have made certain submis-
sions and they have all gone into the
record and they will go on record, and
it 18 for me to dispose of this business
after that If somebody else says
something and then another hon, Mem-
ber gets up and says that there ls &
point of order, it becomes a sort ofi
verbal warfare and a sort of free-for-
all

SHR! MADHU LIMAYE. The point'
of order 18 addressed to you.

MR DEPUTY-SPEAKER 1 am
noling down all the points’ that have
peen made I am nothing down those
points which have been raised by cer-
tain hon Members and which require
certain rulings from the Chair I have
noted down what Shry Dinesh Chandra
Goswami has said and 1 have noted
down alsp what Shri Jyotirmoy Bosu
has said not relating to the substance
of the whole thing but relating to cer-
tain provedural matters Thetefore,
let not hon Memberc be impatient
They wall get evervihing in time

SHRI JYOTIRMOY BOSU This 18
the first time when at the time a pri-
vilege 1ssue 18 being discussed, we see
that the Minister stands up and ren-
ders a personal explanation

MR. DEPUTY-SPEAKER He 1s
going back to the subject again

SHR1 JYOTIRMOY BOSU. My point
of order is very clear I am saying
that a certain method 15 being adopted
which 18 not in keeping with the rules
and practice of the House. Whenever
a privilege motion is raised, the Chair
has a right fo hear the House

ME. DEPUTY-EPEAKER: T
henring.

SHHI JYOTIRMOY BCSU: But yow
carmot hsar that person who is render—
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ing a personal explanation in respect
of the person againgt whom the motion
bas been tabled,

MR. DEPUTY-SPEAKER, No, no.

SHRI JYOTIRMOY BOSU. My
second pomt i 1n respect of what Mr.
Raghu Ramaiah hag said. The Mem-
bers have of their own free will and
choice given a motion, and then they
are forced to withdraw it, as we see
in Bulletin—part II of today.

MR. DEPUTY-SPEAKER, That 1s
10 point of order.

SHR1 JYOTIRMOY BOBU., This 18
& point of order. This 1. something
which 1s not proper

SHRI SHYAMNANDAN MISHRA.
My point of order 1s this I had
tertainly made certain complaints. 1
i had made specific complammt of the

contempt of the House both by the
Minister of Parhamentary Affairs and
by the Prime Mimster The hon
Munister of Parhiamentary Aifairs was
therefore quite in order 1n coming
forward with some explanation 1
order to enable you to come tu certamn
conclusions I do not take any objec
tion to that But I do take objection
to hig explaining what happened, so far
as the hon'ble Pnnme Minister was
concerned The matter of privilege 18
an 1ssue which relateg to the person
concernedd He cannot take vicarious
responsibility on behalf of the hon'ble
Prime Minister of India and say some-
thing to the House under defence. I
am taking objection to that.

He has tried to tell us also that it
18 perfectly open to him and to his
party to discuss any 1ssue in the manner
in which they like. I do not take
objection to that also They can
privately discuss any issue but to give
publicity to the views means. .

BHRI HARI KISHORE SINGH-' But
is it an official relesse by the party?

SHRY SHYAMNANDAN MISHRA:
Iff vany not be an official release. But

BHADRA 9, 1898 (SAKA)
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the whole news is published—yes, 1t
may not be an official release—but all
the papers are publishing it  They
always give publicity to the proceedings
of their own executive committee I
take objection to thus. My pont 1s
that 1t should not be upheld by the
Chair that they could give publicity to
their views which they express in their
own party meeting and yet ask us not
to take notice of them. The moment
they give publicity to their views, we
are boung to be seized of it in the
House.

wl =g forsd - {7 wrEar §7 9w
aewTT & famre #Er 91, 98r7 A&y
% fasms ar 1 safeg vepiar oY
a7 17 flaves g NE gey wd 74
A5 | AQIF REY B} GO AHE T,
artfag 1 gEd AT & FA7 QT T
Te 3T & 39 w1 adon Afew &
#W Wbt ™ W@WZ | wEar & At
WA 3 34 1 A AW aufed w2
EE IS o

SHRI HARI KISHORE SINGH It 1»
quite normal for the Memberg of a
party tp discuss important matlers
with the leaders and whips of the
party I am sure that this is the
practice adopted by the Members of
the Opposition also, unless 1t 15 dented,

SHRI PILOO MODY We do not
perjure

SHRI HARI KISHORE SINGH. On:
important questions, we always appro-
ach our party leader for discussion
and guidance On thus questiom, I am
in a position to deny defimtaly and
categorically that there has been any
pressure whatsoever on us to with-
draw the motion or to move anything
otherwise.

SHR] SHYAMNANDAN MISHRA:
You stick to your request to the
Chair?

SHRI HARI EKISHORE SINGH:
Therefore, this insinuation is com-
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{Shrl Har{i Kishore Singh]
pletely baseless, unfounded and mis~
chievious.

SHRI SHYAMNANDAN MISHRA
‘What hag he said? He has not with-
drawn. Does he stick to the request
made to you®

MR, DEPUTY-SPEAKER It 1s his
point of view.

Wt gEo QWo &I (FAYT)
IqTEer HETET, A€ A1 Frfasor e wraT
& 39 & art & & aoft wrod fanne et A
#79 ATgAT g Wl warer 7 ¥ fir oA
¥ wx gz faws opr & Fe wam walr
¥ IT & I VAT TAT & H{I7 T AT FI
waT a7 feart v g 1 9t e
w7t & 3w 7, 78 waAr § Fy e,
¥ fraer o T AR 2 ) ORT A A
AT @D E W AT FE AT
72t &1 ¥feT 7aw a7 A # fow o
T TIA §T qg: I SSTAT 74T, IT-HaAT
WTH AET A, ALY JEGT F A
2T Y Fwg ¥ gur svdEwew famr oiv
39 & arg AfAa Araaw faa, 37 g4
7 ofr eqefreen faar, 99 T Q@S ww A
g7 ardaw 19 T EE A O9F Oy
sy faw s 3@ wgr i S Fr a
BTY SH ¥ T 97, TF@T 59 F g q 6
ey T 70® & 97 & e fg g,
&t 37 gy o 7 QY wfaay & sfaer
IT o T F oFATT - N Ay
areraer P o< =R o dto wEZMreaAT
T 20 WAL Wi AT #Y Afawsr v
wae &1 uw  Fray fearie feen
Tea fg § a8 T, Rad }, Arrw
af) oG | o I ahie frar &
s 37 & zera® § T1wgw F47 dto dro
“oﬁﬂ‘f&lﬁ%ﬂ“ﬁmi
R gty
qg® My e ®Y Qae fRAT T ar,
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& oF BN ¢ ¥ I & feormew woat o
a7 9t I F ar § & eqwer g fe o
7Y S g a1, fergrom stror e w
T zfa & avrae @ ¥ fag s sriEar-
¥ TAAAT w1 forr Ty & faw
W qa A OE et M e F g g A
| Iy fF &t ATy deww & faere
A I L, T YT IR §, @ Ao
et & fog wifemrdd MY Adad
& 1 ag ffadrer sveer & an 2 § v oW
frarr T a8 | ¥ ramw e g s
T o e ww g agr o o
srewfagrdy aroddy off & avw § av gwd
qIIT F AR ¥ IT & I97 q@H E AT
wifge o gaTAwET sav AEge wE &
fr "o Yo srfe T vmEmE R FHFH
R & wAEAT g f 98 RO A<y Sy
71 & fom Y7 g amw S B
¥ 7 ST & 7T Eifewq ¥ ¥ fAv
Frod § faars &9 9w fag wow
! 7 & ¢ afex Az off w7 oA g,
' & fm ogum wAdt w8 g wE
g & arfamady s 1 deww o
rfer o

ot fiee W fag (3av7) @ -

o wEiew, §Ir sgaedT  wvA  fAA
e 31w A A afaarg -
“A lhist of business for the day
shall be prepared by the Secretary-
General and a copy thereof shall

be made available for the vse of
every member"”,

garh WY qrwr ¥ g § 9w
& wyAiT wrar o1 femfeon  gugoaw
TEA N AT A ICTRA QN § ST
wE g uifgy w1 #few fiw &
fafadror &1 #avw gare farondt oot &
el & W) K @ Ty A oW e
e 0T wEaT g | ¥ @ qow &
avwa vy frfades s avrem war | @A
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waew & urdy s fmr 9y
oy & garw & ot wew ¥ FET, g
Farreft v & ot 2 fr forerft SETTaT
¥ 7@ 97 ¥ 37 w1 A0 ey o fsdlt
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FT1 ATT K, &9 997 29 § 347 FIT 597
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T IwET & AT W W 59 a1 &
W@ FT TG TE

ot aiey aaLw arey (NagR) ¢
IqTems Wy, famarfawe &1 W@t
Se7 Y 7, forwg S sy gt wfaay
AWE-ag T fraza &
AT TE WX gaw &7 waiEr 51
e gt gy, &, awEe, T
T qOH ¥ o griY-dar e qrfe-
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fE s AT FT NI FRTAF AT & ?

A aA-aET g7 AEE ®EFT
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fa=rt we=T Tfgn Alx 924 &7 gEg
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IA-4E A WY NiT FEw 9T fAT
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Tg ¥ 89 FOI | HfFT g5 g9 Tg
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fadly 7 fareY RaY qr 8 = el ®Y FwT
(R Q91T ATaY aqra-ag W &
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SHRI EEZHIYAN (Kumbakonam):
1 share ihe anxiety of the members of
the House that this is a very grave
matter which ghould be cleared. I do
not agree with Mr. Goswami that we
had already wasted some hours, More
precious than the time of the House
is the prestige and dignily of the
members of this House, 1 also du not
think this can be confined 1o the narrow
tire House is agitated gver it. More
and more comments are appearing in
the papers. The corridors are getling
darker and murkier. Today's Hindus-
tan Times says:

“The fact, as it appears now, is
that only seven of the 21 signa-
tures are genuine. The other nimes
were appended by the inifiators of
the memorandum and they had
perhaps taken for granted that the
matter would never come to light
while the purpose of the memoran-
dum would be achieved.”

1 do not know how far this 1s true,
against the categorical demal by
certain members on the floor of the
House. These things have to be
cieared. That is why it has been
suggested that a parliamentary probe
should be there. The CBI probe is

for the convenience of the Govern-
ment. They can investigate and
collect evidence. but no conclusion

can be arrived at aor decision taken
by the CBI by itself, because it is not
a governmental matter. It is a matter
which concerns the House. More than
whether it is a question of forgery of
the signature or notihe whole House
has been disgraced and discredited
in the eyes of the public. 8o, the basic
jssue should be gone through by a
parliamentary probe.

SHRI SHYAMNANDAN MISHRA:
It is not a domestic affairs merely be-
cause their party members are invol-
wved.

MR, DEPUTY-SPEAKER: Itis a
matter of privilege.

AUGUST 81, 1974
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SHRI SEZHIYAN: In 1951 when a
similar case arose the then Prime
Minister said that it is a matter con-
cerning the entire House., The same

view should be taken now.

SHRI INDER J.. MALHOTRA
(Jammu): My only complaint is that-
our friends of the opposition parties
are {rying to read toco much between
the lines from the report. It would be
very unfortunate if motiveg are attri-
buted to the memberg either on this
side or that side. It is stated that
the members who gave notice for a
motion were pressurized by the Minis-
ter of Parliamentary Affairs, who is the
chiel whip of the party, and our leader,
the Prime Minister. This allegation
ig entirely and absolutely incorrect. I
was myself present in that meeting.

24

All the members who were present
in that meeting emphasized categori-
cally that no time should be lost 1
completing the enquiry. . unterrup-
tions) It would be very difficult 1o
say which 1s the agency in this country
on which people can rely. 1 can have
one view ang Shri Mishra and Shri
Jyotirmoy Bosu can have another view
about the various agencies. But,
ultimately, in a democratic country
the real judge of every issue is the
people of this country, whether the
inquiry is conducted hy the CBI or by
a parliamentary committee or any
other agency ..(Interruptions) would
once again appeal to the friends of the
opposition not to spoil the atmosphere
in which this inquiry should be held so
that the truth may ultimately come out.

SHRI SHYAMNANDAN MISHRA:
Even if there ig a parliamentary probe,
the parliamentary committee can em=
ploy the ngency of the CBI. There i§
no contradiction between the tw. But
we cannot agree to anything privately
being done by the ruling party when
it concerng the dignity and honour of
the entire House.

1200 hrs.

sur1 P. G MAVALANEAR
(Ahmedabad): Sir, before 1 start my"
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submission, I would like you to rule
on one point. Some of my friends of
the ruling party during the course of
their submission have stated that so
much time is being wasted in the
House. I want a ruling on this point
whether time is spent or wasted.

MR. DEPUTY-SPEAKER. It 1s &
subjective matter.

SHRI P. G. MAVALANKAR: Sir,
you had pulled me up sometime back,
when I was a new-comer, for using
that term and 1 did at once apologize
for using that phrase, “wasted"!

MR. DEPUTY-SPEAKER It 15 their
opinion.

SHRI P. G. MAVALANKAR. To say
Jlhat time was wasted 1s not right
Now, Sir, you will recall and the House
will recall that earlier this week I was
one of the persons who had given
notice of privilege motion against the
Commerce Minister, Professor Chatto-
padhyaya So, let us be clear on this
matter that this is not a party issue
It is a matter for the entire House. I
do not know why the Minister for
pParliamentary Affairs gives us lessons
m democracy, when it is a matter for
the whole House. If we want lessons
about party functiomng we will go to
him and ask him “how do you function
in your party". But here we are not
disrussing party matters, we are dis-
cussing parlinmentary matters.
Secondly, however big the honourable
majority of the ruling party in this
House, it is only a part of the whole
House and a part can never be the
whole, however big the part may be.
“Therefore, they are mixing up party
matters with national matters partv
matters with parllamentary matters.
partvy matters with matters concern-
ing the whole country

MR. DEPUUTY-SPEAKER: As 8

pr~fessor you are getting too rrofes-
snral

SHRI P. G. MAVALANKAR: This
4g then the difficulty They are con-
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fusing the two. It 15 agawmnst the hon.
Prime Mimster, why also happens to
be not only the leader of the parly
but also the Leader of the House, that
my hon. friend,, Shrn Madhu Limaye
and other friends on the opposition
have brought this notice of privilege.
If she 1s very honest, she should bave
herself come and told this House what
transpired between the members of the
same party and assured the House that
it had nothing to do with the question
of parlumentary probe, which 1 al-
ready before the House and which 1s
under the active consideration of the
hon. Speaker.

Sir, you will remember that two or
three days back, m reply to a very
sharp interruplion by the hon. Member,
Shri Atal Bihan Vajpayee, who said
that the Prime Mimister had pulied up
the Commerce Mimster in her room
or 1n her chamber she, got up at once
and said “Ji Nahim" and we were
happy about it that the matler was
cleared that the hon Commerce
Minister was not pulled up by the
Prime Minister.

This 15 a matter which 1s referring
to the Prime Minister herself, as the
leader of the House, and not as leader
of the party 1 do not know why the
Prime Mimster herseli has not come
ang told tms House that whatever
happened In the party is not rontraven-
ing the case pending before the House.
Therefore, I would say in conclusion
that, unfortunately, this Parliament 15
taken for granted not only by the
Prime Minister but by most of her
<enior colleagues They do not take
fhis House and parliamentary matters
seriously If they do so, we would not
have had thig occasion to discuss this
matter

Lastly. I remember distincitly, T
cannot rememher the names, but 1 re-
member distinctly that at least two
members of the ruling Party, in so
many words, supported the demand by
us for s Parliasmentary probe under
the Sopeaker's guidance and by an
all party Conimittee, appointed
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by him Now they are coming
and saying ‘CBI inguiry’ and all
those things I have said n

my earlier speech Lwo days ago that
the CBI enquiry woull not be the right
course Why should we depend on a
governmental agency to lovk anto
the charges’ We do not want te get a
clearance from a governmental agency
we want to get a clearance from a
Parhamentarv committee be.ause that
15 the only agenty which can go into
the whole question thoroughly and n
dependently ani that i< the only
agency 1n which people will put their
taith

SHRI JAGANNATH RAO (Chatra-
pur) The leader of a party has a
right to advise the members a- to
what they should do or what they
should not After all, what has the
Prime Mmster said m the party
meeting? Even if she has said that
the CBI imnqunv 15 already pending
&nd that there 1. no point in having
a Parhamentary inquuy by a com-
mittee of the Houwe There 1= no
breach of privilege It 35 open to the
Opposition to raise 1t after the (BI
has submitted 1t<  report After
that 15 brought ‘'etore the House f
the Opposition feels that  justice has
not been done that truth ha. nof come
out then 1t 1s open for them to inust
on a Parhamentary proble There 1s
no question of privilege involved in
this It ;s the right of the leader of a
party to advise the members and
every member 1s bound to follow the
advice of the leader

PROF MADHL DANDAVATE
(Rajapur) The Minister of Parliamen-
tary Affairs has almost suggested that
since 1t 1S an interna party matler
tre matter cannot come up as a prvi-
lege 1ssue Let me submut to you that,
as far as the privilege issue the con-
cerned, 1t transcends all party bar-
riers, it concerng the House as a whole
and not merely a party In that case,
even the Prime Minister camnot in-
tervene Not only that, somehow or
other, the report of her advice to the
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members concerned has also appear-

ed in the press. I was teling one of

my friends the other day when the

members who say that they have not

signed thig document themselves

demanded a probe in this House that
wag afraid probably at a later stage,
the Prime Minister herself put her
purpie Tobe on the demand for a
Pailiamentary probe That was the
fear that 1 had expressed, and that
has come true

Another point that 1 would like to
raise 15 that we are not opposed to
CBI inquinies in normal cises But I
wirt to raice a La<ic 1ssue ani in this
1 m ~ure I will be sharing the senti-
ments of many members who made
per onal explanation< here Many ot
them teel why 1s 1t that Members of
Pirhiament should be subjected to a
¢ Bl inguiry at all lct there be a par
1ame itarn prohe  When we say this
we (0 nnt want to have a complete han
on the CBI coming nto the picture
Even whuen a Parhamentary probe ac
mstitutea  techmic il asastance can te
gien by the CBI for the Parliamen-
tary probt But th¢ Members of a
overelgn Parl ament will not submt
themselves before the (Bl thev can
submit themselves only befoie a
Parliamentary committee

I w1l concluue 1y quoting one pre-
tec'ent from the Iouse of Commons
There ire manv aspects of our Parla-
mentary behavious and Parliamentarv
life —not only privilege but a number
of other aspects alvo—and we are to
be guided by important Parliamentary
conventions When the Chancellor of
the Exchequer Mr Dalton was walk-
ing 1intfo the House of Commons In
the <taricase he inadvertiently tola his
journalist friend, “Well today vou are
smoking today you can do but I du
not think tomorrow you can do it s0
easily" He took a clue from that
that probably the excise duty was
going up And because of that inad-
verient leakage of the budget he
appeared before the Cabinet and said,
‘1 must resign' and he did resign In
accordance with that grand tradition,
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the Prime Minister herself must re-
sign on this important issue. That is
my demand.

wATt sfrEy azw (ATETEE)
IIead ®ErEA, 31 wfgwr awerm @
weT 5 gw 7 =y 9l fFy ) w2
TR 9o § oY wmAY 4 P ogm A
28 BAY w47 w7y fFogATo Aam
4t fay mar o 3R Ave Ao o
F1 4Y 73 foor 3 % 2w 7 ot =@
fea, oY a2 Gy ¥=r 2 fr =i eeray
AT Ffgn 1 dre Fre mEe w1 W
TR I AYFFNEY, 77 wfRTmET
FHEY 9T AWM B arE fAaAm o awm
At f% a\ro Fvo mEo T FAT EWIT)
::.qf X 31 37  fr wifAmraeey
FHI F1 47 AAAT /b1 WA AE A
Tifgn 1 917 fam Swwt 7 mvn ww
Prar 2 @Yo s =g fy31 3 71 7 mifia
H2q FRE T H AL wHr wwm gwr
AT TF 1 ATA 71 29679 dle Fre
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aiferamie} ¥4t w1 #1 23 wme Ty
A a0 sifgn, o577 99 7

MR. DEPUTY-SPEAKER Wil you
ell kindly listen to mc guietly®

SHRI JYOTIRMOY BOSU: You are
slil! a professor.

MR. DEPUTY-SPEAKER No | have
left that role long agu 71he more 1
~ee of professors, the more afraxd 1 am
of going back . ..

SHRI A. K. M. ISHAQUE (Basirhat)
A very correct assessment of profes-
SOTS.

MR. DEPUTY SPEAKER. I shall ded
with certain procedural matters first,

Certain points of order have been
raised by hon. Members. The first 1s
that of Shri Jyotirmoy Bosu m which
he seid that after a notice of a motion
Bas been given ang admitted by the

Re. Question of 30
Privilege
Speaker, whether it 1s in order that
the Member should withdraw it with-
out the leave of the House? That is
the point be has made. I think the
practice here is that unlesg a motion
12 moved before the House, the Mem-
ber can withdraw it on his own, Even
in the case of questions, very often
the Members withdraw their notices
ur evin when the notices are on the
order paper, the Member can say, ‘I
have no desire to put the question.’
Therefore, this question does not
arise It 1s thewr pleasure and if, in
their wisdom, they want 1o withdraw
when there 15 still time. it 15 quite
in order (Interruptions) 1 am
dialing with the order of the House.

Now. my good friend, Shri D C.
Goswami has raised another proce-
cutal matter. He referred to Rule
223(1% 1n which he 1trnied to contend
tnat unless the Spesker has given his
vonsent, a que-tion of privilege can-
not ‘e rawsed mn the House I fully
agree  But here, we have not reached
that stuge where the Speaker or 1.
sttina 1n the Chair have decided to
givec consent or not,

Betore the Speaker gives hisy con-
sent 1o the matter which 1s sought to
e raisec in the House. he must him-
self be first satisfied prima facie that
there 1= a case. He can do that in his
Chamber by caling the member, and
calling for certain facts and then allow
1t to be raised in the House Or, some-
times, because of the atmosphere. the
circumstances and the exigencies of
the situation, that cannot be done and
the members are full of the matter.
The other dav I had occasion to say
that when the members are full of a
matter, 1t 15 ea<ier to pin a napkin to
the mouth of the volcano than to try
to stop them. When the members are
excited, it is very difficult and now
we are at that stage of hearing, The
Members have made sufficient submis-
sion of their points whether I should
give consent to this matter to be rais-
ed or not. Therefor# that pownt of
order does not arise: it does not hold
Roodl,
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[Mr. Deputy-Speaker]

My good friend Mr. Shyamnandan
Mishra raised an objection that wheu
.a notice of a privilege question is rais-
-ed against a particular persgun,—and,
in this case the Prime Minister is in-
volved—is it in order for the Minister
-of Parliamentary Affairs to reply on
her behalf, of what happened or did
not happen. Well, I think, we have
adopted this convention that the Minis-
ter of Parliamentary Affairs very often
speaks on behalf of the Prime Minis-
ter.

SHRI MADHU LIMAYE: Not on
privilege matters,

MR. DEPUTY-SPEAKER' 1 am not
giving a ruling on it: I am saying
about certain conventions and prac-
tices and we do this especially in the
Business Advisory Committee. The
business of the House is aften decided
by the Speaker in consultation with
the Leader of the House but the
Leader of the House for all practical
purposes is the Minister of Parliamen-
tary Affairs because he come< and
spraks presumably after gefting the
clearance from the Leader of the
House,

SHRI SHYAMNANDAN MISHRA"
‘Then abolish the office of the Leader
of the House What is the need for
it®

MR. DEPUTY-SPEAKER: In a que -
tion of privilege, whether this is so or
not, ix a4 question that can be looked
into and 1 will not venture any opin-

fon and I will not give a ruling on
‘that.

My another good friend Mr Shan-
kar Dayal Singh was very techniecal.
He drew my attention to rule 31 and
he said that order of the House has
heen agreed to and it must go on like
that. 1f I had that power of a dictator
to see that certain things are done
in this House in a particular way, this
*Chair undoubtedly will be the most
convenient place to sit on. You can-
not run this House that way when
things get hot. So, I think, that point
‘of order can also be disposed of that
way. t
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Now, with regard to the substance
of the guestion, I think it 18 a much
bigger question which cannot be decid-
ed offhand. Many of you have made
submissions demanding for a parha-
mentary probe and you also have
drawn attention to the notices of
motions which are before the Speaker
and myself, I have read them. Mr.
Mishra has given, Mr, Madhu Limaye
has given a very long motion glven
a series of things....

st wy fosd : 59 O w7 SoET
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MR. DEPUTY-SPEAKER: Mr
Jyotirmoy Bosu also. And among
members from the congress two have
withdrawn but six other Members are
5Nl there whose motions have heen
admitted And if my memory does
not fail me, when this question came
up, sometime early this week, the
Speaker had sard that we must have a
spacial discussion on this matter. The
Table can correct me 1f I am wrong

SHRR] MADHU LIMAYE. He wa»
more or less inchined to that point of
View

MR DEPLUTY-SPEAKER 1 expect
this question to come up somelime or
other. It 1x a much larger question
than a privilege question, 1 would
only pose certain questions which come
out of it for the consideration of the
hon. Mcmbers. I have no doubt that
before coming to the House with any-
thing definite, it will be mice, it will
be wise, for the Chair to call the
Members and leaders of the House, tn
discuss this matter, how this thing
should be done, naturally, because it is
a very complicated question. And I
think the Speaker said, he would eall
them and that some kind of procedure
would be evolved, and things like that.
Certain questions of course do arise
This is a very important question. And
1 would go with the Speaker that this
is a very important question. [ would
go with the Speaker that I am also
very deeply and personally Involved
in this matter for the simple reason, of
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the accident of my being the Deputy
Speaker of this House.

SHRI JYOTIMOY BOSU: Parha-
ment functioning effectively and effi-
ciently.

MR. DEPUTY-SPEAKER. Therefore,
when the names of some hon. Mem-
bers are besmirched because certain
things have happened—the whole
country 1s talking about it and every-
body and the Press wrnting about
it—if we are not concerned about it,
wwho will be concerned? ...(Interrup-
tions). Therefore, 1 feel that we must
refurbish the image of this Parlia-
ment, we must restore the confidence
©f the people in thic Parllament. There-
fore, we musl take this matter very
serjously (Interruptions).

I am worried about one thing We
very often talk about the privileges
of the Members of Parhament Of
course, wc should be jcalous of our
privileges But, privileges go along
'with certain  duties and certain
resprnsilibitice

SHRI S
dent, Sir?

MR DEPU1Y-SPEAKER Everithing
12 an accident, as somebody said....

SHHI SHYAMNANDAN MISHRA
Dehberate choice

MR DEPUTY-SPEAKER Somebody
siied, barth 1s an aeccident, anything
that happens to g person :n hi: hie 1s
an acecident the onlv rea'ity to every-
hody 1s death And therefore when
the names of the hon Membhers are in-
vonlved, since we are the mrotectors and
cu~lorhans of thi< honour. [ for one ¢'o
think that this matter ha~ to be taken
very seriously, [ have -aid privately
to many friends: let governments come
and go, let anything hoppen to this:
country
ment functions and as long as the peo-
ple of India have faith in this Parlia-
ment, that long the unity of this coun-
try and the stability of this country
will remain,

SHRI MADHU LIMAYE. This is
only a method of exposing Wrongs
commited by the Government.

2010 LS-—-2

BANERJEE Wh

altl=-

BHADRA 9, 1896 (SAKA) Re. Question of
Privilege

T 41wy fewa : st ma 29w AT

But as long as the Parlia-!

34

MR. DEPUTY-SPEAKER: I only pose
this question and this will be matter
specially for discussion when you meet
the Speaker—whether it is in keeping
with the privilege, position and digni-
ty of a Member of Parliament when it
affects hig duty as a Member of Parlia-
ment. It does not matter when he
does something privately. That i, a
different matter, But. here, we are
concerned with a certain Members of
Parhiament having exercised or alleged
to have exercised their position and
done certain things as Members of
Parliament, and that 1s the whole
question. When Members of Parlia-
ment in the discharge of their duties
as Members of Parliament are involv-
ed, whether we should abdicate our
authority and hand over everything to
some other machinery oulside the
House—this is the question. Th:s 1s
the question which I feel, involves
this Parliament and this is a matter
which ought to be considered gvery
deeply and would say that this has
to be looked into in that light.

it
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It is a pgreat utterance, a historic
utterance !

MR DEPUTY-SPEAKER Having
waud this, I would leave the whole
matter there After all the Speaker
has to deaide this quest.on The
Members have made their submissions.
All these things are on the record That
wi'l be taken note of and I helleve
wome consensus and some kind of wise
deciston will be taken

Now. with your permission, can we
get down with the business?

SHR! SHYAMNANDAN MISHRA:
We hail it as a great ruling.

SHRI JYOTIROMY BOSU: We are
indeed gratified at your ruling,



C
35 kg
1334 bry. '
PAPER LAID ON THE TABLE

Tyags ANp TUBE§ (MOVEMENT
ConTRoL) OBDER, 1974

DEPUTY MINISTER IN THE
Mﬁ'l‘n\( OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): On behalf of Shri C.
Subramamam, I lay on the Table a
copy of the Tyres and Tubes (Move-
ment Control) Order, 197¢ (Hmdi and
English versions) published n Notifi-
cation No. S. O. 273(E) in Gazette of
Indla dated the 29th April, 1974, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1935
{Placed in Library See No. LT-8364/
74].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): How can he lay it,
Sir? It 18 in the name of Shri C.
Subramaniam.

MR DEPUTY-SPEAKER [ have

allowed him

SHRI SEZHIYAN (Kumbakonam)
The notification is dated 26th Apnl
1974 Why have they taken such a
long time to lay 1t on the Table of the
House? No reasons have been given

SHRI ZIAUR RAHMAN ANSARI !
shall check up and let the House
know.,

12-26 hrs.

CoMmMITTEE ON PuBLic UNDERTAKINGS

SHRI R P. YADAV (Madhepurs):
1 beg to lay on the Table the follow-
ing Minutes of the sittings of the
Committee on Public Undertakings:—

(1) Minutes of the sittings of the
Committee relating to Fifty-
fifth Report of Hindustan
Photo Films Mfg. Co. Ltd.

(2) Minutes of the sittings of the
Committee relating to Fifty-
sixth Report on Indian Drugs
and Pharmaceuticals Ltd.

pn Public AUGUST 31, 1974
38 M

C.R P nm?, at ‘6
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BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, yesterday with the
permission of the Chair I made as an-
nouncement that the Constitution
Amendment Bill relating to Sikkim
will be introduceg on 2nd and taken
up for consideration on the 3rd Bep-
tember. Opinions were expressed
that the schedule is too tight. Having
taken Into account that I would lke
to suy that the Government now in-
tends to take up the consideration of
the Bill on the 4th instead of 3rd Sep-
tember. The introduction of the Bill
will be on the 2nd but it will be plac-
ed for consideration before the House
on the 4th September.

12-26 hrs
STATEMENT Re. C R.P. FIRING AT
COOCH- BEHAR

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H. MOHSIN): S8ir, cn
August 27, 1974 around 2-00 PM a
bus belonging to the Noith Bengal
State Transport Corporawon collided
with a CRP van carrying CRP per-
sonnel in Cooch-Bchar town An al-
teication took place betwren the CRP
personnel and the local people whao
collected on the spot. In the alterca-
1irn, one CRP Constable opened fire
injuring two persons, namelv Shri
Shankar Chakrabarty, a teacher and
Pradeep Roy, a student—both of Jen-
kin's School, Cooch-Behar. Shri
Chakrabarty subsequently succumbed
to his injuries at 8 AM on August
28, 1074

Immediately foullowing the incident
op August 27, 1874, the mob got un-
ruly and went on a rampage. They
set fire to the offices of Deputy Com-
missioner, Sub-Divisional Officer, Cen-
tral Excise and Income-tax, District
Court and S P.’s Office. The extent of
damage i3 yet to be assessed fully.
The unruly mob engaged in araon was
dispersed by the police who resorted
to tear-gas and firing, Curfew was
imposed by the District authoritigs,



3z CRP. Firing of
Cooch~Behar (Statt.)

town, Tha curfew hss singe been
lifted,

The C.B.P. Constable, who opened
fire, has beén placed under suspension
and a case registered against him. 73
persons have been arrested for viola-
tion of curfew and arson. A judicial
1nquiry under the Commission of In-
quiry Act has been ordered hy the
State Government to inquire into the
incident.

The situation s under control.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, *there are two
very important things. One 1s that
CRP has fired and killed two persons
while they were not on duty on hehalf
of the State Government. Therefore,
the whole responsibihity comes on the
Centiral Government In that context
1 whould like to know what specific
steps they have taken against the per-
snng involved and withdrawal of CRP
Secondly, even two representatives of
th. ruling party have given report to
the Chief Minister of West Bengal that
they fired indiscriminately and with-
ou* any provocation.

The other day a judge of a High
Court—if 1 remember right— said in
a rublic meeting maybe in Rotary or
Bar Counci] meeting, that 1the num-
ber of firings this Government has re-
sorted to between 1947 and 1074, much
maore than the Britishers had done in
twe centuries. Sir. this CRP and BSF
have ‘trigger happy’ attitude There
is deplovment of Armv nn the slight-
rst pretext when the Government has
totally failed to give the people any-
thing in the shape of food, employ-
ment, shelter or minimum require-
ments of human life.

On the slightest provocation. this
Gnvernment of the butchers resort to
firing and indiscriminate killing. I
weant a categorical assurance from the
Government here and now that they
will withdraw all the Central forces
from Cooch-Behar at once and, Sir, at
the same time, they must come for-

BHADRA 8, 1898 (SAKA)
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ward before the House and give a
clear, categorical reply by the middle
of next week as to what steps they
have taken against those persons who
are acling on behalf of this Govern-
ment of butchers and dishonest people,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, he has used the
ward ‘butchers’. It is very unparlia-
mentary.

SHRI F. H. MOHSIN: It is very un=
fertunate that Mr. Jyotirmoy Bosu
has chosen such unparliamentary and
unsavoury words.

SHRI JYOTIRMOY BOSU: Sir, yes-
terday they came with an apology
for hand-cuffing and punching on the
stomach of a sitting Member of the
House. Last week, Mr. Uma Shankar
Trkshit came with a list of things and
in one Session itself, the Home Min-
ister had to apologise three times. This
r, how this Government functions.

SIRI F H. MOHSIN: I know Mr.
Jyotirmoy Bosu, since a long time
being 8 Member of the House I can-
nn' expect better words from his
mouth

(Interruptions)
MR DEPUTY-SPEAKEK. Order
please.

SHRI F H MOHSIN: Sit, the first
question he has asked 1s that the CRP
constable has tired not 1in the course
of disrharge of his dulics and why no
action has been taken by the Central
Government. In this connection, I
would say that we are yet to receive
a detailed report from the State Gov-
ernment whether that incident happen-
ed in the course of discharge of dulies
by the CRP officials or otherwise.
Unless we recelve a detaled report
from the State Government, we are
not 1n a position to say what action has
been taken in this matter. Another
point made by him is that the firing
has taken place without any provoca~
tion. In regard to this matter also, I
am unable to say anything in the
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[Mr. Deputy-Speaker]

absence of a detailed report from the
State Government. We are expecting
a repory from the State Government
on all these matters early.

(Interruptions)

These forces are kept at the disposal
of the State Government for their
internal security matters. When a law
and order question arises, the State
Government requests for the help of
these armed forceg of the Union. Then,
these armeqd forces are kept at the dis-
posal of the Stale Government. It is
the responsibility of the State Gov-
ernment as to where they should deploy
them and where they should utilise
ihem. They are placed under the
control of the State Government.

SHRI JYOTIRMENT BOSU:- The
firing did not take place under State
Government officials® orders These
forece were not there at that time on
duty on behaif of the State Govern-
ment., What thig gentleman says 1s far
from truth. He 18 fol'owing 1n the
foot steps «f his Minister

SHRI F. H, MOHSIN: He has made
anoher very wild stalement that the
number of firings resorled io by this
Government are much more than the
number of firings resorted to by the
British Regime [ strongly refute this
allegation. The firing is only resorted
to as the last measure. Of course, I
am not saying this to justify this kind
of firing, as judicial enquiry hag al-
ready been ordereq in this particular
incident. But. he has made a general
allegztion about the Government re-
soring to firing. Firing is generally
resorted to only when it is much need-
ed,

SHRT JYOTIRMOY BOSU: You are
creating Frankensteins.

SHRI KRISHNA CHANDRA
HALDFR (Ausgram): The news had
appeared in the newspapers that two
persons were killed. one assistant
teacher and one student. The hon.
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Minister hag referred to this incident
in his statement, but there is another
incident linkeq with the Cooch-Behar
incident, where Mr. Revathi Bhatta-
charjee, a CPM leader .was murdered
by Congress hooligans and one ex-MLA,
Mr. Dinesh Dakuka was also geriously
injured ang he is now lying in hospital
in a wvery precarious condition. This
incident took place in Matabhanga In
Cooch-Behar district. This incident
is also interlinked with the other inci-
dent. The hon. Minigger has conve-
niently ewaded this incident. I
would like to know from him
whether two persons were killed in the
incident which occurred there and
another incident otcurred in Mata-
bhanga also where one person was

murdered ang annther was serinusly
injured
SHRI F. H. MOHSIN: About .he

Cooch-Behar inadent, one Mr. Shankar
Chakrabarty succumbed to hig injuries,
and Shri Roy who was a student 1s

still in the hospital We have nu
reports that he 15 dead

SHRI JYOTIRMOY BOSU Mata-
bhanga 1s another pluce

SHRI F H MOHSIN: Anouther

matter has been referred to which s
not related to the Cooch-Behar 'ne;-
dent. That wag the incident that
happened at the Matabhanga town

Regarding thig we have not received
any uuthoritative information form the
State Government, but from our own

sources we have got some infor-
mation, and I would llke to state
that there was a c'ash between

the CPM and the Youth Congress
workers at Matabhanga and 1n
the clash two leaders of the CPI(M),
namely Shri Revathi Bhattacharjee
ang Mr. Dinesh Dakuka, ex-MLA had
received stab injuries. The former
namely Mr. Bhattacharjee succumbed
to his injurles, and the latter was
admitted to hospital. This is the in-
formation. But this does not relate
to the Cooch-Behar Incideni. This
relates to the Matabhanga incident.
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SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1974-75

MR. DEPUTY-SPEAKER: Now, we
resume discussion omn the Supple-
mentary Demands for Grants (General);

Yesterday, Mr. Nooru! Huda had
just started his speech. Today I am
tolg that he has not come.

SHRI S. P BHATTACHARYYA
{Uluberia): I shall speak for him.

MR. DEPUTY-SPEAKER: 1 am talk-
g ol Mr. Noorul Huda.

But they stil have their party's
tfne. So, Shr1 S. P. Bhattacharyya
tan speak.

SHRI S P. BHATTACHARYYA: 1
oppose these Demands for Grants
which have led to more taxation. The
amount mvolved 1in them is more than
that in the general budget grant, there-
by proving that Government's thinking
15 not at all rational. They could not
magine it a few months back.

Now, a new thing 1s happening.
Why has this new situation come
about? Has some extraordinarv event
occurreg during this period? Certain-
ly not, no new event has happened.
Still, Government are taking certain
drastic steps to deal with the situation.
They are telling us that inflation has
occurred in the world and it has oc-
curred in our coumrtry also. So, they
have to take some steps and some
package schemes and various other
things. Thus, we have further taxa-
tion, wage freeze and sp manv other
things are still in the offing.

Takl
ment
in

for granted what Govern-
saying, let us see the figures
to the price rise and money

isa

1974-75

wage in the varlous countmes. The
figures are as follows:

Coungry Price rise Money
ways
% %

Italy 47°5 625
U. K. - . 45 675
Japan - : . 40 87's
West Germany 37°8 40
Canaca 35 45
France 32°5 62

Austraha 30 5
USA percent 25 37§
Inaqia 125-150 22-30

You are thinking of being a socialist
country. Among the capitalist eour-
tries. you are the worst of the lot. You
must understand this. You are trying
for a wage freeze. No other capitalist
countrv has done so They are not 8o
much anti-working class ag you are,
You are taking the steos to check
and control the economic crisis in
this way.

You do not see what they hove done
in the socialist countries, Soviet Russia.
China and the East European countries
where there 1s now no price rise, nn
inflation. But in your country inflation
1s a permanent feature.

Then you see the fall of money
value of the rupee declared repeatedly
by Government. In 1949 it was 100;
1974 it hag come down to 28P. Year
by year it has been falling. These are
the figures: 80.6, 78.1, 72.2, 794, €1.0,
57.8, 50.8, 46.7, 48.1, 46.5, 442, 422,
39.2, 31.6, 31.2, 30.8, 29.9, 29.9, and
28.0, The value of the rupee is
faling regularly and systematically.
The reason ig that the very economue
system you are running ig rooted ir
the devsluation of the rupee. The
economy is run in the interest of
monopolists, landlords and profiteers
This has created this.aerious situation
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in this country of poverty, unemploy-
ment, rise in prices and so on which
you cannot avoid, It is not the Gov-
ernment that is deciding the economic
policy of our country; it is the mono-
polists, landlords and profiteers who
are deciding the policy of this country.
The Government is compelled to carry
on their dictates. This is the situa-
tion. So the country is going more
and more towards run. 1

A few deys ago there we saw that
pressed by the profiteers, Government
have been compelled to give up the
take over of wholesale trade in wheat
and ricee. You have given a free
hand to the traders to raise the prices
This is the position. So it cannct be
Helieved—no reasonable person can
believe—that this Government by
these steps is going to solve the pro-
blem or check the degeneration of
the economy of our couniry or save
this country from this growing crisis,

problems can be

QOur couniry's
solved but I do not think that this
CGovernment pressed by the monopo-

hsts, landlords and profiteers can solve
our problems of unemploymecnt and
poverty. Yet our country requires a
solution to these problems and our
party and some other parties who are
interested in the welfare of the peo-
ple have repeatedly said that for a
real solution radical land reforms
should be undertaken. Lands must
be taken over from big land owners
and such lands mus{ be distributed
among the landless poor agricultural
labourers and Scheduled Castes and
Scheduled Tribes people.  Monopoly
industries must be  nationalised.
Wholesale frade must be taken over
by the Government. Prices must be
controlled thoroughly. Then our in-
dusiries can be developed and the
initiative of our people will develop.
People’s problems cannot be golved by
police forces but by making available
. to people goods and essentiul things
at proper prices. There are ways to
deal with corrupiion. We dAs not re-
quire goondas., It is only the people

who can save this couatry and pogprup-
tion will ultimately go. The' Govern-
ment is going just the oppesite of what
it must do; it dées mot solve the dis-
content among the people but is utli-
ing the CRP and the Border Security
Forces ang goondas against the peo-
ple. Thig is a warning. You cannot kill
the people whatever force you can uli-
hise. On the other hand, the oppressive
measures will strengthen their minds.
We shall galvanise all the forces which
really believe in the cause of people,
you will have to change yourself; or
else people will compel you tg do so.
There may be other things but these
are the basic things which need to
be done. Imperialist conspiracy against
the people of the country must end
We must solve our problems we can
solve them That 1s the correct way,
not the way 10 which the Government
are proceeding You are leading the
country mare and more to ruin 4pd
so 1 oppnse this,

SHRI ARJUN SETHI (Bhadrak)
In these supplementary demands for
grants and additional sum of R
35207 crores 1s being asked for
Rs. 125 crores subsidy gn foodgrains
mssued  ty maintain public  distrl-
bution system an additional amount
of Rs. 75 crores for the Defence Forces
due to improvements in the emolu-
ments of Defence Mervonnel Rs. 152 10
crores for additional investments in
the core sector of the Plan. It is
hardly necessary to emphasise tha!
the country is passing through a se-
rious economic crisis that is unparal-
lelled in the history since Indepen-
dence. Inspile of criticlsms by hon.
Members opposite, various stepg are
being taken by the Government to

overcome this crisis.

But it is no use blaming the Govern-
ment without coming forward with
concrete proposals {o fight this prob-
lem. It is a fact that there are cer-
tain areas of uncertainty where dis-
tress is prevailing due to the vags-
rles of rdinfall and recent floods. As
a résult, the suffering of the people
are great. In this comtext, 1 like to
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¢onfite wy - lensutics to the swbsidy of
Thodgrainy 10 thaintein  the distribu-
tich sybtem. In Orissa, we are have-
ing both flood snd “drought =i the
suwié time 'add the asitdation is 'very
sétious. It weeds immediate attention
to ‘mitigate the sufferings of the peo-
ple. I quote from ‘a press statement
made by our Chief Minister, Mrs.
Nandini Satpathy, appeared in the
-Hindustan Times dated 2Bth of this
month:

“On the prospects of the kharif
crop, Mrs. Satpathy was sore that
there had been a setback due to
delayed rains in the beginning
of the season and the con-
tinuous dry spell for the last eight
or nine days, As a result, she ad-
mitted, foodgrain prices had increas-
ed sharnly during the past few
weeks. The movement of foodgrains
had in the last two days brought
down the price of rice from Rs. 4
to Rs. 2.80 per kg. Earlier the same
quality of rice was available at
Rs. 1.20 per kg

So. you can imagine situation prevail-
ing there. Rice which was selling at
Rs. 4 is now selling at Rs. 2.80, Last
year the price was varying from 80P
to 1 rupee. The price has gone up
because of flood and drought in some
districtx of Orissa and the public dis-
tribution system is not quite adequafe
to control prices in the open market.
The Hindustan Times correspondent
also mentions how those areas where
there are some industries and people
are maintaining their livelihood de-
pending on the industry are facing
trouble, because the works being done
in June and July are coming to a
standstill. Tn this context. I would
like to quote one or two sentences.

The Hinduatan Times of 27th August,
says: .

dmuuhl .conditions adverse-
t1¥ export of iron ore? In Ori-
m they have. - .

As a sequel lg tHe muprecedénted
drought, the price of rice in and
around Paradip port had gone up to
mswnhlo.twanda times
what it was only two months ago.
The loaders engaged by contrpcwrs to
unload iron ore from ore trains and
reload into trucks at the Barabanki
ferminus of the Cuttack-Paradip
broadgauge link have deserted the
work spots because the price of rice
has overwhelmed their wage struc-
ture. As a result, some 50,000 tormes
of gre has already piled up at Athar-
banki and a pood number of are
rakes have been arrested by the jam
thus caused.”

So. people have left those places in
search of food to maintain themselves,
The same report says:

“Some 5.5 million people have been
affected by drought and the rest by
floods.”

So, 1 urge that the Centre should
increase the supply of foodgrains to
Orissa because the existing supply to
the various districts Ly the State Gov-
ernment iz not sufficient, The districts
of Balasore and Cuttack, which are
being considereg the granary of rice,
have been affected Ly the recept
floods and there is no prospect of any
khariff crop unless the Government
take immediate measures to provide
seedlings and funds so that they can
again raise khariff crop this year upto
an extent.

We know how the price of fertilizer
is rising from time to time. Because
of this rising price the cultivators
are not in a position to raise crops
which will help them fo maintain
themselves for the rest of the vear.
So, 1 urge upon the Government to
maintain the public distribution
system in the rural areas of Balas-
ore and Cuttack Districts, which have
been effected by the recent floods,
The Central allotment to the State
should be increased so that the State

‘Government can give more of weekly

thm&emmuncmt
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Demand No. 76 on page 2§, refers
to Rs. 2 crores for Paradip Port to meet
the contractual obligations in respect
of on-going works and for investing in
schemes which are essential for deriv-
ing the benefits of earlier investment
on works. Paradip Port hag recently
been connected with the railway net-
work by the opening of the 100 km.
Cuttack-Paradip railway link.

13.00 brs,

Sir, this is a press report of States-
man. I would like to quote a Jew
gentences to show how they have
neglected the Development of this Port
and, as a result, the people in the
areas which are inter-linked with this
Port and who are mainly dependent on
the Port to maintain their hinvelihood
are 1n difficulty. The press report
says:

“This has reduced its dependence
on road transport for carrying ores
from the mining areas through the
specially built express highway. The
full benefit from the rail Link wall
however, be derived only after the
railway neiwork in the port area is
completed and construction of the
175 km. Banspani-Jakhpara railway
link to connect the mining areas
with the east coast section of the
Bouth /Eastern Railway completed

”

This line which connects the Paradip
Port passes through rich mineral de-
posits and the hinterland connecting
the Paradip Port. It further says:

“Paradip Port has a large hipter-
land of ahout 100.000 sq. kilometres
rich in mineral resources and agri-
cultural and forest produce. The
National Council of Applied Eecono-
mic Research hag made an exten.
sive study of the possibilities of
traffic through this port, ..”

Of course, the Minister of Railways
has made a statement to construct im-
mediately the rail link during the Cur-
'rent year so that these most backward
areas of Orissa State are developed
iand the Adivasis and ‘Bdbeduhd Caste

rail link and connect it
Port so that the Paradip Port is deve-
loped for our National interest.

Another thing that 1 would like to
say is that in the core sector, they
have provided some amount for steel,
specially, for the Rourkela Steel Plant,
It 1s fortunate for us that the Govern-
ment is taking measures to develop
the Rourkela Steel Plant though they
have not taken any decision to expand
the Steel Plant. However, whatever
things are prevailing 1in the Rourkela
Steel Plant are not for the interest of
the country. It 1s renorted, recently,
in some News Weekly that the manage-
ment of the Rourkela Steel Plant is
hand 1n glove with certain private
parties and, as a result, there have
been some Tosses of revenue to the
management. Therefore, 1 wou'd re-
quest the hon, Minister to inquire into
this matter as to whether the press
report is correct, whether the manage-
ment of the Rourkela Steel Plant is
hand in glove with certain private
parties so that the onfly public sector
plant, the main Steel Plant, in Orissa
does not suffer any more.

SHRI S. M. BANERJEE (Kan-
pur): Mr. Deputy-Speaker, Sir, 1
rise to oppose the Supplementary
Demands for Grants. Once again
the Government has come out with
Supplementary Demands for Grants
which are tn the tune of Rs, 352
crores, which are to be spent under
the various heads.

When we discussed the Finance
Bill the other day, we made certain
suggestions as to how resources could
be mopped up without further fleec~
ing the already fleeced people of thix
country. A race iz going on between
poverty and employment and I do
not know who is going to win in the
long run. Bven after the so-called
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anti-inflationary measures like Addi-
tional Weges (Compulsory Deposit),
Compulsory Deposit (Income-tax
Payees), restrictlon on dividend and
so many things, the price has gone
up, even after 6th July 1974. When
the question was raised in the other
House the other day, whether Go-
vernment would take steps to freeze
the prices, what was the reply of the
Finance Minister? I gquote from the
newspaper of Tth August, 1974:

“A complete price {freere s
‘neither administratively feasible
nor economically desirable’, Fin-
ance Minister, Shri Y. B. Chavan,
said in the Rajya Sabha today. He
told Mr. S. K. Raha that the Go-
vernment recognised the need to
contro] price rise and was aware of
the need for price control on cer-

« tain sensitive commodities of mass
consumption. However, a price
freeze was not feasible due to a
variety of factors, such as, con-
tinuing changes in the costs of in-
puts, the wvarying degrees of the
essentiality of different commodi-
ties to masg consumption and of
supply and demand elasticities for
them, the need for an efficient dis-
tributive machinery for making
price control effective and the
effects on the long-term allocation
of resources.”

The Cabinet Secretary was talki‘t'a'g
to the pressmen when the Compul-
sory Deposit Ordinance came. We
ibought that the Cabinet Secretary
was making this announcement on
hisgown when he sdld that there was
no possibility of a price freeze. Now
after reading this and after knowing
the mind of the Finance Minister we
are convinced, at least on this side,
that Government has no desire to do
it. they are unable to take any step.
They have completely failed to take
eny steps to freeze the price. This
has become a one-way traffic. Go-
vernmeént cannot mobilise resources
by realising the income-tax arrears,
wealth-tax arrears and other arrears
and by unearth blacE Money.
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Only the poor man has to suffer at
the hands of the Government because
of the repeated failure of the Go-
vernment; because of the failure of
their wrong policies, the poor man
has to pay through the nose to buy
his essential requirements, he has to
dispose of his belongings. This is
the condition that we see today. Atfter
the introduction of the so-called
measures which they have brought
in the name of fighting inflation or
inflationary trend, there was a semi-
nar in Bombay. I read from the
Hindustan Times of 12 August 1974.
There are certain well known econo-
mists; we do not call them progres-
sive; they are conservative in their
approach, according to us. What do
they say? 1 am quadting from the
Hindustan Times of 12 August, 1874,
‘“Unless effective steps are taken
immediately, prices will go up by 25
per cent in the next 16 months giv-
ing rise to inflation in the farm sec-
tor and recession in the factory sec-
tor.

“This warning has been given by
leading economists who participated
in a seminar here on ‘Inflation with
specia] reference to the stagnation
of production in agriculture and in-
dustry’.

“Prof. M. L. Dantwala held stag-
nation in the farm sector as the
main cause of inflation. A rational
policy in respect of prices of agri-
cultural commodities and an effec-
tive svstem for their distribution
alone could cure inflation.”

*. ...None could ignore that com-
modity prices have shot up by 134
per cent since 1961-62."

134 per cent and this Government
shamelessly comes to this House and
asks us to vote for another sum of
Rs 352 crores. Then, he said that the
present policy favoured only the vest-
ed interests in the farm sector. This
is what Prof. Dantwala says. He is
not a belisver in Marxism or Com-
mumnism.
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‘kriodrenmnt griees were en-
henced in spite bf a Dbubtpet erep'.
The woist he swid f3: "‘The Agricultu-
ral secwir i beyend econcinic discl-
pline’. What happened? A particu-
lar prrce was fixed for wheat. In the
market whiit iz the price of wheat?
In the open market it 3s Rs 300 per
quintal in Delhi. Only last Saturday
I was 1n Borhbay. In Bombay rice is
being sold at Rs. 7.50 per kg. Salt is
being sold at Rs. 2 per kg There
was no question of detting butter or
bread, Wheat was sold at Rs. 5 per kg.
ang in Delhi itself the yrice of wheat
has gone up from Ra. 1.50 per kg 1n
the open market to Rs. 3 today. Like-
wise, the prices of all commodities
have gone up. 1 say they were very
clear that this is the responsibility
wholly of the Government. Then
what happens? As on 30th August
1874 cereals prices have gone up by
419 per cenl compared to last year.
The prices have gone up by nearly 42
per eent Still, we have to believe
that the Government is taking mea-
gures by which they are able to fight
inflation We have to believe that the
prices are coming down and we have
to believe that this Government are
trying to stabilise the prices and if
anybody objects to that and 1f any-
body starts a dharna ete, MISA is
there to arrest these persons. Here
is the hon, Minister, Shri K R. Ga-
nesh who demanded that MISA
should be used against smugglers, He
is a Member of the Council of Minis-
ters. But MISA is not used against
smugglers and I am sure the Govern-
ment is not going to wuse MISA
against the samugglers. They are
thinking over it! A strike was to
take place of the raflwaymen in the
month of May. On the 8th April it-
#elf a secret circular was issued by the
Home Ministry to the Railway Minis-
try that MISA should be used againat
the leaders of the railway employees
and it did not take any time to take a

W
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and others who are holding the coun-
fry to rml;h despiie The plaas of the
Minister. Forget for a niomens that
we are shouting hoarse. Buti, hereis
a Minister who said that MISA should
be used. SHll, the Governinent has
not made up their mind, Shou
take it that the Government is unal
to do it? The facts are cruel and ave
really very bitter because it is said
here that the greatest or the biggest
smuggler in the country who:e name
I do not want to mention and it has
been mentioned many times. paid
hearly Rs. 1 crore during the UP
elections to the Congress Party. Whom
he did pay I do not know. But the
story goes like this that he wanted
to pay Rs 2 crores provided the
Prime Minister received the money
but since it was received by some-
hodvelse on her behalf, he paid only
Rs 1 crore But even if 25 per cent
or 5 per cent of that is true, what s
going fo happen to this country? All
of us talk of corruption but who is
going to stop corruption? Unless the
corruplion ic stopped, the prices will
not come down Nearly a thousand
Commiumnist  Party volunteers have
marrhed for a dehoarding campaign
hut the Police gets the information
first and thev inform the hoarders
And whete is the hoarding, Sir* We
were told wagon: will be unloaded
whether it iz foodgrains or any essen-
tial things and will be sald through
suner market T am vyet to see these
things being sold in the super mar-
ket, although the time has elapsed

e

MR. DEPUTY SPEAKER: Did you
pay a visit there? o

SHRI 8. M. BANERJEE: I have been
visiting: my friends are there. Smug-
gled things are sold but mot these
things, What happeng ia this, Thuse
businessmen pay demurrage and yet
they muie fabulous prefits. Mr, Qu-
reshi made a statement the other day
and we asked, did vou take the per-
mission from the Prime Minister, be-
cause you ere making such & state-
ment. We eongratulated. bim., Tha
was an offer which was unconditional,
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But yét this thing is not tplemented.
#his is really what has happened.

On the 218t August, the position
was this. The pricex of essential
goods rose up by $0 pér cent in Bom-
bay. Here it was 22 to 27 per cent.
This is the pogition in the last week of
August, .

PR i
MR. DEPUTY SPEAKER: Some sa
it is a super-heated economy. !

i

SHRI 8. M. BANERJEE: I am not an
economist, it is for you to judge.

MR. DEPUTY SPEAKER: Some sav
like that. . .
e e R

SHRI S. M. BANERJEE: I would
hke to quote what my fricnd Daniel
Latifi a member of the Kotnis Com-
mittee Fad lo say after visiting China
He has =aid that except kcrosene oil
which 18 dearer in China than India all
prjces of cssential commodities have
not mneresse there since the last 10 or
15 years Somebody may say this r
due to regimentation, due to commun-
ism and all that We are an indepen-
dent country and we have got even in-
dividual freedom But freedom 15 1n
this senre namely freedom to cat or
not to eat, freedom to die also in the
pavement without any coffin This is
exactly the freedom we are having
There was sharp rise in the prices of
essential commodities. Gram prices
rose by 15 to 20 rupees; pulses 10 to
27; edible oil 45 to 100 and sugar by
Rs. 50 a guintal. This i< the position
as on 22nd August 1874,

The Vanaspathi manufacturers’ asso-
ciation of India has issued a press note
today to the effect that if the oil price
ig Rs. 9400 per tonne, vanaspathi can-
not be produced in bulk at Rs. 8000
per tonhe, At the same time, they
have also stated that the vanaspatbi
industry has no decisive influence on
oil prices,. Even when the industry
hsa not been buying much oil since
June, oil prices have risén by Rs.
$500 per tomne, They have conveni-
ently forgotten that duting this time
when the vanaspathi industry had Thiea

on production strike desipte the subs-
tantial increases given by the Govern-
ment from time to time, how much of
refined ol] and margarine has been
s0ld in the market by the same induz-
try. They are on production strike.
They did not produce this. Instead
they produced margarine where the
profit margin is much more. The
paw material is the same. Take for
example the biggest of the vanaspathi
manufacturers Hindustan Léver Limi-
ted. While the industry ie claiming
heavy losses in case normal level af
production is maintained, in fact, the
figure quoted for the total vanaspathi
industry as a whole is Rs. 8.39 crores
per month, it i1e curious to note that
during 1973-74 Hindustan Lever Ltd.
has remitted abroad a sum of Rs.
146 02 lakhs by way of dividends It
does not need a very fertile imagina-
tion to note fiom where this kind of
rrofilts could have come if the picture
painted by the Vanaspathi Manufac-
turers Association would have been
realistic They say thev are not mak-
ing profits: they force Government to
increase the prices and so on. But
the position is that they remitted huge
amounts to foreign countries. It is
more than Rs 150 crores in one year
Yet thev want us to believe they are
unable 1o manufacture at this rate
Hindustan Lever was selling only as
much as 125 fonnes of margarine in a
vear in the northern zone and for the
last several months they have been
producing and selling at the rate of 200
tonnes per month. Also it would be
pertinent to note that margarine con-
tains as much as 15 per cent moisture.
This has been stated in the Times of
Indin dated 26-8-74. This means
roughly, a margin of Rs. 2500 per
tonne.

At the same time. Hindustan Lever,
apart from their normal sales of ‘Re-
fined Oil' and ‘Bulk Margarine’ has
launched what they call “Hima Cook-
ing Margatine” in the big way in
Bombay and other places In 1 kilo
pack which increases the margin of
profit manifold not only because af
the water contents but because of the
pticing at which the smaller packs are
matketed.
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[Shri 8. M. Banerjee]

Sir, whenever anything hag been
given out, union representatives have
been victimised by them because they
think that the informastion about them
has been given out by them. Infor-
mation was given by me to the Chief
Minister of U.P. for raiding the Gha-
ziabad Factory of Hindustan Lever.
This was found to be correct. This
has helped them to unearth 85,000
tins of dalda. As goon as this news
was conveyed, Shri Bahuguna acted
on it. I should congratulate him for
this. He also found that my informa-
tion was ocrrect. I do not know whe-
ther he will be able to retain his job
after this. This has exactly happened.
I would request the hon. Minister to
take this opportunity of immediately
nationalising this Dalda industry. This
should be immediately taken over. I
do not know whether they have the
courage or conviction to do it.

Now 1 shall come to the wvarious
Demands. There is a provision for
payment of subsidy to Food Corpora-
tion of India under Demand No. B.
That is to the tune of Rs. 1.25 crores.
What are they doing? Are you able
to~-probe into the working of it? Their
working is very unsatisfactory. So
many chargea have been levelled
ageinst the officials. The entire mat-
ter is gone into by the CBI What
happened to this? 1 want to know
from the hon. Minister why is it that
the prices in the open market though
show an upward trend yet the Corpo-
ration is unable to take stock of the
whole situation? You will realise
that in rural areas everything is so
costlier and the moment the name of
the Food Corporation is mentioned, it
seems there is something wrong with
this Corporation. I would request the
hon. Minister to tell something about
this, I would particularly like him to
tel]l us something as to what happen-
ed to the serious charges that have
been levelled against the Hindustan
Lever.

Now 8 come to Demand No. 18—
Defenme Services—Arpy. It has been

stated that e classification tribunal is
needed to implement the decisions of
the Pay Commission. May I tell you
in all humility that as regardy the en-
tire piece workers who are the back-
bone of the defence industries—the
soldiers in the front and the piece
workers in ordnance factories—who
are involved in the manufacture of
Vijayanta Tanks and the Gnat in Hin-
dustan Aircraft Factory, uptill today
the Pay Cimmission’'s recommenda-
tions have not yet been implemented.
There are different categories of em-
ployees in the Defence who are being
paid less, No coordinatipn has taken
place in this regard. For example a
supervisor in Defence establishment
gets Rs. 80 or so whereas in the rail-
ways, according to Pay Commission's
recommendations, the supervisor gets
a pay of Rs. 425, Why is there such
a great disparity? We would request
you tu see that a classification tribunal
is appointed for doing this work.
Though it was pointed out I am sggry
to say that—Shri Shukla is not here
but my friend Shri Patnayak is here—
so far no classification tribunal has
been appointed in Defence. Ii was
agreed from the Defence Pederations
side that a classification tribunal with
a high court judge on it The Depart-
ment of Personne! rame m the way
and they said nothing doing as it will
have a repercussion elsewhere. Now
a repercussion committee has been
formed ! I do pot know whether, if
such a committee will be formed here,
it will have repercussion in the Rail-
ways as well as in the P & T. T re-
quest the hon. Minister and. through
him. the hon. Deputy Minister for
Defence. Shri Pattanayak who is ex-
tremely helpful to the Federation, to
convey our feelings to the Minister for
Defence that once a decision is taken
about this, for appointment of a classi-
fication tribunal, he should not go
back upon i

Then, 1 come to Demand No. 38—
Other Expenditure of Ministry of Fin-
ance, This deals with the Additional
Emoluments (Compulsory Deposit)—
Ordinance, 1874 promulgated in July
1974,
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Sir, I wanted to say these Ordinan-
ces provide for compulsory deposit of
additional wages for a period of one
years and half of the additional al-
lowances for two years, The Minister
has announced one instalment of dear-
ness allowance from 1st April, 1974;
another instalment is due from June,
1974 and, 1 understand, that the third
is due from August, 1874, Sir. each
additiona] instalment costs the exche-
quer Rs. 50 crores., But our sugges-
tion for cheap grain shops for giving
subsidised foodgrains was npever con-
ceded. They are prepared to give
Rs. 50 crores every two months. Fur-
the:, Sir, the second instalment of
dearness allowance which is due since
June but has not yet been announced
should not come within the mischief
of the Compulsory Deposit Ordinance
us the Ordinance came m operation
only in July.

Then, I come to demand No. 48 re-
garding CRP. May I tell you, Sir, in
this very House 1 1aised a question
under Rule 377 about the sad and tra-
gic death of a Naga girl who was rap-
ed ty CRP personnel. 1 placed pho-
tostat copiey of the stalement record-
ed by the Palitical Assistant of the
Deputy Commussioner of that place. 1
submitted in original the medical re-
port. The hon’ble Speaker was kind
enough to send the same to the Home
Minister but so far no statement has
come from the Home Minister, Sir
she was taken forcibly and locked In
a particular room and two people
started giving blows op her thighs.
She had to open her thighs and she
was raped. Sir, no statement has
come from the Home Minmster I am
very thankful to the Press that they
displayed the whole news very nicely.
Todav itself we were told how in
Cooch-Behar the CRP personnel kill-
ed a teacher. We also know what the
CRP are doing in Calcutta and Dur-
gapur. We want the CRP to control
the law and order situation but it
thould not be brutal and so brutal as
to murder and rape evervone. Are
we not diverting from our own state-
ment that we are safeguarding the in-
terests of the Naga people? Is it the
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protection we are giving? No girl is
safe in Nagaland.

SHRI P. G. MAVALANKAR (Ah-
medabad): Sir, I would request you to
give guidance in this matter because
serious and specific complaints have
been made and the things have also
appeared in the Press. I would re-
quest you to tell the Minister that he
should come out with a statement;
otherwise what is the use of our mak-
ing complaints here?

MR. DEPUTY SPEAKER: This
question 1s not raised for the first
time. I think, Mr. Banerjee raised it
earlier. There are twg ways of doing
it. One, the person sitting in the
Charr at the particular time if he feels
1t 1s necessary he can direct the Gov-
ernment 1o come forward with a state.
ment.

On one occasien I remember, wher
there were very serious charge
against similar atrocities on a larze
number of Naga girls in Manipur,
was in the Chair and I directzd th-
Minister concerned and he came for-
ward with a statement. He admitied
that these things had happened; he
regretted that these things had hap-
pened He said that these were
1solated cases indulged in by certain
individuals and he also said that the
Government had arrested those guil'y
persons alleged to have committed
the erime and that actions were
taken I think that had a very good,
healthv effect, not only m other parts
of the country, but in that part of
the world as well, which is very sen-
sitive, Now, in this case, as the mat-
ter was raised when I was not in the
Chair, I would not issue the direction,
But, I should suppose, Government
should take note of thege things, be-
cause if no statement comes forward
people can draw their own infe-
rences. One inference is, Goverr-
ment hears these things and does not
care, and therefore, people can do
anything they like. It will be in the
interest of the Government to see
what is the real thing, whether these
are true or not and if these things
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had happened, to také action agdinst
those peqple By, if they just keep
sient, then,  of course, things go on
like that and the country reacts in
any manner it likes, That is all I
can say.

SHRI 8. M. BANERJEE: Sir, in
this case, I got the photostat copy
and I got the original medical report.
With all these documents, I made a
statement. I never make a statemint
unless I am sure because they are
very sensitive matters, they are very
delicate matters. I am told by the
Lok Sabha Secretariat that the Spea-
ker, in his own wisdom has sent
those papers to the Home Minster
and that he has asked the tHome
Minister to make a statement. But,
1 can tell you that CRP goes on
killing people unabated and unche.
cked., What happened in Calcutta®
Yesterday, my hon. friend Mr
Jyotirmoy Bosu read out a telegram
from Mr. Utpal Dutt, one of the
renowned artists and dramatist.. Ile
has enacted certain plays which arc
the envy of the country. We can be
proud of that. If he exposes vertamn
aspects of the Government's policy
with regard to CRP and other things,
why should we be allergic to that”
Are we having a jungle law”? That 1s
why, we requested that a ‘statement
should be made, About CRP I would
request that a statement should be
made by the Minister. Sir, today, a
statement was made by Shn F IL
Mohsin on the incidents in North
Bengal, Cooch-Behar. What hap-
pened there? My heads are hung in
shame.

8ir, I am coming to the last item--
Demand Nn. 85—Irrigation and
Power—Power schemes. It has be-
come & matter for us to laugh. 8ir,
the power employees throughout the
State have given a suggestion, the
Federation has given a suggestion,
how thig could be improved, This
has net been taken into considera-
tion. Sbri Rao was there. He was
one of ¥ie experts, but, unfortunate-
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ly, he is not in the Ministry
now. Now, Mr. X C. Pent, who is

a good friend of nine, is in charge of
this Ministry. I would Hke to krow,
how this power shortage is likely to
be overcome. What iz -happening
today? If there is an agitation in the
textile mills, power is restored to
them and it is taken away from the
jute mills, What is happening in the
jute mills? Suddenly, they realise
that power has been taken away
from them and there is an agitation;
power is restored to them. The same
power 1s being given everywhere.
Power supply should be increased.

Let us take the case of Rihand Dam
in UP I do not know whether the
dam was constructed there at all;
not on Bhakirati but on the river
called Renu, where there is no wat"r.
The Britishers thought that that was
a «ort of sanatorium a good place for
picnic or for shooting and recrea-
uon We have spent the cntice
money simply to have a dam. The
power sfation was established thore
to suit the convenience of Mr G. D.
Birla who 15 the Chairman of the
Alusinium Corporation known as
HINDALCO  Electricity is given to

them at concessional rates. In this
company, there was an agreemunt
between  the workers and  the

management; this has been there fou
25 years, Mr Bahuguna wanted to
do something about 1it. Imtiative was
taken by the Chairman of our party,
Shr1 S. A. Dange. He said ‘We
should terminate this agreement;
this is an 0ld agreement; why should
we have it? He wanted to do some-
thing. Immediately, there were cer-
tain instructions from the Centie
‘Don't clash with Birla; let him cnjoy
this benefit that he has got; only
ten years more; let the people suffer
for ten years’ The agriculturists do
not get electricity at that rate, They
have been clamouring for reduction
of the price, but Government have
never done it

In Calcutta, all the indugtria] units
have practically come to a standstill
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Police wm posted at severul
planu. BAY. ang the State
patrolling the
huinu of power shorfage. In UP.
haxdly 49 per cent of them are getling
electricity, lltny of the units are
working with only one shift

So, the power crisis has to be
settled, and it has to be settled Ly
having more projects and by having
more projects, including nuclear
power projects. The hon  Prime
Minister was very happy when there
was a nuclear explosion. We were
also equally happy But what has
happened after that? Why can we
uet use it for manufacture of power
and for producting power? Unfor-
lunately, even these power units
which are already there are not func-
tioning properly. There 1s surplus
capacity but 1t 1s not being utilised.
Why 15 that so” We want to know
the reasong for this

No doubt, this money will be
granted to the Government or to the
President in the form of these
Grants. It will go into the hands of
the Ministe's  nl linistries and a
gain nothing will be done and the
whole thing will be squandered 1
+m quite convinced of this that Go-

vernment are Dot serious about
austerity at all. They talk about
austerity. But how are they prac-

tising it? They have recentlv an-
nounced that 25 per cent telephone
connections have been cut off But
there aie s0 manv unnumbered
telephones in the stock exchange
Everybody hu e n telephones,
but with no number on them. But
vy way of telephome bill I have to
pay Rs, 10,000, I do not know how
t comes to so much, but I have to
pay Rs. 10,00u by wav of my fele-
phone bill, Rs, 5000 for the Kanpur
one and Rs. 5000 for the Delhi tele-
phone. I do not know whom 1 tele-
phone so much But anyhow, I have
to pay it. Evep if I do not contest
elections, my son will have to make
the payment But these people with
these unnumbered telephones do not
have to pay anything at all. How
they do it ig something I do not
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know. Every telephone exchange has
six telephones without numbers, No-
body can go there because it is a pro-
tected place or a prohibited area.
What is being done, in regard to
those telephones? So, I wonder whe-
ther Government are serious about
austerity at all. They want Rs. 352
crores and they want to fleece the
people. But are they really prepared
to cancel many of their tour pro-
grammes? Mr. Ganesh may kindly
tell me how many people had gone
on foreign tiips during 1873-74 in
the name of delegations, The coun-
iry may go to dogs Lut delegations
must go What 1s the utility of all
this” What 18 the amount of foreign
exchange which has been spent’ 1
am told that the maximum number
of people have gone abroad. The
moment somebody has some approach
he feels he must go abroad So far
as ] am concerned, I am unable to
go even to a hill station because it
does not suit me since I am a cardiac
asthma patient, and so I have lo stay
at Kanpur where th. chimate remains
the same But I find everybody else
wants 10 go abroad fer various items
of work; some are going for defence
purpases, some others are going for
this purpose or that purpose end so
on On some pretext or the other
they must go And why do they go
1eally? They go because somebody’s
daughter 1s there or somebody’s son
1s there 1 agree that it 1s very im-
portant that eveirybody should see
his daughter and son If T had a
daughter or son abroad I also would
have definitely gone But the ques-
tion is whether that should be at the
cost of the country when there is
foreign exchange shortage and then
our foreign exchange resources are
dwindling

In conclusion, I would request the
hon Minister to kindly tell us
squarely and frankly whether the
prices are going to come down or
not If the prices are not going to
come down, then there are bound to
be agitations, When there 15 an attack
on the working clesses, when there
1s @ war on the working classes by
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means of this compulsory deposit
ete, I assure you that MISA or no
MISA, DIR or no DIR, the workers
are not going to keep quiet but they
are going to be on the march; under
the banner of the AITUC they will
march and will explode this myth
it is only when wages are increased
that the prices increase. Rather it
is the other way about; when the
prices increase, we want the wages
to be increased. We shall march
with this slogan, despite the MISA
and the DIR. It is for the hon, Min-
jster to convince us that they are
serious about bringing down the pri-
ces, But I am sorry to state that the
Prime Minister and her Government
have mbkserably failed to bring down
the prices. Instead in the name of
fighting inflation, they want to fleece
the workers. 1 would submit, Sir,
that they are not fighting inflation.
Inflation Is on the increase. Prices
are on the increase. They arc not
fighting inflation at all, but they are
actually trying to cover only their
fajlure and miserable failure at that,
under the clock of inflation, It May
not come to that.

This reminds me of whal happened
in China during the last stages of
Chiang Ka.-shek's regime. I simply
shudder to ttung of it, Let us not re-
peat that here. Let us bring the hoar-

ders to book 1 have yet to see une
hoarder being given our exemplary
punishment. !f in Delh: one hoarder

ls openly shct dead. things will 1m-
prove. But they know that thev can
get away. If Shri Ganesh 1s against
the smugglers. they know that Ganesh
18 not the man person. There are
persons over him They know that
over Ganesh and Kartik there is Dur-
ga Mata. They know that the Durga
Mata is not the Mahishasur Mardini.
They know that if they do puija to the
Durga Mata, she will foregive them.
We want the Durga to act. Ganesh
has acted. We want the Durga to act.
Only that can bring about the salvation
of the countr~

oY gfe firg (qaf) Iwmty wiwT
wr &w ¥ wifew s ¥ ow w9
firwg ot & forg gardt aown & o
aefreat & aga § wTOTL ITE Wiv A
goTo f 1 gart fae saray & H47 Y o
®TTo AR A} § &) AL W F7X
arel, Z9g FATA AT AT ATAGA AT
WT® wqaT AT are v @ A ¥
w13} avs & ware &¢ faar & foq &
aewdy o ara s Fyafaar s & oiv
58 ot v agy a=at Fame &1 oS
wqq1 (Fgeam ® e g § gy
nar & A% AW & 9 7 9 9w ay fzed-
A ® g7 Do & 19 faqay £77
91§ TH 9F97 97 JIAAT JAT AT
waor off F1 (@7 AYT & qaATTFAT FAT
w1ZAT g W' AWE TIAT g § fF I
Fi qz T9v 74y AGrEdr v farmy &
wiq 97 TAT Fiied 1 59 § feagEata
£ it 17 A ¢raa § 3w ofreda
ArTAL, i 7T AR 2 | g Y qETX
f& T 2 AvE ¥ g9 aga & fpa am
1 AT g2 NAT gFE AT FAIT 4R
g & %z A wrar A 7 e g7y
WO M RIA & gOAA T STOZAC FIAT
gl

Wit wET § O fgeam & wiias
Z 7 7, v &Y wiige At F frigram
Y mAgEY ¥ 37§75 T A AT
Fayi ~aa & 72 2 fogeam & feoraey
g1y & orn A W waT fee §
frara # foem, & of xix &g &
ot gerl FAT g AT e eI T ar
g afadt ¥ a7 a4 7 & g
RAM AT Y 36 BT TETT T TEAV
femer 7 X4 6 AFTT ) 38 & fag
mréfer avet fusar wifag, €0 fawar
g wiag, s are faeed sfgg, fiwa
Wiz w7 AM APA WA F AN E) aTR
fea fpan oo gy f®10s
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wu7 qfy gzzr § fgarm 7 afcur qre

¥ &7 17 97 &7 | 1F FE) §HRT

FTR0a @Er 31 @ 7 fx grw are

&1 [ iz AT AR 4717 79

w1y FFG 50 BaT o = AT AN S

FETE A CGAra FIFATAITENT &

£ $ HITAT AFT AN HLAT ) HA?

AT avgre a1t 1T 21 f FaTeT

waq qf1zrzt ¥14 fearq F1 amm A7
<A F1 GrEgEaEY & 977 £797 F A1
# zra & Al weAr IEAr 7 froaw

4rE? ¥ 71T {UA 1 AT 7 T%AT

wix glaarad garw ¢ fr frgrama &
FE7Ea ¥1 A1, 59 F 9w argy ¥
A F0F ¥ ng= Tifen 1w feam
o Yol A1, gEO GizArgar T -
fyzmreer qtv ) 24TEAT FETRIT FIAT
qrzar & AY ga & fam Y oY Y gEr
TTEEIEAT JEAYT & | AT AN F WA HI
AN FAAMT AA F 9rar ¥ g0 Frady
ferrat o1 Y of) a7 Fw art T X AR
¥ g fegm ot & fa qaqar &
AfeT 47 7% T 7 FAIL GAT
rE ¥y ufr 2w £ FOr A miafy
ey e AN E Aoz A A
g # A jrar gy 2R
AT AT AT JWAET R 39 &
far AE faems  grmAar 4T
FTINFT ¥ ¥ Ttew 1 afagy
& fgrrar &Y gwaq yrr Tbeoogtr
F2T I A ATENT AGTHT TATTIFT A0
F AT I PIEvAraaT T8

A9 ® I F0F 2 qF 39w foqdov
AR A T 7T faar avz
& T9T AT |E | AT P oHIY ArAT H
wET Ar® 2098 81T AT #7 aaear
wAY g€ 7\ wrx fgarw & zgagm o
faaaly 3 fowal ¢ w7 faimr 7=
A §1 wAry AT A7 WY g v F
fore farselt gy fosrell & wtr g ®
gAYy A1 gAY wnd § ey & fom
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faweft faset =t 71 & wear  =TEAT
Ffr D fromrogt T2 a1 gArww
¥ e} my v Afry feam o1 et
FLAM ) BT 7 G A1 | 5orv fgeg-
FATA ¥ GUETHY ALY 1A # 9 P ®
far =% 2gA wwadt & g v wYN
T | 5 ¥ 77 ave #7 agfr A
agdY | WA T H AT AY FT ET
¥ fagtr #1 @ A ®B &W
qEEAT AFT WO | T R WA
grn ¥ fege am fggemay gy o1 &
AT qEdE AT gEer gt § )
AfFr g7 fraor s@l sy amE
&1 A7 AT IHEC | TE FYACE §AFT
wg grar arfen fam ¥ ot & @
7z wrga ¥ fin 798 a0 § wry Wad
FN T ¥ | AW gEr WY DaAmal T AW
gty 7T ¥

w! foad faqt s qalt & wrdwr-
TR TF FW TWH T TATY T G/TGT |
QTE ATE IA T A N T e gt A
37 & TXT W19 gUT W AP O AwSt
Frfaator o gur | gAT afecad
¥ % ard ugd w W W gz Wk
g & AT FT ATHT GGG | IT AT
&ATGY FTTY F1 AYE 7 WA A F
afas & 7 54 71 oF 42T @ IS I
E 1927 q3x g § o afw AR A
qerd 971 ga e Az grw A avw
F7 HOAT AT A AR FEA R AT Gy
# 1 At wa srnw & forg WY §5 TTar wAw
ZAT 9tz A8 Aot ofy fpar T ®W
g3z fgrzt afag wrrm ot for & aar
Tqq qO1 ¥ A% frs A K Ao v
qer (%A 30 ¥ ged qEw gt & 39 &N
Tt faator w=a1 uraT "rar 2 1 gafae are
Y wb qEw qeA gt AAAY ¥ 994
vF T4 fgegera @A F0

gy are HazT iy § fag
®) Qe da afg sr o oy ré E 39
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[sh ¥ Fag)

wr ot 3 gudw wxarg | W it e
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{77 afe ¥ fawf a9z s A 0§
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¥ 3599 % &g femegl s § 9%

& QEN GTHIL SE K1 A@ A@H Al

% fear & fag 3fwr 3 & dm &9
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IE FT AT FHT g1 ATAT 8, AT qG UL
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T wEATY a8 WY 7 faay ZAT § Wit
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A g g, A A frazT g fedw v quar
=+ F §E) AHTH gEqIAl I o1 M Reqria
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H AT F1 A frgr ar ewaT @ W

I ¥ 3¢ % fag oF wer g fear o

wwar & fr fafee & femd wrefaal

% g wfgdw ¥ gaAr gy 9T AT

&Y a3 gat agT ¥ Evfamy T oY

fafeey & 4 @ha w3 gr7t g 1 AT e

¥ @) fafaedt & feovgs arr & 37w

WY wrfqs agraay 23 & fag n# frfrea

mrer frolg won ofgn ) v ¥

ferfera <t ay mrsY woAT 30T SRR TR
FoT ATgA § W SE ¥ a7 fafad &

ez #1 %1€ s g F7 & 3 g,
38§ ggraar AT g ar 99 & fag «r

HET A ST 7@ NTAT Avfen WY 9y 3w

%) 39y Ty Aifge 1 g Fgma Ey ¥

T FTH AT THYAT GWEY AE g

afew fegea F ot afemrc g o

6% Afewdr WY |7MO0T | WY wrAd

g v gt amt W 3% A A
ST T D F QT § Wk ga
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T® § wOU v fa¥aqt v wwr Gy
¢ 1 vuw forg o Rorare et OF W
Q1A qT QAT Sk awra ® QAT
wagkd | Jfwa 9w & ware 7 7g v
az ¥ 93 7€) § wrwg w0 ARAT
2 T ag o) w09 sar arge w= T wrAr
& 9% a9 ¥ faw fgrgeama g g0 AT
et qera & ferg gwar At sy ate
I G N Fraifead st we 1 30
dgn gfmare Fama ¥ ges-wfwvgse
A #&a 87 ufyag oy O ww@r
QST =2 F1 HO0A X AACATI2AT § A7
q0FF RIAT |

garr oo gememeT & AU &
TN 9T OF varfas oy fasdlr 9
aw @ &, fom #zrradrwmar v fagsy -
931 F7F A AT & Afgw gt &
37 97 U afa § w7 a9 @ g, faa
TRAT B FT9 giNy 91fgn, IA wwary
agrgrErg | wg wwy g afz aw
faorel) 372 @9 mar A1 fggrnw ¥ aedie
Tza 7 gg faat ¥z aga sgraar v )
27 #7% % a9A ¥ FTH! A9G G4 FTAT
2, #feq wifes g¥e $Yawg 7 afz sqa
F1 WA AT [T AT 98 F19 AgA
A1 9y § 9o | 5@ feq & adY
wgIEa & qenfw w1 Agav g e ww
#=2 % fau gaifas oWif &6
wius war & gwofe & arfe ag we3t
97T 31 ®% Wi AR & gra g wiiew
aFe W g¥ 31 w7 faoe) 42T T
fergea & fenmt &) g foaa e &%)

It (¥ 7 oy Faraer §f9 wTEw
& —a wiferer Iere e draw A gebn
wfa w.fra 8 g wrfew & ow age
gerfe &, daw g, fafean § Wi arly
wgfead § @fen g Favafuwarew afy
a7 9t g § ) w wfw & frew gu
faamd? &t fggeor & gf fawrlt &
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s w@ § 1 va fog 30 o § e
9 $1A9 &1 My ¥ wre faefaasy
TG WY | F0E I AT 7 faew
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fer ) & w7 A1 g9 F A FEAY
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AT ATEAT § —gT wrq fedw ¥ forldr
it  wgfeerat  ®t wEer w1 @
} T I ¥ ux Afw W
waeg wqiaa w2 o7 & fegem &
"4 2Ae & AfaEl ®1 WE AW T
At fam 5% 1 7Y WE A g A
9T R\

™ wEE § g &R e
tearugs ¥1 magT FwIAr Z

SHRI SEZHIYAN (Kumbakonam):
Sit, we are considering the Supplemen-
tarv Demands for Grants, which have
been presented to this House after
much discussion, after much persua-
sion on our part and after a clear
ruling from the Chair But I am
sorry to note that the purpose of our
demand, and the spirit of our demand.
has not been followed in this matter
The budget 18 an ntegrated process.
The mere presentation of a Finance
Bill or consideration of the Supple-
mentarv Demands for Grants, which
will result in the Appropriation Bill,
while no doubt thev form part of the
budget, they do not form part of the
entire budget The budget 1s an inte-
grated protess, and these are only
parts of the budget The budget has
got a significance of 1ts own I we
refer to May~ Parhamentary Prac-
tice t ha- beer clearlv enunciated
‘the financial statement famihiarly
known as luadget 1¢ made when the
Ainister har completed hig estimate
of ant'cipated income and ewpenditure
for the coming vear in which the
Chancellor develops his viewg of the
resources of the country, commum-
cates his calculttions of probable in-
eome and expenditure and declareg
whether the burdens upon the people
arc to be increased or diminished "
Therefore, it is 1s not a question of
taxation o1 expenditure; it should be
proceded by a review of the eresour-
ces of the country, of the economic
situation These should not be left
uncortelated There should be a
nexus hetween the two, and that
is what is being btought in the bud-
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get  Mere presentation of the Finance
Bill, entailing the additional iaxes to
be collected, or giving the Demands
for grants wherein they are going to
get the sanction of the House for the
expenditure, that alone will not con-
stitute the budget Xuul and Shakdher
talk of “the financiul business culm-
nating in the passing of the Appro-
priation and Finance Bill” Therefore,
the Appropriation and Finance Bill
do not constitute the entire budget,
though that 1s a statutory require-
ment, as far as Parllament 1s con-
cerned. Bo, at least when they come
next they should bear this yn mund,
When the Speaker gave his ruling,
he said very clearly and categorically
“we cannot deny that this 1s a sort
of supplementary or additional bud-
get” Therefore, they should give all
the respect which they show to a
regular budget.

For example, 1n this case, if we go
through the Supplementary Demandg
for Grants, the position has not been
made very clear. If it 13 a regular
budget, the budget review would have
made the posifion very clear, Here
we have to correlate one with the other
to find out the sorry state of affairs
of the public finances of the country
It 18 not revealed as a regular budget
would reveal

For instance, we have to make a
calculation to find out what 15 the
deficit The additional expenditure s
Hs 352 crores In regard to DA In-
crease it is stated in paragraph 3-

“Ag a result of the rontinuous rise
in prices there may be a suhstantial
increase, even on the basig of the
current price level, 1t 1, estimated
that a further amount of Rs 112
crores will be needed "

Probably, they will come with another
Supplementary Demands for Grants
At this stage, you are envisaging
Rs. 112 crores. But even that is not
reflected in this Demand. The addi-
tional expenditure envisaged in this
staternent is Bs 463 crores By way
of ddditional taxes you will get
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Rs. 123 crores and you are very sure
of making economies to the tune of
Rs, 200 crores, So, the real deficit
comes to Rs. 140 crores. There
19 already a deficit 1n the Ludget that
was presented in March That means,
if all the calculativns go nightly, if
they are able to make economies to the
tune of Rs 200 croies, the defiit will
be Rs 263 croies Even that 1s not
brought out very clearly in the state-
ment of the Minister But in this cal-
culation they have not iaken into
account how much the DA will go up
and how much escalation there wall be
in the cost of the core projects. They
have been saying again and again that
these are anti-inflationary measures
Whatever 1t means, I do not know.
They tax, they spend and they do not
fgive us a regular Budget Thg is the
slogan that 1s given apain and again

14.00 brs,

About the defleit part, I am very
particular Previously, the Govern-
ment have been having the source of
revenue from the taxes The taxes
formed a major share ot the revenues
of the Government But now-a-days,
other factors are also entering, Lke
loans and defiut financing They
have become alarmingly significant
part of the resources of the Govern-
meni My first apprehension and
question 15 whal 1s the control this
Parl:ament has got on the quantum of
deficit financing” At the tume of the
Budget, thev leave wome portion un-
covered If they indulge in deficit
financing only to that extent I can ap-
preciate, There 15 the tacit approval
of the Parhament to that extent But
when they announce a deficit at the
beginning of the year when the year
comes to an end, 1t becomes ihree-
fourth or four-fold After saying, at
the heginning of vear, that Rs 128
crores 1s the deficit financing, at the
end of the year if it becomes a faur
accompli that they indulge in deficit
financing to the tune of Rs 800 crores,
where is the sanction for the balance
of Rs §74 crores?” They do not take
the aoproval of Parliament Thia is
also an indirect taxation, This {s a
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surreptitious way of increasing the
resources of the Government without
due sanction from the Parhament,

They can say one thing. They will
say, “whenever we spend, the expendi-
tures have been sanctioned by the
House™ It 18 correct But if you ex-
tend the logic, then you do not take
any sanction, any authorisation, for the
resources You tan simply pass only
the expenditure said and, for the rece-
ipts side, you can do it in your own
way The parhamentary procedure has
evolved over the twin objects that, on
the one side. an authorisation should
be obtained for the additional taxes,
for the taxation that is, for all the re-
ceipts of the Government and, on the
other side, for the expenditure of the
Government also the Appropriation Bill
comes The lacuna 1s there ag far as
the deficit financing and the loans are
concerned

The deficit financing with a flood of
currency or bank credit 1s going om,
on an umimaginably large scale Often
iimes the House 15 completely kept in
the dark as to what 18 going on the
shape of the printing of the currency
In the Umted States of America, if 1
remember verv correctly, they put a
ceiing on the loans The Treasury
Department cannot 1noulge n  the
amount of the deficit financing to the
level that they want. There 18 a
ceiling put 1If they want 10 go be-
yond that one, they should come be-
fore the House to get a sanction In
India, we do not have that one There-
fore, any first plen will be that the
deficit financing should also be taken
on the same lines as a receipt As the
Parliament 1s made aware as the Par-
Lament's sanction 15 being obtained,
in the same way whenever they exceed
the gap that has heen indicated in the
Budget, they should come before the
House and get the approval of the
House hefore they indulge in more
printing of the currency or bank
eredit

About the loanr also, 1 want to say
one thing There also, we do not have
any control The Parliament does not
have any control on the loans rased
by the €entral Government. Of
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course, the States have to apply to the
banks and get these things. The
Central Government does not have any
hmitation set upon itgelf. This 1z not
a new gituation In the Common-
wealth of Australia, the Federal Gov-
ernment 15 nol allowed to take loans
in whichever way it likes In Australia,
there 15 the Loan Councl which 1s
constituted by the membership of the
Prime Mmister of the Commonwealth
and the premiers of the States Each
State has got ope vote, but the Com-
monwealth has got two votes and a
rasting vote All the applications for
loans, whether by the Centre or by
the States, are sent to thig particular
body—Australian Loan Council, It
scrutimses them and then only loans
are allowed to be raised The rates
of interest, quantum of loans, all these
things are scrutinised and decided by
this Federal Loan Council In India
all the economic policieg that are ex-
perumented at the Centre usually make
an enormous impact, have a disastrous
effect, on the State economy, but the
States are not consulted, the States
are pot taken into confidence when-
ever loang are raised, Whenever
foreign assistance 1s rawised, whenever
deficit financing is indulged in the
manner in which this i1s being dome.
Hitherto, this has been gowng on in an
unquestioned way In a federal eco-
nomy, 1 would suggest, the Parlia-
ment’s consent and approval should be
obtained whenever deficit financing 18
indulged m beyond the level indicated
in the Budget In respect of loans
also. 1t would be better to have a
Federa]l Development Bank or a Fed-
eral Loan Council to scrutinise ‘the
loan applications of not only the Cen-
ire but also the States.

Nowadays much 1s heard about
gerzures and Bearches. 1 should con-
gratulate Mr K R Ganesh on that.
Ot course, I am yet to sec the results.
Still, an enthusiasm has been created
in the country Lhat black money
seizures and searches are paying
some dividends I do not know what
will be the guantum, but some hopes
have beep raised some expectations
have been raistd.a.
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SHRI SHYAMNANDAN MISHRA
(Begusarai). A Sindhi widow has been
caught.

SHRI SEZHIYAN Whether ghe is a
widow or not, whosoever has the black
mouney, that hag to be unearthed

MR DEPUTY-SPEAKER They have
ﬁud gold bar weighing about 40
08

SHRI SEZHIYAN With the present
appratus, with the present way of
thinking, 1n spite of all his enthusiasm
I do not know how far he 15 gowng to
succeed

It you see the Wanchoo Committee s
report there they have calculated the
tax-evasion every year, from 1961-62
they have calrulated the tax-evasion
every year, In 1961-62 1t was said to
be Rs 700 crores a year Ang when
they came to 1968-69, the annual tax-
evagion had escalated to Rg 1400
crores, lhe annual tax-evasion had
doubled from 1961-62 to 1968-68 All
these powers that are now being ut:
lised by Shri K R Ganesh and that
are being given publicity now were
there 1n all those years ‘What were
the results of the seizureg and searches
during that period” 1If you see page
18 of the Wanchoo Commuttee's report
you will find that over the vears
1964-85 to 1970-71 1n s on ears
with all these powerful weapons that
the taxation laws have provided them,
the Department has been able tu un-
earth only about Rs 7 crores in seven
vears In each year they were able
to unearth only Rs 1 crore whereas
the tax evaded has been going up
from Rs 700 to Rs 1400 crores every
year this 1s evaded tax al nt, 1 am
not talking about black mouey &8s a
whole Every year the new money
that should have been tegled and
touched, the money that has evaded
the nets of the Income-tay Depart-
ment has been Rs 700 fo Rs 1400
crores. And they have beer able to
unearth only a crore of rupees a year
svith all the best intentions ang the
best laws. Now, Mr Canegh s having
very high hopes and I would not
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dampen his hopes. I would welcome
it it is going to give the expected
results.

Here, I would suggest something
becauge 1t 15 a thing which was
stated by the Public Accouts Commit-
tee also The Public Accounts Com-
mittee made a categorical recom-
mendation about self-employed per-
sons lLike doctors, engineerg and ad-
vocates whether the Tax Department
would take the pains to go into the
medical register and find out how
many doctors are there 1n the metro-
politan cities of Bombay, Delhl Cal-
tutta and Madras and how many
advocateg are there on the rolls and
how many of them have been paying
taxes Even this basic information,
I do not know, whether they have
collected by now When this guestion
was put to them two years ago- this
has “een reported in the report also—
no stalistics were available 1n the
Department and I understand that m
the year 1964-65 actually a scheme was
formulated for bringing self-employed
persons like doctors advocates and
engineers into the tax net and notices
werc also served to a few of these
categories But I am sorry to under-
stand from reliable sources that the
scheme was later dropped and the
notices 1ssucd were withdrawn and
Lesides the officers who 1ssued such
notices were also made to tender
apologies to those to whom notires
were 1ssued With all respnnsibility
I am making thig charge Ths thing
did not happen at the time of Mr
Ganesh Still he will go through the
flles why 1n 1964-6% a circular was
1ssued categonical notices were issued
but those notices were withdrawn and
the srheme was dropped very un-
ceremoniously

I have got nnly one more point As
per the Demands for Grants that have
heen raised before us, certain amounts
have been spent on new schemes
withdrawing amountg from the Con-
tingency Fund of India This has not
received much of the attention of the
House I would like fo know more
information about them becauge the
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information given in these Supple-
mentary Demands hag been very
scanty and in some places, it is mis-
ging. During his reply I hope the
Minister will clarify these points,

On page 11 it has been stated that
a vehicle belonging to CRP wag in-
volved in an accident and the Motor
Claims Tribunal passed an award in
satisfaction of which a total amount
of Rs. 17,000 has to be paid and
this amount was met {from the
Contingency Advance. I want to
know when this amount fell due
because that is a significant date. I
may quote some of the rules wherein
any amount withdrawn from the Con-
tingency Fund of India, as it has to
be given under the Contingency Fund
of India [Rules, supplementary esti-
mates for all those expenses or ad-
vances shall be presented to the
Parliament at the first meeting of the
session immediately affer the ad-
vance was made So, there 1z a rule
governing these advances and it can-
not be postponed indefinitely. So I
would like o know the exact datles
on which the amnunt was withdrawn
from the Contingency Fund of India
and when the amount has been pad
in satisfaction of the decree.

Then on page 13 they have paid a
sum of Rs. 3,58,000 together with in-
terest 1n satisfaction of an Arbitrator’s
award I would like to know when
the Arbitrator made the award and
when the amount was withdrawn.
Also on page 15 they have made &
payment in connection with a suit
filed by an employee of Dadra Nagar
Haveli. 1 would like to know when
exactly the amount was withdrawn
from the Contingency Fund These
arc very vital matters and I hope he
will be able to get all these parti-
culars before he replies. This amount
should have heen recouped at the next
session of Parliament. I can quote
earlier decisions also, These amounts
withdrawn from the Contingency
Fund ghould be recouped during the
financial year itself and it cannot go
beyond the financial yesr, because,
there is no provision in the Constitu-
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tion or rules to make thess recoup-
ments legal or constitutional, On this
point I would like to know from the
hon, Minigter when he replies. Thank
you.

SHRI BISWANARAYAN SHASTRI
{Lakhimpur): 1 raise to support these
Supplementary Demands for Grants.
The country is passing through a very
critical period, very difficult economic
period. There is an unprecedented
price rise of all commodities. The
caugse of the price rise is for the ex-
perts to find out and for the econo-
mists to analyse.

As a layman I can say that the
shortage of production of all the com-
moditieg is the root cause of the un-
precedented rise in prices. On the
other hand with regard to what is
produced, we find, there is no proper
machinery for distribution. There are
two things. One is means of produc-
tion and the other is the machinery
for distribution. If we concentrate on
the means of production the produc-
tion can rise. Now there is some in-
crease 1n production of certain com-
modities but there is no proper machi-
nery for distribution of the commodi-
ties. It is also one of the causes of
the price rise. I do not know whegher
the price rise is the cause of inflation
or inflation is the cause of price rise.
Perhaps both may be inter-linked
There) is one thing which is important.
The bureaucratic system of adminis-
iration 1s responsible for many things.
The bureaucracy is one of the things
which creates such artificial difficul-
ites. I would like to refer to certain
instances in this connection. Take the
case of salt. Salt is a common man’s
commodity. It is consumed by every
man 1n our country. It is consumed in
every part of the country. It is used
by fhe poorest of the poor in the
country. But what we find is that
salt is not availsble in Assam and
certain parts of the country at a rea-
soneble price. Salt 3 sold at Ra. 1
or even more per kg in Assam
There is no shortage of salt produc
tion. It iz known to everybody.
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In Gujerat and Saurashira and in
other parts of the country salt is pro-
duced 1n gbundant quantities and
there are good stocks, The Salt Com-
missioner sitting in Jaipur does not
allot salt to different States at the
proper time. If he does not allot salt,
wagons are not provided by the Rail-
way for movement of salt. It is rather
a conspiracy between the Salt Com-
missioner and the Railway Board to
create artificial scarcity in the country
and allow the merchants to reap the
benefits of this artificial scarcity.

Similarly the Food Corporation of
India is creating various difficulties.
In the eastern region of the country
they do not give the proper price for
the food grain which they are pro-
curing. On the other hand they allow
them to rot on the open space, After
some time it is declared that they
are unfit for human consumption and
they sell it in the market. Unscrupu-
lous traders purchase it They mix
it with other foodgrains and sell them
at higher prices for human consump-
tion. That is the role of the Food
Corporation. As soon as the Food
Corporation of India will be abolished,
1 think, that the situation will im-
prove so far ag foodgrains are con-
cerned. I am so bitter against this
organisation that I have no language
to condemn ft,

There is black money in the coun-
try and attempls are being mad¢ to
unearth this black monely, For the
Isst few days we are reading in the
newspapers about cerfain raifls. In
esriain premises gold and TeWelllery
end hard cirrencies Were recovered.
Eb ia & good attempf. T do" MIOY know
how long it will take plasg.agd how
gar this attempt will succeed.

In this respect, Government should
follow a persistent policy of not only
raiding the premises here and there
but they should also try to find out
the) manner or method by which the
Black money is going into the hands
of a particulas cqueern or particular
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persons., If by the method evolved
you cannot arrest the menace uf black
money or by raiding premises here and
there if you cannot arrest it, then,
according to my opinion, the Minister
will have to consider thig problem
very seriously and try his best to stop
this mepnace of black mupey by some
other methods.

As regards smuggling, so far as food
grain is concerned, we have seen it
in eastern region of our country.
Foodgraing are smuggled there to
some other part of the country., The
machinery is there to stop it.  But,
that does not act. If smuggling is not
stopped, naturally, the price also in-
creases. Rice 1s passing through two
different ways one by trucks and the
other by carts. For one cart load of
rice if Rs. 100 to 200 is paid, as grati-
fication to men on check post, these
foodgrains can go to some other place;:
and if Rs. 200 to 400 per fruck load
is paid, then that truckload of rice 1s
allowed to go to some other place. I
do not know what—the govérnment
machinery s doing to stop this. This
158 the common experience of the peo-
ple. Thercifore, 1 ask the Government
to be Vigilant and more strict and to
keep an eye particularly on those
persons who are entrusted with the
work to stop this smugghng. There
i no other way of stopping this
menace, There 1n shortage of food-
grains—rice, paddy and wheat--in our
country. But what stepsy are taken
by the Government to increase the
production. I am concentrating my
attention particuularly on the easiern
region of our country. It i common-
knowledge that Assam, Arunachal
Pradesh etc. are the victimis of the
fury of flood. This year floed hap
affected mostly this part of this coun-
try. Every year, flood damage runs
to crores of rupees. Damage iz caused
to cash crops like jute and other crops
like paddy, wheat etc. And if that
damage caused fo a small State hke
Agsam rung to Rs. 30 to 40 crores—
annually this year that is estimated
at Rs, 50 crores—how can our coumtry
prosper? We are an integrated coun-
try. 1f a particular staie is lagging
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behind as compared to the other paris
nf the ecountry Government should
pay special attention for the develop-
ment of that part of the country East-
ern purt of the country was neglected
during the British regime Geogra-
phically this bewng far away from
centre of the country, not much atten-
tion was paid to this part of the coun-
try even in past independence period
Take for instance 1rrigation and
power These are two essential i1tems=
for the production of crops What 1s
the facility of irrigation in thig part
of the country? If you take the total
mileage, in Assam Meghalaya Tripura
or Manipur, the area of irrigation will
not be more than 10 miles Altogether,
that 1s, 01 per cent of the total area
of the cultivable land

But 1n other parts of the country
it 18 10 1o 12 per cent and even 14 per
cent whereas 1n the Eastern region 1t
15 01 per cent which 18 wurrigated
It 1s true there 13 abundance of rains
but it 18 only in certain months In
the winter season without irmgation
facilities (rops cannot be grown
Therefore, I urge upon the authonities
that irngation facilittes should be
provided 1n the Eastern region of our
country

So far ag power 1s concerned there
18 only one hydel power project which
caters to the needs of the Stutes of
Asgsam, Meghalaya, etc¢ No new umt
15 coming up there Unlesg there 1s a
big hydel project the requirements of
this area cannot be met If power 15
not available no new industries will
comme up I am informed by a very
knowledgable person of the State
Electricity Board that if the industries
are coming up according to schedule
by 1977-18 the eleciricity for domestic
requirementg will have 1o be cut and
it domestic supply 1s mawniamed, n-
dustriegs cannot come up So, this as-
pect must be looked into So far as
Brahmaputra is concerned 1t has great
potentiality and if its waters can be
harnessed it will solve many of the
problems and supply Power to not
only Assam but to entire India Noth-
Mg tg impogsible in the present day ef
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science  Therefore, this aspect should
aisv be considered.

Lastly, I want t{o refer to certain
things regarding barder dispute or
border settlement. There 1s some dis-
pute or difference of opinion 1n de-
marcation of boundaries between
Assam and Meghalaya and Nagaland
also between Assam and Arunachal
Pradesh These differences will have
to be setiled Unless they are settled
quickly they may grow intp bigger
dimensions For nstance, n the
northern part of Assam that 1s, 1n the
distriet of Lakhimpur by the smide of
the lughway. land belonging to Assam
18 claimerd by the Arunachal Pradesh
Government On the other hand cer-
tain buildings constructed by the
Arunachal Pradesh adminmstration are
claimed by other people which are
presumed to be withun the territory
of Assam I therefore, urge the Home
Mimistry particularly to settle this
dispute or difference of opnion very
quickly for the benefit of all the peo-
ple and to the satisfaction of all the
people iving 1n that part of the
country

Lastly, I would like to say there 1s
some complaint about the CRP, CRP
people are there Their services are
required when there 1s law and order
trouble 1n different parts of the country.
But most of the CRP personnel do not
understand the language spoken by
the people of that area where they
are posted It 1s a big disadvantage.
Therefore out of mis-understanding
there 1s some irnitation between CRP
people and the local people on petly
matters For instance, when a CRP
person goes to the market to make
some purchases he does not under-
stand the language and pucks up
quarrel After that {o take revenge
other friends of that person come and
a big conflict takes place This 18
my experience 1 would wurge upon
the Government {o see that such inci-
dents do not take place in fuure,
There have been more such incidents,
which have been referred tp by m¥
friend. I do not want to repeat it
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‘What I would urge upon the Govern-
ment 18 thuis  Of course, CRP 18 neces-
sary I dp not dispute it But, there
showid be greater discipline in  the
adrmnistration of such forces If a
person indulges in mischief, he should
be pumished severely, he should not
be allowed tp go scot free

With these words, I support the
demands.
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% & gar ¥ faraars Ay & fam,
whger< ¥ aam wax F faa g A A
drdr {sraw) =
ay ¥ et & naea A 8, a7 W
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IFATA TEQT A T AT AE AT
A ¥ | g ardafes S A 4 &
2 @1 | FAT THAT FT qoW(
fag or #30 gma | &Y g A9 FET W
fr w9 7 gody 57 § =rar, oT WOA
AF-27-A7 47 f=31, =1 grq ArvA A
B E 7 a8 7 e § fe awam
TAWT & gq7 @ 41 foqr 7 few
379 ¥ faar ? gdifem 1 fr ardafas
sy ot gfTa gr var ¥ ImEY gETY
T | 99 AT w9 R Fra™ wfawrr
T FTAATH §7%, FTAT 97 F1 a47 7§ 3,
IgHT OF frAT AW TreAfaE SIE &
feg @ & quww g f& ag am as&t
afr ¥ 1 A e ot g § 7 A
oY ¥ qHA TEY E )

T o Mo ZYo AT Fymen ¥4
 fza faa fadgs o a@x gn
dY gsgTor ¥ a7 & wrew fel Wi g
Fq7 fm f 16 g9 A efefumg
sTed 2 1 & AwwAT 91 18 T W,
# o Tl oo g €
wawa, a1 fr sfefomg o oo e
%Y U - ATSW 18 FATL oY Wi &
Ty X =Y ¥ Sfea gmor qga ¥ s
fiF 16 g7 TIW ¥ naw-dEE N9 |
25 wfas o X F aqEm I 97
IEH reRTE vwEr TmE A q| |
T 20 AT AR AR A A wwT &
77 33 571 fr 38 so vyl wfr =9
fFFAT 71 8 a-27w qgad ¥ AreE § )
T s m T gfaRmrsafa
sEqdT’ grag R ¥ cogu A
a1 zfefem fagar & w7 =a & wrnfaa
IBEIC A faraT &, 1 18 BATT FT AT
T g7 T WSl FT WY AW
g e &)

sft dwerm wem WA F w0 A
TWE!
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oft sy el - g WY W Ag TS
FT =TigT 4

=it Jwwrw gt WS T FOS
q g g1 W Fa St )

ot wy fomd  w@ weOw WP,
¥ I A A9 ¥ AN @ F A eEr e
Hrwr Ofom o & A3 w0

ot wfltwt Senx (afrm) v
qree gFvEa, AW wTw anfas e
%y feafy F a9 w7 2, I wew FTw
TR qrET ATEA ) FATT NI TAT G0
¥ qryt w1 Sr-faerd Frear oy graw
2V ¥ a9ar & 9 7 Pred Fmea
¥ awar &1 sT I AE g B
@ grevw ¥ qravw ad A P faad
|/ 2w ¥ qrar Y mEw F A ¥
0O v wEA ¥ 9 faaa ¥ oA,
& =) Y gena 28, wAA FTaAy Qv
®ge AF 9, a6y e miw
gf—fma 3 sAw A grm W
famrz w7 va faar } garr Gy
qrfzat & wid #z7 & v 2o & wamd
&, qumt 1 & e g—Afar A
wgrd W7 arury frad qrew gd?
I Ay gEmw ¥ FTOU TWA W
T g9 wWw Fo ¢ oAy fAa @
3y favare #1

1451 hrs

[SHR1 DinNesy CHANDRA GOSWAMIL n
the Chair|

T gzmt A gT v ¥ foor,
qafenfs Y g7 ¥7= % A7 gurd
faw 7t w277 7 wAE wewadAw G
2, fomay aew & it o faar 8
i fad & wodt fawr o N W e
T g, & v iy femfn w1 e
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A ¥ iy g wifwr e @ &1 T
& ofteer & &t dwe W wfenr amm
5t §, @t 3w ¥ Fve) A g X
wrewt & qFEer fFar § wi T f
IAF] qHGAT FIA |

MY A & WAL orw AeEeay
qrREA wrae 21 T ¢ mafy gw
qogr &1 A3t 7, fF gy wqa ¥
g A F3 2 fr ag STl awma
# ) wargT Ay qagdr & oy v mr Y,
¥ wwa & Agy w7 gy 9 e
MEHT ¥ | TN IO GET FG AP
&7 @ &, sAwr Ave F feafa =qrz
@ Fapar g fr ¥
A7FT7 gAY a7 § toafy mrm o
A7 AFATAl FAFEF F AT PAIN
#r a=rt 31 gH Avwy w7 ad4T A
F1 Jura siter grar 9rfza A1 oWt =
agtarm ?)

faed faum 7wt & Faray ¥ FAvy
ga ¥ wfafsmadr wfwar § ol
27 9 Fau T 91 1 gR A ¥ wEEY
7 W FHE Wi T AYET &
o7 fr9E @ € df aur wEow
fear ar fo 9% @¥ o JW w1 OFT
s g §f T Afrw qw aT
Tarq g uT @ fa ol it
wEaEt A8 & 05 d weer g f@
faeM@ T+ 97 Feg1 FOG1 QT, AW
faens gdqwm it & mda ar
TAA & wEr? wrw FOE Wy {7 7"
o w1 6 Tt & @ fraiv fam
X% arfe ®w g oAvE & wiafas
W A T AT |

¥ & qrfior pod & 47 & A
T go & 1 g wET FE W yTae
Y AR § WY, IWF AW
TC W T S L RAW F 36 T4



93 Suppl. DG. (Genl), BHADRA 0, 1896 (SAKA) Suppl. D.G. (Genl), 94

1974-75

B TTw FUY e gAY SRTTTEeE
AT WOPATES BT ¥ | 20 AT TEH
T o wogdy et oY, wgy wagdr
o ot 57 W &, @ wgme ¥ s
Ffeargar w7 gvmfaar = a1 @
& & s g o wew o &
e wEw 33 9@ AMF AW TET
o & |

IAT WM FY AT X W I
g1 ¥ swvry F wm fawrw wigt &
fad qatw gawifn A =& of 3
FATY T WA T WEH &, gAY WA § |
o 397 2w aw o7 gEr N1 A
gwifaa &1 a1 w7 FvaEe g1 af
€1 3 o w1 arr vt & w5 OTy
0 Wt 7oflr @ & v R AT
397 1T qE) | WY WvT AT
# $& T TR a1 wEwd = @
wam, Ta feafy # gwremr gfeeer
gt snamr | xw feafa &7 foema & o
& AR O WY S-S 1 I47
ITH) W AL AT F e
EY ® AT @ afEF SAE e
forer w¥

R ara ¥ fafr & e Fna
& fog wrea a7 A s o1, Sfew
a7 & FHY ¥ I N A WW A%
T ZWT #1 FT “SEA” AT 9
W WY ZHT W@ 6T IA &, IOF T/
¥ w3 faae q1 7 KA To fo
w1 & aife g foet v & 5 vanr oo
T A

A UTE FAN A ARIN FTA
AA AW ¥ qM gwv & 9%
St EATC ¥GIF I FWT AT T P
gara firgew § fw sofer, € Al o &,
oft o frgre o & e 8, G g o
¥ P ¥ o Ofad | afe v qar
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T T Y gk 7 o g el @, wEN
TEY TS AWML F AT 6T I9 /T
¥ @ @ A B Ao e A
1T §B TR Y gAY

Ty mer At faoret dar gRi R
FAXT TN AR G A A T
SrEvaE Sret ¥ geare 7 g =ifge
& fer fawsft & wdr =nfge, &®
AnY #1 w foem W ETY &Y
AT ¥ AT #1 A | fase &
T97 & {8 MY ORrATHNH S T F
g, frawt SO0 & oSEEr ;A AT
QFr s =rfge arfe 59T 99w
qg SIS & 3O WO A

By 7 fawr F¥ g
WES aga surEr g, 20 wfww #)
g sfaet &t am § e oy
6~7 I78< § warer 78 AW wfEw
ag v e g §, W 4T &, 7
w1 @+t =Tifge 1 afz g =w <%
a5 A1 9 fager 1 #1 gw aw
wdr 1 qf & s oFw 3

ARt gfewe A9 TN §
ST gUT 97| SHH ATHT G 16 FAT
TqUT TV §&7 9wy fe o,
fEr 27 Aewt # 1w @ F oy may
Ffew o) wo At A fer T W A
FHVT AITH FIA & AT T SR WY
w7 § 1 M AY T FINS §T JTREAT &
HOT AT I ASH F1 AT FHSAT T 9@
mmummﬁ?ﬂo&aﬁm
¥ @i & Y SET w1 §oreT
& WA

W*W M{o dre & ®1%
wgdz wEw T &) Wil ag W7
wew fgo ufenry & w & sad o
waTs ¥ W gEd s 9% fda
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t, afewr f=d go dte Wit AW
go o ¥ fad wr{ fradom AT & 1
wfad garw wog & fa gary agl
amFy Fw gaar wige | afy T
arey § a7 ST o wre) o Fogduer
e wrfew ) fore oy & few gfmms
¥ o fraduw faar T & SR ag §
et WY faeem aifgq

T Tzl qF dw & Mg F ow
sifrw dw § o e o waEt
I EACEETW  FA g, afew
oS IAE T A gfer ¥ S
1 ¥ = are g v W s, A
waw ¥ ¥ wray fe W aeE
fraa s §, SEA Qg qge § ar
o A qrgeRt &1 € are s
a7 wfy qaft o ag SR AT A
I A% qg wrfaw w0 s
mw E R ¥ e @, W
Fraw QA wifgy, ¥w8 G go Mo ¥
aew! M wry fadar T ag ad
T o

&Fex go o ¥ 90 wfwe fammrar
@ & s qrey v Qe a7 THN ot 9
wfe &1 g2 g TR TS 8,
femmagr g A FH AT &, T R
iy At Ao 30T A€ § 1w A
afaraT 7 ST AT ¥ @
;Wt%fﬂ'iaﬁqa'ﬁo!ﬁm
97 R ¥ A frmar 1 T
wrearr €07 Qo fre ¥ ruifum 2,
wafag & srgm g & w9 2t go @0
¥ fad osfemax N TRy fow
Fifad mfr agi o fFami w1 slzsmae
fae &% )

gt gt wfw f wwed
avar & fod o gy favafaares o

96
1974-75

ag wmawrear &1 afe weere W
iy favafrarag aer 2 O feart o
et & wrae § wft sreverd frw ad
s ¥ gfe ¥ T @y ot Wl
TEETEl FT FATAT FT §RA | TN
S dRTaTT dgT ¥ age wag fae

o Q8o Qo weRWT:  (FETH-
) : gAY Igre A, faed awe ¥
qrogaTEr a7 ® 1 377y Y agrd koY,
#few a9 QIR A ¥ AT TF TFA-
wafeq wriz & Af@y w7we ¥ WA
gt w12 | WE s gat f woe #
g WHET N AR ATA0 wa4r, A W
g ®t w4 awran war | &Y faew way oft
ot & wgT & FF o age Ter wQTE FNT
%1 smeETd Wl anafn 9@
AT | WETEHT AT FET FA A—HTRE
VT ATES &, T § | A Y areware
I EEAATT A Y | T T
gat 7o @0 WY wW R T WEX
Toeegt &, W qx s fewm SO
freiT & | T 1 CEmeTiE SRR Wi
wiee X ¥ oEwwde qrEe L
qaraw Z§ AT & ) oA e 1 2
Wwaaﬁa.ﬂtwww
| Z Erowardy ey awTA & 1w o
g W ¥ e A vk 4 w4
o ww ¥ e gvedr W AgT S
T ¥ gE TR ¥ A ¥, I 9T
@ A g f ) grogATd ®
Faim sfaaere M ¥ weT ¥, 0
¥ o Wk ¥ ZECR 1 T AT
Sraafed & 7y ww & wa, wife 0
T g ST FOATT AgH ¥ WA
¥ ¥ § AIH |

15.00 hrs.

iﬁm%mmaﬂ& it
woh §, TR X W fisar @ fw



«©7 Suppl DG (Genk),| BEADRA 9, 1898 (SAKA) Suppl DG (Genl), 98

1974-25

€ T faare s afEw o 37 IR
&1 wried afr r §, & sy FON
gir o omeR gy amam
R0 w4 fr amesTd 97 AT TEAT
BT €1 7§ § 37 W@ v

WA 7 ¥ g7 g & fr ovrT gEeg)
a1 w1 sfefidree 7dr ¥ wifs g8 07
w7 9 A4y WT G4 31 ¥ AT
oF # o AT § W g & "
o | % =g & Fu AT AvE 7 erowAe
WTT &Y TR FATCTEN ATH | TATASE
& 5o g3 dwv gg § fr gaw awd
AT ¥ I amar g AT I A
gumet fagr @1 "4 1 & o gAr AMEATE
o T ATETT NP F7 7474 frsE S
arerr agdr §3e %1 =g fr oA
ATT | WA AF A Ey A7 R T
wér o ¥ 39 q vk e e o faw
Fran Ay GUEATd 9 TEE 76§
fag a1 ¥TE & faAw--- 347 THAITA
FTA g | g7 &1 A £ fae afas
W &7 1 REANT FTX AT QAL 3AET
i alr |

fremar & fro oar o a7 20
w1 97 SarAy w8 § agt o7 aved
¥ o #1 o7 TEtAT foar wv €
afz og FoEFAI AATTE W ATARN 7
FEeTAT F1 A WA HATA[ T | fAwET T
g7 ¥rq F-1ER 0 9@ {7 7w frEr 9%
§ faa7 7@ & @wovErT A1 AW
o W a1 AT & ¥ frary 29w
a8 T AAAFARL | WATRAE
cATEE WG 30 W ug 4gA ¥1 WA
§ iy goesrd, o7 T TAA IAE AT AR
g% %1 wamy a1 s 0

THE MINISTER OF PETROLLUM
AND CHEMICALS (SHRI D K
BOROOAH) Mr Chawman Sir I

shall be brief as 1 wusually am I
would only reply to some points raised

010 LS8
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by Mr Madhu Lumaye because they
relate top my Mimstry I had request-
ed Mr Limaye to stay on and also
listen {9 my reply But like in the
Bible when he asked Jesus Christ,
What 18 truth® and he did not care
io listen, he also put the guestion and
he did not consider 1t proper to lListen
to the reply I am pot really con-
cerned about that

Sir he raised three points and 1n
fact he had rdised them earlier also
He had raised them on occastons when
1 had no opportunity to reply Ome
was on the No-Lonfidence Motion when
the Prime Mimster had to reply and,
naturally she could not reply to sll
the points raised by all the Members
Next time he raised some of the prnts
on the¢ Finance Bill and the Finance
Mimster replied to one or two things
that he had raised Now this 15 an
opportunity for me to reply io the
points he had rawsed sometimes 1 thus
House and sometimes I have seen 1n
the press also

I am one of those who believe that
public acts of Mimisters should be dis-
cugsed publicly and that 1s the basis
of parhamentary Government he-
cause m the ulthimate analysis Par-
hament 1s based on sovereignty of
discussions Therefore, I am always
grateful to hon Members when they
raise any point anv criticism or even
whatever they have to say in respect
of any policy any action taken by the
Minister and particularly m respect
of mv Mmstry From that point of
view 1 am really grateful to Shn
M-dhu Limase Earlier also he had
raised one pomnt and I had found him
to be constructive and I took action
on that He 15 aware of that

First T would start with the pomnt
about caprolectum Today he men-
tioned that he had raised that earlier
But 1 had no opportunity to reply to
him

Caprolectum 1< not a controlled
commodity, neither the price nor the
end product ig controlled It is pro-
duced m this countrv bv the Gujarat



99 Suppl, D. G. (General), AGGUST 31, 107¢ S¥ppl D: G. (General), 1

1974-75
[Shri D. K. Barooah]

State Fertiliser Corporation, 1t 1s
again a misnomer to call it so because
it is in the private sector and not in
the public sector. They fix the Price
in accordance with the market trend.
I will now come to the Drice of im-
ported caprolactum. The import ‘was
about 10,800 tonnes. The highest price
during the period 1973-74 was Rs.
12,480 caf from Hungary The quan-
tity imported from 1-4-1974 to the end
of May 1974—the price Mad risen in
the meanwhile, I have got this figure
from the STC: 1t does not come under
my Ministry—was 2,100 tonnes; {he
maximum price was Rs, 21,500 plus
75 per cent customs duty; the landed
price, 1e, the seling price was Rs.
37,000, The GSFC started producing
caprolactum from 4 August 1874..

it ey fowrdr : Wt qE WKW
oy & Trew § 99 £

oft Twwrm wewm: A ¥ TETE
ATY qTEY W1 § G 75 TEIN €L |

oft 7y fow@:  What about STC's
charges?
SHRI D K BOROOAH' I will come
to that I am now coming to some-
thing more interesting than that

The GSFC started producing capro-
lactum from 4th August 1974 and they
have produced il now only 200
tonnes, and out of that quantifv, they
have sold only 70 nes, Therefore,
there was no guestion of making any
deal with ithe businessmen elther for
political purposes or for other purposes,
They have sold only 70 tonnes, and
they started producing only from 4th
August 1974 The landed price of im-
ported caprolactum during the period
1-4-1974 in the end of May 10874--the
latest. the costliest lot—was Rs 37,000
The GSFC's price which they have
fixedy excluding the excise duty at 50
per cent, is Rs 26320 o tonne in bags:
the excise duty 1s 50 per cenl; it comes
to about Rs 13.000: therefore, the price
of caprolactum to the consumer is
Rs 39800 The selling price of STC
snd the selling price of GSFC are,

187416

more or less, the same, because they
watch the market trend. There is
bardly any difference in the selling
price. And the quantity gold was so
small ag 70 tonnes. Therefore., I do
not think there wag any chance of
making any deal for that, This 1s
the position,

Certainly there has been a delay
and it is nmot a good thing. But, so
far there wag no control in the privatle
sector. But the fact remains that the
price of caprolactum produced, what-
ever be the quantity, and the price of
the imporied matenal 1s more or less
the same Certainly, we wrote to
Mr. Chavamn that it should he increas-
ed and one of the members said some-
thing but ultimately thesc things are
done at the governmenth] level. You
may ask how Mr Chavan knew. The
officers might have brought 1t to his
notice So, this is a decision for '
which the credit goes to the Govern-
ment and Shn Madhu Limave, o the
extent it goes to him  also gets the-
credit for it This 1s about ecnpro-
Tactum

Next |s DMT As you all know the
production of DMT 1s alsp vnder no
slatutorv conirol The price 1s fixed
by IPCL which 18 a public sector
body Under the rules under which
it functions i 1 their responsibility
i, fix the price The prices ¢t DMT
like the prices of all other petroleum
produrts are  erratic Therefore,
there has been a Iot of rhange mn the
prices from 13-4-1973 when it was
Rs 6000 per tonne and ultimatelv it
was Re 18000 per fonne on 2-3-1974
tn 6-3-74 and from 27-7-74 1t has been
redured to Rs 16 000 per tonne They
alsn watch the market What about
the imported prices” 1t varies {rom
{ime tn time and also from country
to conntry He said that the price of
DMT has reached an all-time high of
Re 38000 .

SHRI MADHU LIMAYE: This was
Mr Chavan's figure.

SHRI D K BOROOAH- I do not
know whose figure it is, but frem what
1 gather from STC, it never went that'
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high. The maximum price paid by
STC was m fact only Rs. 10,200 land-
ed for a 200 tonne lot in June 1974.
At that time, the IPCL's prevailing
price was Rs. 12,000, higher than the
highest landed cost when the highest
price they paid was Rs, 10.200 Two
offers of DMT are under consideration
now at an average price of Rs. 15800
against the IPCL's excise-exclusive
price of Rs. 20.000—Rs. 18,000 price
and the excise duty of 25 ver cent,..

SHRI MADHU LIMAYE What is
the customs duty on the imported
stock?

SHRI D K. BOROOAH: The same
75 per cent.

ot wy fore® : At fow 0w Fro Ao
wrt faAT ®7 femer gvm 2

SHRI D K. BOROOAH If is the
same The landed cost always in-
cludes the customs duty When I say
Rs. 15.800 1s the landed cost, 11 includes
the customs duty cf 75 per cent There
is hardly any difference The price
bag been changing As I said. the
price started from Rs 6000 went up
to Rs. 18000 and came down to Rs
16000. Again, as I said this depends
upon the imported price and lhe mar-
ket trends which have been changing
from time tp time and fluctvating

So, there 15 a watch which 1s kept

Th:s 1s entirely an uncontrol'ed com-
modity

And f the nrice 1S
fixed bv the ICPL 1t s an auto-
nomous« bhodv and thevy do  ac-
cording to their decision Neither

in the DMT nor in the caprolactum
there ¢ basic variation between im-
ported and indigenous price It stands
to reason that there is no question of
making any deal with industrialists in
this thing I will add one thing move
We have now decided that substantial
part of DMT would be given to co-
operative sector. In fact we have al-
ready floated the company. 51 per
cent shares would be held bv Govern-
ment and 49 per cent would be by
cooperatives. This company is being
floated and polyester filament things

1874-75

would be produced. Substantial part
of DMT will go to them. It was in-
augurated yesterday by Mr. Shinde
and Mr. Kulkarni. There is no chance
that industrialist will take benefit out
of this DMT

ﬁ“m. o Fo HHRGTANR
¥ &g aTAATOE faar T g

wre fwore ZamATsl ¥ arr ®Y afz
81, A1 95 & 29 #{IA & =Ty (@

SHRI D. K. BOROOAH® This is &
cooperative venture which has come
into being 1 cannot cover everything.
I can show all the papers to you 1if
necessary.

SHRI MADHU LIMAYE: I am pre-
pared to see them. I am a One-man
Public Accounts Committee; I am pre-
pared to see

off orwTg W (PRYT)  wEA
AR

ot wy fowd : T F A
Al

SHRI D K BOROOAH" You come
from the tradition of Nana Fernaves
who keeps all his accounts, I am not
so capable; T come from a tradition no
accounts were kept You will be tet-
ter 1n accounts

The other point made was about the
reduction in price of naphtha used inr
non-fertiliser use Wgy keep the price
of fertiliser low, whic‘;?is the end pro-
duct Therefore we keep 1t low That
1S 1o say, we do not imcrease the price
across the board for! certain items.
Take kerosene and diesel and other
common use items. They were not in-
creased to the extent thev could have
been had it been under across—the
boerd formula B4t we thought that
whatever 18 used for non-fertiliser
use. for petro-chemical and chemical
etc. it should be increa<ed on that
basis. And we increased the nrira Tt
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came to Rs. 2820 per tonne. That is,
from 1,000, it went up upto 2320, As
soon as it was Increased we received
lot of complaints, I will briefly men-
tion about them., The first one were
from the industries because the plas-
tic industry was dependent wupon
them. Plastic industry needs substan-
tial parts of high density and low
density polythelene which 1s made
out of naphtha cracking They brought
this point. The State Government of
Karnataka said that so far as they
are concerned the sharp increase in
naphtha price has made serious crisis
with the high-density polythelene
bags and other plastic industries. The
Maharashtra Chief Minister came here,
he said if you don't do it, all their
plastic industries will go to rum_ they
have to be closed down etc About
300 thousand people were involved in
Maharashtra, in general and Bombay
in particular. I think I am correct
statistically.

Al lnese people whu came g see us
were 110m widharasntra. I asked them
how 15 1t that the piastic industry or
even the drug industry is located only
in that pa:t of India/ They said that
1t was becuause ot the availability of
raw materials that go into the manu-
facture of plastic goods. So, a large

number of people came from this
area

If we increase the production of
naphtha, the end-products from 1t
will be very high. We sent for the
study of it ong gentleman from the
Bureau of Indul.tria} Costs and Prices.
I think his name i1s Shr1 Marathe; he
is the Chairman of this Bureau He
went 1nto it himself and gave us a
report The study made by the
Bureau of Indus¥1a1 Costs and Prices
revealed that on the basis of the re-
vised price of naphtha which is sell-
ing from Rs. 188 Mo 400, the cost of
the end-products will be going up by
Rs. 200 or so. The small scale indus-
try has a large share in the plastic in-
dustry because there are a number of

1974-16

educated youths and unemployed en-
gineers who took to this kind of in-
dustry for which the Government gave
encouragement. It was based on avail-
ability of raw materials such as high
density polyester and low density po-
lyester. What we are very much con-
cerned about 18 with regard to high
density polyester which is made use of
by the small-scale industrialists—the
manufacturers. That is why we sent
it to the Bureau of Industrial Costs
and Prices for a study to find out the
result

What we did was this, We went to
the Finance; we consulted the Finance
Secretary Shri Yardi who looked into
this carefully Then we sent it to an-
other committee presided over by the
Cabinet Secretary—I shall give out his
name In view of the very wide prob-
lems involved in this, the Ministry of
Petroleum and Chemicals, iwn consul-
tation with Finance submitted a pa-
per which was considered at a meeting
presided by the Cabinet Secretarvy on
18-7-74 wherein the Secretaries of
Finance, Petroleum and Chemicals,
Chief Adviser of Bureau of Industrial
Costs and Prices and an OSD of
Prime Minister’s Secretariat were pre-
sent There it was decided at that
meeting

oft wy formy  Srew fafreet awe-
forz gv ova ¥ grar @ =ifgm )

st fagty wEwt T AT T HTE
e O o

When you become Prime Minister,
you can change it

oy fowd drv & & w A
7AW 6T E |

SHRI D. K. BOROOAH: There it
was decided to reduce the price of
naphtha used for fertilisers produc-
tion from Rs. 2,000 to 1,000 per ton
That was also considered at a joint
meeting on the 25th March of the Ca-
binet and Political Affairs snd Econo-
mic Affaira Committee.
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ot g forerd . w79 & WA ¥ e

t fe ow wr o o oifeew o gwdr
EFEIN O 9¥A, TH U7 W A fy=0e
Adr fardr ave wgTA B 98¢ | aw wIETY
&7 =W fr § 1 10, 15 VX FT ATHAT
a8y &, ag @1 1320 Wi % w1 wIHE

g

gail T g ¢ fr W § g
gy, safer W WP § Ay
a1 fg | & wremt St g i s m,
afqa" Fra.8% A7 A W A A
a7 AT WA AHIIVER T SAETE A
F gro1 owrs fyar av w47 ¢

oY Fawid wEwl TR A1 4T &

w9 F oFEET g )

The manufacturers, IPCL, produced
a number of petro-chemicals That 1s
the reason why their cost of interme-
diate products went up With that
their cost of end-products too had
gone up Then, theve people came to
the office I do not know whether they
came n deputation They came to the
Secretary but they did not come to
me This should be done in a propo-
sal form The Sectetaty tc'd them
that all these would be certainly taken
into account As I mentioned already,
the industrialists were there We
were moie concerned with the manu-
factuiers— the small scale industrial-
1sts the unemployed voungmen the
engineers who were encouraged by
the Goavernment to take up this job
Therefore, we took abundant precau-
fion to see that no 1mproprieties were
committed and i1t was done strictly in
accordance with the butiness rules
and took into account all the advice
available to us

ot wyy formd : T3 97 3 frowoir
aEwTAvE Fae Ay # fr oo
qréfy ®Y ATEEET I A AT ATATA
s AT Wy A g guf-
ez w1 am fear & o
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HY TAwiw YGWT T A &
HI9F TgH & a7 10 | (zm3ar7)

Siaqfomd: Taaam e ar
& gaverar avzifcawafsfe-
fradis o Am § w7 w9 e A
T AEA |

SHRI D K BOROOAH Certainly,
they would be beneficlaries and along-
sade them IPCL alsu will be a benen-
ciaty  The Agucuiture Ministry also
wrote to us that the price of the in-
secticides wall go up and, as such,
they said price shouid be reauced.
BHC 15 also a product of naphtha.
Naphtha 1s used 1in the manutacture of
many drugs If naphtha prices go up
piices of so many things go up. We did
not do 1t at the instance of big muus~
tries but we did it at the instance of
the Government of Karnataka, Maha-
1ashtra, small scale industrialists and
IPCL If because of them others are
benefited 1t cannot be helped So, 1f
Mr Limaye makes any insinuation of
that type I repudiate 1t 1 am not
using harsh words but 1 would say
certammly Mr Limaye ha. done no
good fo anvbody by making these al-
legations which are of a wild nature.
As the facts he had yaised de<erved
reply, <o I was sitting the whole day
here to give a reply |I have held Mr.
Limrzve 1n great resgect because he
bring, facts before / us and 1 have
tuken a lot of intereét in whatever he
save  But I would submit 1n all hum
*y that we are co-workers in Parha-
ment and shonld not start doubting
eah other's borafides It does not
help u=

T am prepared]/to place all the
facts before Mr, Limave Let him
lock into them shd tell me this 1s the
mistake here I am a humble per-
<on and all the wisdom of God has
not gone into mv head. If I make
mistakes I have the courage to cor-
rect them and if I am held guilty
of them I plead guilty.
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Sir, the first question he raised was
about oil supplied to Defence Min-
istry. Sir, this is a matter which
took place at a time when the whole
country was engaged in a life and
death struggle. This is a matter
which the Defence Ministry could
say whether whatever oil they used
wag suitable or not. If I am not mis-
taken the Defence Minister has issued
a statement that whatever oil was
received was suitable and there was
nothing shady about it. He issued a
statement also on this. Since Mr.
Madhu Limaye has raised this ques-
tion again, I will certainly take it
up. I will let the hon, Member
know and the House know all the
facts that we have. But, Sir, be-
cause the Defence Minister issued a
statement, a public statement, I
thought that the issue has been clos-
ed and there Is no point in my rak-
ing it up. But if the hon. Member
wants that I should look into this
question sgain, I am willing tn look
into this question, in consultation
with the Defence Ministry. If he
thinks it proper, certainly, I will

look into it.
SHRIMATI PARVATHI KRI-
SHNAN (Coimbatore): Mr. Chair-

man, Sir, spcaking on the demands,
1 want first to refer to this demand
of the Ministry of Irrigation and
Power where we are being asked to
vote a certain sum of money for new
power projects that are being brought
up. Sir, this chronic power crisis in
our country, which we see vear after
year, is crippling our national eco-
nomy and hitting also at the earn-
ings of the workers year afler year.
But, I find that Government’s policy
as regards power is just not changing
at all. Time and again, we, from
our side of the House, have been
raising this fact that industrisl deve-
lopment is getting inhibited; workers’
earnings are affected; there ls loss in
production year after year because
of power crisis and power shortage.
Sir, this year, the ghortage has
caught up all imagination and we
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have already, on the floor of the
House, discussed this whole matter,
This iz a culmination of years and
years of defective planning. When,
Sir, is the Government going to
settle down to examining this in a
dispassionate and logical manner
and work out a Central. Grid and
Central Electrical Authority? It is
the absence of these two that are
leading to these repeated shortages
and repeated power crises, There
has been bungling year after year
throughout every scheme, that has
been put on the map. Again, we are
being asked now to sanction more
money for new schemes. What is
the guar«  Un~t” e buneling
1= not going to continue? We have
sven this. Every time when hon
Minister  aner Tiwn o attention
statements and other statements, he
just answers in his usual generalistic
vay and usually his answers go on
preity long, but, nothing practical
has emerged either from his answers
or actions of ithe Government. That
15 why, nothing seems to be happen-
ing in the world of power within
this country, except that this in-built
system of corruption is flourishing.
If there was time to go into it, one
could detail tales after tales, how
much corruption is rampant, right
from the lowest to the highest eche-
1on; in the construction work that is
carried on and even in such matters
as for instance, collecting nf tariff
arrears. For instance, the arrears
are increasing year after year. Now,
in the name of fighting inflation, Go-
vernment comes forward with Bills
such as the Compulsory Deposit Rill
and they are going to collect Rs. 450
crores throuch this. But. nothing is
done for collecting arrears of moneys
that are already due. These arrears
are going up year after year and the
urrears get accumulated ns far as
clectricity tariff is concerned. The
aceurnulated arrears in, for instance,
provident funds efc. go on increasing
year after year. There is the ques-
tion of tax arrears. I think Mr.
Ganesh would know better than L
Certainly, tax aiTéars that are out-
gtanding are far more than the Rs,
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Rs. 450 to Rs. 500 crores that you ex-
pect to get from this hair-brained
.schemes that has already been thrust
.on Parliament’s throat. Then, Sir,
there is also, as far as irrigation and
power is concerned, delay m amending
the obsolete vroviciong of the Electric
Supply Act of 1948. Time and again
the Electricity Workers' Federation
put forward this and pointed out how
this delay leads to many States re-
fusing to yleld to any Central autho-
rity or to any planning at the Centre
and insisting on their own policies
and insisting on carrying on what-
ever they want, with the result,
there is no coordination; there is no
cooperation. For instance, when
there is shortage of power in Tamil
Nadu, a great quarrel takes place
between Tamil Nadu and Mysore in
regard to the discharge of water,
This goes on. Meanwhile, factories
sremain  chved, workers out of jobs
and production is affected.

Since this is a sort of seasonal
disease that the eco at= <iffery {Tom
suddenly when the production picks
up again the workers are called upon
‘to increase production. Every time
production goes down it is the wor-
ker who 1s responsible and nor Go-
vernment poliecy, not the bankrupt
policy particularly where are powel
shortage 15 concerned Therefore,
this matter of electricity policy and
policy towards bulding a Central
grid in this country is a matter ol
tremendous urgency

Another reason why I am con-
strained to talk about this issue here
is that when the crisis is already
there West Bengal, in Tamil Nadu, in
one State after another, and sheed-
ing of power is taking place and
rationing of electricity 1s there, and
factories are nof working full
throughout the days of the week and
the workers are being laid off for
some days of the week, when this
critical situation ls there, the Elec-
tricity Workers' Federation has
pointed out how they are also being
meglected, and since their voices and
their demands have fallen on deat
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ears, we are today faced with the
possibility of a sirike on the 18th
strike in order to press for their
absolutely just demand. What is the
September, an all-India one-day
demand that thev are pressing for?
The prices have been rising for the
past two years long before even this
wonderful hair-brained scheme of
compulsory depomts was thought
of, and they had raised the question
of the irritional system of wages
existing among the clectricity wor-
kers. at the same time demanding
that wage negotiations should take
place since the wage board recom-
mendations were going oul of date.
Therefore. the Labour Mimstry in its
wisdom had set up a certain machi-
nery; a wage guidelines commuttee
was 1n the process of carrying on
discussions. But now because some
State Government was opposed to
this and some State Gnvernment
said *“We do not ltke this’ or some-
body else does not like it, o~ they
are allergic to this, that or the other,

an attempt 15 being made to
scuttle these very impo: t negotia-
tions. I am not gomng intp the ques-

tion of whether the workers are go-
ing to get their wages ¢r not, be-
cause both the Prime ister and
the Finance Minister have said that
that price of legislation was not go-
ing to affect negohations. That Is
all right. Then, why is this attempt
being made to scuttle even the

negotiations, because the clectricity
workers are being 1d different
scales m different S , apart from

the fact that the worljers of this very
important industry inluur country are
alsp paid very depressed wages?
That is whv it is extremely mmpor-
tant that Governmefit should imme-
diately take up these negotiations
and see that a success is made of the
Wage guidelinres Committee so that
no crisis comes up, and the ewsting
power crisis does not further dege-
nerate into a labour crisis 1n the field
of power.

As regards Demand No, 76 relating
to Shipping and Transport, there is
a problem that has been there in
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the ports, particularly in the Mad-
ras port for a long time. The pro-
blem is that the Port Trust has not
accepted the code of discipline; there-
fore, they have got their own pecu-
liar way of choosing whom they will
recognise or whom they will not re-
cognise, This is not conducive to
smooth mdustrial relations and not
conducive to setiling the grievances
and problems there &t the shop or
floor level itself.

For instance, these umions who got
their representatives on to the Port
Trust Boards as a result of verifica-
tion are not recognised by the Port
Trust with the result that their del
mands cannot be discussed with the
Port Trust authorities, and so, they
go on strike. Then, 1t has to come
to Delhi; in spite of all the talk of
economy, they prefer to have the
strike and when this is taking place,
they have to pay the air fare for the
representatives of the workers who
are on strike to call them to Delhi
and settle the demands and so on.
Why all this? When can the Port
Trust not immediately recognise the
union that has shown through verifi-
cation process thai it has got a maj-
ority and that it has a right to
recognition,

Today take, for instance, the Mardas
Port United Labour Union The Presi-
dent of that Union 1s a member of the
Port Trust. But it 1s not recognised
The demand for rtecognition has been
pencing year after vear and it cont-
nues 10 be 1gnored, These are the
small 1rritants that militate against in.
dustnal peace and angainst the warker
throwing his all into th. national
effort, because all the tim W:re are
this sort of humiliating taci.cs of the
employers, particularly Government.
After all, Government should be the
model employer, but unfortunately
Government is a model employer,
whethar it be in the Railways, ports
and docks or electricity, only to
gencrate strikes, mnot a mod~] em-
ployer to show how industirial rela-
tions st ould be built up end how the

1974-758
workers should be taken into confis
dence and given the facilities to play
their fullest role in building our
national economy.

I would like to gsay a word on De-
mand No, 38. It is very strange that
the Ministry of Finance which talks
of curbing inflation today comes be-
fore the House ssking for money
which will be required for the im-
plementation of a measure which 1s
suppOsed to be for savings. It is Rs. 70
lakhs for the remaining part of the
year for administrative work that has
to be carried on this wage freeze
scheme of Government; Rs 70 lakhs
only Gcvernment are going to spend;
over and above this, Government
alone for their administrative work
have to spend. 1 would like a calcula-
tion as to 1s going to be spent by the
private sector employers throughout
the country who wall also have to doa-
certain amount of extra accounung
and so on, unless of course they chooze
not to do it and run away with the
money which most of them are cap-
able of doing, Therefore, in the nume
of fighting 1nflation, create another
head of expenditure—strange logic ot
which only this Government is cap-
able,

With these few words, I thank you
for the patience with which T was
heard.

W gudy gy Wi (FART)
sqml™ wger, § wATA WA AT
#ags FTN F AT WO T H
RTRIT F AR FO AT YA T E N
® ey 1 eme fawr A am W
wwm A ATE Aiwa &7 g o
FAT HY AT T T A § AR
Tt e g (7w wer e ad
g grrA af g, A s A A
B 5 w® Tar ¥ & SARIRE A
F071 2 o Y | g Y TR TR
HIATE | AT A G0 &Y FTWT ARH
Fawn § et #Y qfy w A & W
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# o ®®& g7 & dqw ¥ o7 g
wIBT waT g ArfET ar | WA A
axg 7§ fw wowr w1 ag wodm w=2w
g1 foeg Wl aF 9T-HRR T7 wEY
g FTT mr 7§
RAG[ § a1 6w w1 § T wF
o & faq g7 o Ay ¥ orey 2
Afew g a7 7@ g7 w71 9 g
SUTAE T4 & T FEE 2T W
SHE! 4TF 1T w4 &1 TURT TR
¢ T anT FifgT | W 2 wee
% g€ T g & o faato faam 7,
fewig fawor & aqr wigls fyam &,
SAH FO ER Vg ¥ TF A ¥ fouw
wfro g5 faamii & wE=7E, @R
wiifrar grnfe w19 u= #1 q7mar &%
Haywmamy /g 1 7 21 5y @t
wRIzMfE TR za 22 faqmm
& gr0 WP 9g 7 (RA 77 Tw gL,
fraig &1 diwwt 1 TW T 41 q=Ew
faafw £ F¥ 1, T OFTIE TRZ
TafI g 8 =%F 40 70 T ufaw
5w TRt # &d w4 T & WY 6o
wlams sHaTSHITI ¥ @19 8, vfRavi
T HAR w A A AN F ¥ H
S FAT € ) T8 AT OF T AL FA]
qm e AR Ay nN aw wrafz e 24
A1 wET BT ATTH FT G VA 2 F2
O AT AT & WA AURFT T4
¥ 1T AT AN e ®I A7 A A F
JEIT #1 A g7 oAvg wer e
e wfgn fr g=pfeafs saqs 8
AR AR g FA UT "TA R 7
ga% {5 FTOIC FET TR F WAy
FE

wrr % fagr a0 AT wTATT AT B4
ywm AT (T A
§& % o7 T i gfem &1 WA
ax w€ ¥ ST QUi Aoy 2
fr dwel aqt 7 &+ 7fr mf @ W
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€7 TR W7 avart edft wff gf ot
TEIR &VEE 3 AL, THA T7AR 21 0,
¥ greq avETT & 9 1 faere gewre
Y stfes: feafy oY 727 & fir 23 I
2 g€ af 1 orifaer a7 9% ) oA
AZY HATTH T FAA B qrOvIET §
RF A W w9 A a1 R
AR wigw =¥ w1 95e7 FOAT &)
FAT aw T v o R e & ame
TEAAE | 4 FUE ©151 fags Avsre
ok faa fem & o417 T2 T A
qdt A% AW A1 =N P TRE g
77 & {90 | AT 4+ 7 A1 OF 2w
wrs fean mar & & wE Ga1 qw & A
fegr 1 & 1| oY 79 waww A AR
s & feafh g & oY fagre s
wgr fagre 1 wwar &) g gz & e
Tl & B FFET 7 @ 5 fae
At § &8 smer qeifa 4 w6
THRY FA1 AT Z0Y, O ow famreoig
wx &1 & faazw wewr s R I
fazr7 &1 fmafr Y ag ¥ fage
fergena % =2 & fager gur vvw 1
gist TR0 R S w1 e
M W\r F oqir oofd v o
A7MET ®Y YA H A9 60-70 TfAwT
ART FRT g1 78T 1= aryfAw faow ¥
wxifay # wowt sy svwr w@fee ?
fagrr wrfeaf= w1 2@ S frr g &
TR mAY A ¥ = & dur Gwd Ay
o} WY ey T | AT A 9T E1 ¥
T A% At 7 [ 9 e A g,
Tl WA T AvE 7oAt §
AT 7 7% FETe weEt ¥ wyr www fr
T Agwen wgEAw # fawgw fenw
o T FY |

T ©F & W fraew wen v
fagre & am@ WY qars OF = AW
aw v ¥ 1 9ft 2T g v Wi qETe
ot g1 ¢ Afaw qvere Y 7|® 9
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FCHIT §Y A} &7 A T Y, I
¥ AR @@ T 9y & g egdy
¥T ¥ WT FIAT § TAE ATH FIOITC
waw Afr It & 1 & fagre & afirolt
o @ e g 9 AT A F TG
o o WY ¥ 1 AfEw g wr g9 w7
wwRd g fd agy Y w7 arsmm
F ¥ T ¥ 997 qF qeffq FyI=T A
gAfeznm 7 f—wwrend) Fraabre,
fedar Tgaw, T freafar w7
e FGH T AT N A wTH F
g fezive ¥ ¥ 1 fage /757 & 5oy
wiga w1 977 gfAgi 1 en? om o7
e & fF 31 fames 1973 AF 744
graam faedft, swvw qvFe & Ol
Farsrrr & qrer ot & frg g Y st
for ga w/n fF 31 w9 19714 A
wET q FAI ) 5T g7 5@ F
30 97 1974 A% fafvry =7 § 71
FAr | AFET WE WAAr | wA Ty
el 2 f& 30 /w7 1074 AT §E7
9PN AMGAT | BF A7E ¥ faa 7Y G
WIF dF 37 AWM T 9177 STFF
& faad feamt & @iF 74 9911 75
et & fagre & 2l el & o
qENI, AR, WA FAET, WIH
wgEE At faedt #1 ognft = ¢ &
taark 2 w7 g7 7 350w w1 T A
97 T GrrTT WY A% AT KTETE
o 7dY Wt § AT FrEAm Sqra @
wé W ayady graAT 7 oY AT T
wd w7 Ay & & WA A N &
9o W g & o v e
grami S e g s erac w7
0 o Wl AT A A5 &
7 av fwar w1 a1 f oy fed gu
g § 9% wY wfax & gfaw ofes
wgraar awT fawfas ot ¥ g
T oy v N sifew ¢85 1 fage
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os freer gar ww ¢ oY I W
gare o7 §a §, agt yer frwey aT
&1 fnix fewr o7 @war § | wEW
faoralY aYd ¥ wu7 a1 fir dqure ¥ oY
e da ¥ 36y ¥ agar § 6)v o
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=uw warg A ¥ v 8 1
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s€a7 fis AraAE wAY oY weR 3A
¥ g7 aYoraTal & @iy ¥ 34913 aqr
g WY Fara f5 aqure gds omv
RN Y FR Ae e T ¥y AT @ F
ar @Y

OIS FTA ®T FHY § WATT FT
FHT B—— A 717 7Y & | NfwT 7oAy
# wrerw & Az Faar T g—
"I ATT qTT A FRA £ ¥ w19 Al
Wifeaw srg qmw & fagr g9 faar
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FTATR | A IFAT 2, 7 YRAT ATRATF—
a9 FET STAT & | WIF FHIT AT ATIAT
w0 §2T T A FFW & FTAT
nr gl fae T # ) BY s Erag §
g1 ggr % e sfgwr & A€
wer wiumifaay & qor, dfea & sm
1 g weET frai o wiw
A %o &1 gz feafr @ fa Faa &
FRTT 2, IT 1 IETT Y g oY
7RO 9T A% # ) gAY famvw
AMAT AT Y & 5 W o
aF Y {f T 9 | wT WY RS
qurgr T TeqeAaT 8 faare w7
wrfge 1 aft faazor swEY § gare
g fxqr oy Ay & 99 FRA@ERR
HIATT WIT FTH T FT AJrA 7 7L
FT |

W o) ¥ A § ¢ WRe
WY €T qET FQAOE |
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352.70 §UP 399 Y 7q7 & AAA
nE, rmerfad FAF Ay ae
gUTE | W A QAT AT & A €%
Y AT T AT~ ATEY T AL,
& r WY | HA §IF HT WIET GHT, 9SG
IE@ T8, wivy geragr  feqmer
o 741, |NfF agaa ma § @17 2,
faagar =@ faee &1, oo T@)
@ A 1 & sreAr wgarg gz e
wqr gor ? wfafy wm @ & a@v
4T A7 T 7 AT ¥ AT 7 AT
grm—fred A 7 70 TN wTAT
a1 fear, 300 sy w1 IgAEA TH
% faq gum gar AT v, FwoIT A
Jdar & A g 7 s A=
oA, faget qar @ar § At qd@r {3
71 & | 99 9 AT & AW WAN
AT AT AT v

g 7 faar 2 & 125 &y soay
grEam F1 4% Ter T A T
mar & gwry fome "R R oRE oW
fx en wram 7 ox 7 SOEY AT
AT @R WA I I IATGTIA T
gg ar fw 105 w97 fageq ¥ fzama
& adwy w165 F fzam 7 431
¥ AT ¥ qoAT g T 4% o0 T
1 5% fow avy &1 7 mar d, feAAar
guf war g 7 v v oAwf -
T 97 WIAT &, WA-AATT § Aqq
& ar s ar i ¢ o1 A fom A
|7 W7 &, ®YF gar dar | T, Ry
AT |t g1 94r | W@ RN AT
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aPT A€ A & AATH Y
gfegfraeig A ravvyfz & <2
Agrvary | ag ot gfemd Ay wrw wF
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qam & & fa¥ @@y a0
g gaaT § A Aogd w v
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gl el &, = @ faert el &
gz fowar § 1 g wrw F4T oy
ar ww Tyl W sl @A
tscusrmr e Y 8 ot
oY 3§ wgEN § wrar § AIwTHGTE )
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A Far ZwrET i feamr A # W
st Aifr & IS NI 0 9T AT
o9 AETA § AN LAY ALY | WY
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qadr # w7 7 gry frafy df quvasr
L4

wroy Frarg A & fag o125
vy @ Afes awears sl & W
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vyt Fr wres vl ¥ Arie o ofw @
W ¥ say qweqw Ay fawAt &F )
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X TR0 E | WIT UF QI IF HAT & AT
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HET 7 WY THET &l AR AY
F1Tr T W W W FT SAT | W0
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FY FATE |\ WAT GTAMR AT FATAA
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ot & e woft Rrerd: (awew
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FAR quY §F foo w2m I3 wiF
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&7 X ¥ 3% FrIT Iw A& 1 -
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3% R g Fifge N wEST AT
£ 9517 1 FAsad A Gy wd vy
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& TRATT § T AFIT FT AT GIATH A
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A F 9@ & Ffww avam ¥
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& v EvmIR S erdY Eagr A awy
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TAX FA § A9 WA R WA T
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sERAT 8 TwY ¥ forr waw w58
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T ol wodft wrdgaa # 2w
W ) g P SqOrde § g vy
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gw aw Wi wer ¥ agRT e
g o o ¥ @ aqmonft s welt
wATA AT B ATHA T6E WA 97 9qE
fgar arr wfeq, o ®@R awET
Wil | W=097 W § 9171 &7 A:1hr T
gr g & Fom t awg 7 pary A @
TETY | 57 +7% FHY AT AT qTEA
o W wY TG |
THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): Certain points were
raised by two hon. Members regard-
ing the functioning of the Defence
Ministry. Shri Madhu Limaye and
Shri S. M. Banerjee are not present
in the House now. Even then I would
like that these points raised by the

hon. Members should not go un-
answered.

Shri S. M. Banerjee has raised the
issue of setting up of an experts
classfication committee for Defence
civilians. A decision was taken by the
Government in this regard many
months ago. He has raised a doubt
that tha formation of this com-
mittee has now been shelved. I want
to assure this House that there 15 no
question of shelving the formation
of this commttee. There has been
some delay 1n ruceipt of the names of
the representatives of the federations
end of the official representatives
Secondly, a panel of Retired Judges
from which one 1s to be selected for
appointment as Chairman has yet to
be called for from the Departmemt of
Justice under the Minmistry of Home
Aftairs For these two reasons, the
formation of the committee has been
delayed But I would like to assure
the House that within two to three
months' time this committey would be
formed.

Shri Madhu Limaye has raised e
number of points. Hizs first point was
about an alleged theft in COD, Ken-
pur. I would Hke to make it cleer
that there has been no theft in COD,
Kanpur, On 21st March, 1974 it weas
reported that about 700 kgs of brass
was missing. After a thorough search

1874-75
of the surrounding area with the help
of the security staff this brass was
found and the quantity was Jocated

and it wag purely a case of misplace-
ment,

PI_%OF. MADHU DANDAVATE
(Rajapur): Where was it found?

SHRI J. B. PATNAIK: In the sur-
rounding area in a sub depot. It was
replaced in the store. There was no
case of any theft there. It was a case
of musplacemeut.

He made an allegation of theft. He
eaid, a lunatic was brought inside-
the depot and was shot, This is also
not correct. On 4th May night a De-
fence Security Corps Sentry was on
patrol duty; he was in no man’s land
lying between the road and the mner
perimeter of the depot He noticed
some intruder who ran and climbed
the inner perimeter of the fencing
with a view to avoid arrest by the
Sentry. The Sentry  challenged
the intruder and since there was no
response, fired at him. The second:
shot fired by the sentry hit the in-
truder in the leg He was apprehind-
ed and handed over to civil police. The
matter is under investigation by the
local police So there 1s no question
of a lunatic being brought inside the
depot and being shot etc.

He said, wagons were taken away
by conspiracy of some people from
the depot

PROF MADHU DANDAVATE:
About the lunatic having been shot
at, this item appaared in the Press. In
that case, why did you not contra-
dict it? It appeared in the Press.

SHRI J. B. PATNAIK: I am mak-
ing contradiction now.

PROF. MADHU DANDAVATE:
Events took place some time back.
These news-items appeared in the
press. Why was it not contradicted
earlier?
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SHRI J B PATNAIK Every news
item need not be contradicted We
meed not contradict every item ap-
pearing in the press. Becauge it was
raised by the hon Member here ]
am contradicting 1t on behalf of the
Government

Wagon No CR 54069 was received 1n
the depot on 5-6-74 'The endorse-
ment ‘seal of ane side of the wagon
was knotted' exists on the wagon
check bist of that date It was pre-
sumed someone had tampered with the
seals and depot therefore did not un-
load the wagons nor did it reseal it,
as it was requirei to be unloaded in
the presence of railway gtaf On
7-6-74 the orderly officer of the depot
found that wagon was bemng drawn
out from depot by the railway pilot
engine when 1t was not included in
the drawing out list of loaded wagons
for that date Actually along with
this wagon 53 other wagons of Which
33 were lying loaded and 20 empty
were being taken out The guard
who was interrogated by the orderly
officer admitted that he ha. connected
thus particular wagon by mistake with
the others mentioned in the drawing
out list The matter was brought to
the notice of concerned rallway autho
Tities

He raiced the i1ssue of residential
accommodation for the married offi
<cers in the armed forces [n fact a
decision was taken in the Emergency
Commuttee of ('abiner on 9-12-65 that
married,separate families accommo-
dation for defence -ervices should be
bui't up in a phased programme, over
a period of 15 to 20 years Accoid
g to this phased Programme since
1966-67 to 1973-74 married dccommodia
tion has been bult for the armed
forces As a result of this construe-
tion of accommodafion the percentage
of satiefaction has gone up to 64, in
the case of officers and 53 for the
others In the army 1t 15 42 for officers
and 51 for others in Navv It is 6
for officers and 89 for others in Air
Torce, Even thgn the situation is not
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safuisfactory There are number of
officery and number of others who are
not finding accommeodation For this
purpose we have made budget provi-
sion this year But as the House is
aware we have to function under cer-
tain financial constraints I am afraid
the 1965 programme would not be
fulfilled if these financial constraints
continue to operate Even then ac-
commodations are being provided

Officers are permitted to hire mar
ried accommodation of their own and
to claam reimbursement of the differ
ence hetween rate of accommodation
and the rate that would have been
recovered irom the officer had he occu-
pied a Government accommodation

Beside, this JCOs and other< of
the army and equivalents in the Navy
and Air Force are alsn allowed to
hire mairied accommodation and then
claim compensation in lieu of quarters
Beside~ this 1t has peen decided that
in A-class aty  accommodation has
to be found out for the officers in
terms of tonstruction of hostels
These are the means by which we try
to find out accommodation for those
officers and men who are not finding
accommodation because of the factors
stated by me earlier

Shri Limavye again raised the issue
of higher v.scositv of furnace o1l This
hag been clarified to by the hon Shn
Borooah As far ay Defence Ministry
18 concerned, he had correspondemce
with the Finance Minister He must
have got the answer from him He
ralsed one point to-day He said that
the Navy was using higher furnace
oil—furnace o1l of 100 c’4 viscosity,

ot 7q fe a7 &7 Y W
¥ w1 fE oft dro o w7 ¥ 2w
¥y T a7 W 3% ¥ 100 Premdiind
w Wraw Wy & faw wgT av | A
¥ fag & afy vz
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1 have given you a copy of the docu-
ments. I do not know why you are
not replying to the matters raised by
me pomnt by point?

SHRI J. B. PATNAIK: You do not
patiently hear me.

SHRI MADHU LIMAYE: Have you
got the document?

SHRI J. B. PATNAIK: I am reply-
ing to the points. So far as Defence
Ministry is concerned. a reply has al-
ready been given to the points raised
by you by the Defence Minister He
has also replied to the same in his let-
ter to you.

So far as the Navy s concerned,
there 1s no question of their using fur-
nace o1l of a higher viscosity than
prescribed

ot vy ford o 79T s el
fodi 471 a9 " AN ¥ VG E |

SHRI J. B PATNAIK I have told
you that you do not have the patience
to heur me I said that at present
Navy 15 using furnace o1l of 80 C.S.
viscosity which has been prescribed
by the LSI. and not more than that.
He 1aised another point regarding
sending of cur MIG aircrait to the
USSR for overhaul and repair. Con-
struction of MIG aircraft was under-
taken 1n the early part of sixties. But
the overhaul facility was not imme-
diately available. That was created
in late sixties and, by 1970-71, Hin-
dustan Aeronautics Ltd. was in a posi-
tien to undertake overhaul of the air-
craft and they have started thewr
overhaul works. Of course, m the
meantime, there was some accumula-
tion of MIG 21 series for repair and
a few MIG 21 aircrafts have been sent
to the Soviet Union for repair work.
1 think Y have answered the questions
raised by the hon. Member.

SHRI P, G. MAVALANKAR: Mr.
Chairman, Sir, when this debate on
supplementary demands....

2010 LS5,
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MR, CHAIRMAN: Mr., Manlankar
you please be brief because the time
for the Independent Members has

been exhausted. Have only fifteen
minutes.

SHRI P. G. MAVALANKAR: When
this debate _on supplementary de-
mands involving a sum of Rs. 352.72
crores is going on, I see that the at-
tendance is very thin partly because
this 15 the week-end, a Saturday, on
which the House §s sitting and also
because already various severe objec-
tions by the Opposition have been
effectively voiced. 1 do not want to
repeat all those arguments. I have
also moved severa] cut motions. and
one of them 1s about the Govern-
ment’s faillure to control effectively
and efficiently the inflationary spiral
in the economy.

I came across an article recently
written by my friend, Mr. Dandavate,
which has appeared in the magazine
‘States’ of 31st August, 1974 wherein
he has given interesting facts, namely,
in other countries the rise in prices 1s
accompanied by a rise in wages. If
you take mauy of these western coun-
tries, you w. . find that if there 1s rise
m prices there 1s a corresponding rise
in wages too. In our country, how-
ever, I am sorry to say that not only
the rise in wages 15 not corresponding
to rise in prices, but that the Govern-
ment have instead come forward with
a Bill—unfortunately, already passed
—whereby all extra things they get
by way of wages will have to be de-
posited compusarily for a period of
one to two years. This is very unfor-
tunate and 1t hits adversely the la-
bour and the working classes and the
middle classes. Further, 8ir. India ac-
cording to the International Monetary
Fund's statistics of December 1973
happens to be the third country in
terms of largest rate of inflation, the
first two being Chile and Vietnam.

1 am sorry to say that in our coun-
try today, the food situation, the flood
situation and the scarcity situation
have all become very critical, and 1
wonder sometimes how we all are
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carrying on in this great counfyy in-
spite of this eritica] situation. Now,
even if people have feelings of des-
pondency and helplessness, 1 should
say Government cannot go on re-
mawng heipless. Recently, the Prime
Minister has been making a number
of trips to various States. She visited
Guarat on 2nd and 8rd August. No-
body dmsputes the right of the Prime
Minister to go to the various parts of
the country with a view to exploring
the augmenting of agricultural pro-
duction, but 1 would lhike to ask Shri
Ganesh or the Food Minister whether
such wvisits of the Prime Minster to
various States are bringing any ap-
preciable concrete results, or are they
merely explorations in some nther
activities than agriculture? There is
alsop the defective public distribution
system In Gujarat, for gxample. one
finds not only the system is defective
but the grains supplied are inade-
quate and the quality is of much lower
quahty. That 98 very unfortunate If
you really believe that the economi-
cally backward people must be given
foodgrains then surely it must be ade-
quate and of at least modicum qua-
lity.

I have two points to make about
floods angd river projects. What s
happening to irrigation network? Are
Government spending enough in terms
of massive control of floods? The
other day Dr. Rap was complaining
about it but he complained only after
he had laid down hris office Let us
know what the Government is doing
for having effective flood control.

In regard to power, there is the
atomic power station at Tarapur which
gives electricity both to Maharashtra
and Gujarat Although this power
station i+ financed jointly hy Gujarat
and Maharashtra, I find recently there
is & move to divert some electricity

* supply to Andhra Pradesh. If elec-
tricity gors to Andhra Pradesh we are
happy, but it cannot be at the cost of
Gujarat and Maimruhtm, especially
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when Tarapur plant is jointly fingne-
ed and put up by Gujarat and Maha-
raghtra, For a long time Gujarat was
paying 58 paise per unit. Then
Tarapur authorities wanted Gujarat to
pay more, so from 5.8 paise per unit
1t was raised to 6.27 paise per unit.

But, they want eight pafse. Ulti-
mately, Sir, there were some negotia-
tions, I believe, between Gujarat, Ma-
harashtra and the Centre and the
Tarapur plant authorities were csked
to compromise at 7.8 paise per unit.
But, they are refusing to do it; they
are insisting on eight paise There-
fore I would hke the hon Minister
to tell us something more about this
matter as to why should Gujarat and
Maharashtra suffer, especially Guja-
rat, because the switches are 1n Ma-
harashtra? Since the switches are in
Maharashtra, 1t can really stop the
supply Sir, Gujarat is thu< kept n
a particular predicament, which I
think is very wrong and unju-t, espe-
cially when we know that Gujarat is
very short of power suprly We do
not have yet the Narmada Project,
and we do not have other sources of
generating power. It 1¢ difficult and
more expensive to get coal from the
distant areas of Eastern Repgion We
have to depend on this source. There-
fore, Sir, I would like the Minister to
reply to this point

Sir, since my time 1s lmited. I
would mention only two more points
before I sit down. One is about scar-
city and drought I shall have an
occasion to speak about this in a Iit-
tle more detail, when I ahall be able
to speak on the Gujarat Budget But,
I do wish 1o make it clear that it is
not a point concerning only Gujarat.
Sir, unfortunately, today, we find that
—some Members mentioned about it;
Mr Sethi made a reference to it—
Orissa and Gujnarat are particularly
hit with floods on the one hand and
scarcity on the other. It is a very
terrible irony of the situation that
some areas are flooded with water
and vast areas of State have no water
at all! Most of Gujerat has not
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water, and according to the metereo-
logical experts, Gujarat is now in the
last category of rainfell, ie, below §
inches, and since more than half the
monsvon 18 over. there is no possibi-
lity or likelihood of any appreciable
rains coming. Therefore, Sir, Central
Government's massive financial assist-
ance must come forth for those States
which are hit by such unprecedented
scarcity conditions, I would not like
the Guvernment of India t{o take shel-
ter under the recommendations of the
Sixth Finance Commission. It is par-
ticularly tragic that the first year of
operation of the recommendations of
the Sixth Finance Commission should
cuincide with the first year of drought
and floods in Gujarat and Orissa.
Therefore, Government of India can-
not say ‘because of the recommenda-
tions of the Sixth Finance Commis-
sion, we are not able to help you and
you must depend on your own re-
sources’. But, where are the re-
sources? If we are to divert annual
plan resources to expenditure on scar-
city rehef works, that can be done.
But, that will be a very small per-
centage, a drop in the ocean. We just
canrot stop the schools; we just can-
not stop other projects; the projects
which are about to be completed can-
not be kept hanging. Therefore, we
have to depend on financial essistance
for the State from the Centre, and I
hope Shri Ganesh will do that.

Finally, I wish to say this Shri
Ganesh has been continuously, not
once, but repeatedly coming to us
before the House and talking about
his hilplessness to stop smuggling. I
am prepared to accept his sincerity,
that he is sincerely concerncd about
the problem of smuggling. But, if a
Minister of State of Finance of the
Government of India comes re-
peatedly before this hon, House and
exprevees his  helplessness all  the
time, [ would like to ask, 1s thiz Go-
vernment? It is we, on this side. and
the country and the people at large
who can feel helpless in this mater.
But, if Government also begins to
say ‘We are helpless; we cannot do
anything’, then, it is not helplessness,
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but surely there is something “wrong
in the State of Denmark”. We begin
to suspect; we begin to have our own
inferences. Therefore, let the hon.
Minister not come again and a air
with this attitude of helplessness.
Then, Shri Ganesh talks about his
idea of ‘Satyagraha’. Of course, it
it a good idca. But, let him leave
this to the opposition parties and the
people, As part of the Government,
let him take effective steps in this

matter, and not just offer ‘Satya-
graha',

Before I conclude, I would also
like to say something on the de-

mand—Police. There shall have to
be very sincere and honest efforts
with regard to proper understanding
and relationship between the police
and the public. Sir, on the 8th and
9th August, in Ahmedabad, 25 news-
men were lathi charged at the resi-
dence of Mr. Sarin. Adviser to the
Governor, Since that day, the Guja-
rat journalists, unanimously, have
been demanding a judicial enquiry
into this incident, But what the Go-
vernment did was to appoint Shri
Chandramouli, one of the Govern-
ment Officers to conduct the enquiry.
I am told that he has not yet started
that enquiry. But, we are not go-
ing to have an enquiry by Govern-
mental agencies for acts of Govern-
mental  departments, We want,
therefore, a judicial enquiry and I
support this demand for a judicial
enquiry, made by the journalists. and
I hope Government will do it. I say
this because I feel distressed that
even after 27 years of Independence,
the relationship between the public
and the citizens on one side and the
Police on the other, is far from satis-
factory and far from what it should
be, in a democratic set up. In a de-
mocratic set up, people have a right
to protest peacefully, democratically
and forcefully. As long as they are
not violent or unconstitutional in
their protest, the Police must be
trained to behave in a manner which
is in tume with the conditions that
obtain and that ought to obtain in a
democratic set up.
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wmer ot rfiey o ot o ot B8

Tg AT AW ST A § T
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At srrraw AP frwaf ™
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g1 wrasy A fasom 1 fow g9z @
wee dfafadt wrar feamy &
adt 8 1 1 A A A £ A,
HT q@A & W1 gOR D Aq F, fawefr
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Tioft o w7 qw ® g@ &g, A9 wW
I, T WA A S Wi 6 e
U faaft 7 gy ad agmam £
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TQ g # ¢, gAY ag 9, fagie,
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faeity frafr a1 gymem & wr gAY
g9 ¥ 37 7 gw wfemt # &
AtFT BT ¥ AAwA qE wE & fw
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WX g ¥ I ¥ ayvA fawror
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SHRIMAT! PARVATHI KRl
SHNAN: 1 Wili the Bill that wyou
referred to, cover the guestion of all
India central grid?

ofy frdware sreme : orgt o T fewaT
qra< fax ®r w3t § 95 ¥ faq fed)
ST, wAraT ¥} weoy 7f § 1 Wt
s ¥ € wrow g & gH Ay W
st foar § e wagr wgt v &
ghadtoa s & amd o oea §,
IG B BT FT K F1H NgANE
uts giwar 40, few @ ¥ fag
gz aarfcdt ®r seva aft § o ogr
GTL  TWZ ARA  aweAr wnge f,
fort foer w22t & fiw F g grex =2
arg a3l qgr waq ydferiad A
R FW FY F | g frdr qwg ¥
gz Afeyfed @i dav A frarew
7g WY Wra g & v g wrf oY S
QU T A G LT €37 qITT B A |

Different rates are there. For

instance HINDALCO of Birlas are
given electricity at a concessional
rate, leading to a loss. Should there
not be a central authority which lays
down certain policies whereby this
kind of distortion does not take
place?

awrafw off, Far i ot §3 g §-

fawsft 1 qU =W vTw AR F
g9 A ¥ wIX wad o7 ¥ fawet o
NI FQE A N qC g &
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wTT gx wpAqul Fame raeT f, T8
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wyi faweft aorg ok ot 9w Pt W
¥ mlarr A @, @ faq ow
g Wy wey wr ol feqr wan
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¥fea o o A% it fed T &
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16 56 hrs

[SurRt NAwWAL KISHORE SINHA in the
Chair].
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g% | ew a1 ¢ fa (49 feglrar g
gW T STARTHIFTSOT a7 A A
¥7T OWP? A W FET 4T KA
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st fto wfto wrwdwy @ FoT,
aroge qifee qrav e ¥ ot %
§o amed |

1974-78
&t fegmr ware : mogr B
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(Mg DEPUTY-SPEAKER in the Chasr)
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Y 71 & avd #  Tufm e
wx AT frzr wiv fer @iz &
wig gfeqr fax a4y & fw oy
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{ it fdy x2z ¥ faaed fad—rs g
v o9y foq oYt mec gt S2Hfaw
g1t AR qEwpE o T gy )
R AMA W o ¥ ey gu gy e
i fr gwra & faoht & it @ @
WA § WG W oA §, spaer

g ax et o & gz v warw
¢ Fuewy faraf oft & ofyc domr oft &

wimﬁnfhriﬁmﬂu’t
e ot § IER aeer X fewrd
i € oW ww o §
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fwe P X M 3 fma a wr A )
e feafa ¥ oo fr g7 o fror o =%
B AR g AT § fr
s 7 s fmaf & gfaao
e #n owtey 2 fr smeT |
sarat [y, & qfqaw T A7
ar faar  =fgfar gt a0t
&% A 97 FHzeRa qfafa adqr 4@
faxeh Y &1 % Ao 7 OYv @WH
aRegrat 97 famiy & fAam gy
Y i 79 & fan fufyaon afqis
T 41, 7= "dr gfatrar s fawfo
ot 7qr A9 WA /W TV A OIA
fawrfeon w1 /e i 4 fro#w
fawt @Y7 fgaf qr o 1 37 T
ooy At v afz A ¥ A Agry
& | FJ1T DT AT WERAT AT W7 ar
w1 afafagr 7% 2% vem o gax
sfagt ¥ gegAT 7 3 A4 T FEAT
fam fr widy s fawdy &0 =1 #1
G FT T & aA F A oaw A
g1 WA= P oI oA W oAT Fmr
g Frtat wifrg o zAfm B T
& &z g g fr fom a7 nweqe
AET AT KT AAE A AMATT F 5T q2A
mn fay swwiv 7 oAAT w0 v
FEAAL AT T ¥ S AR B IH A4
AFAYE AET FT TAL WM WA
WA F WT ®T A I |
e QST § AF qIE ] KT GZAAT,
AUTIAA ATYT AXIAT FAA A ATTAT
& ¥ W TN | EH A AT Y
g wifew &% f& o a6 & a9
¥ qIEa Agv a4 Wi SHw fAU
FEA! 9w A8 A O A

wfifr a€ § 9 W @A w1 @R
s forr 12 & fg senwg w1 fwior
B & Afer wgd W oy & e
Y dw Wt ¢ ot A Frodw W
h @ gfhe ¥ &% Wit waafe &
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Ty 1 gw afafr @ faefar W@
& wewT 39 97 faure w50 )

o qaeT war I A ¥ wr
oY a8 w7 Ny feafr & wew
T fagz frafamzratag &4 591
HAA Fr ogir dt emA A
f& a7 g | fadm zanfr gremd
FEAT A adr vE R | TRAT B A
71 ¥ & Afvw wr e 78 oy A4y
21 % faETe 5vEiT o#1 o4T T AT
mmT JEM fr s 7§ oswEr o
Wit Wy By T draEen w1 o9
a3 W=t FAtfET BT oW oAy

SHRI S M BANERJEE As we
taised 1t 1mn our speeches, Mrs
Parvathy Krishnan and myself want-
cd to know the reaction of the Go-
vernment regarding the proposed
token strike of the Electricity em-
plovees  throughout the country
Thev have been having some sort of
a wage committee The committee
was appointed during the time of
Dr Rac But somebodv has scuttied
1t with the result that they are go-
ing on strike I would like to know
whether you are going {0 accommo-
dafe their request

it fagwae sawe : & wIeEY wRafy
7y dragn wgm 5 @@ oy
F fawer 3amm & ¥ 9w AW
Fgla e ToyaAn ¥ Ay www
gax nan 7 faa17 £73 & fao gard
At mm gaEl @ 4 T9A™ W ag W
AMEAT F1 &AW TE 9 WP R T QN fawr
v fafys osql & aadid &
gA awet § gEArT ¥ 4 9d @
e |

wt faat oY ¥ eawgfiaw &Y w4t
& at & emw wEpsw fear 1 q@A
am W gEna 7097, fam® vl
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guegfagn 7o §, & ara 1Y ok
IR g wvara fear § e fewdly &
foerre & g frrd  weregfras Y
wew § @ Wt weaw qfr &
wifaw w3 |

wifeew Wit e dwew §
g Wt (s enperw wt ) @ et
6T ATEE, WA &8 AT FT WEETW
oW g fo gem & ow wy
wrer av § 4@ fog & sarar A AT
gu fad a= fowel & ow Q@ camzw
o 70 fafredy & ay ¥ 9@ W §,
A% AT IR A wifaw w€ar |
) fretlt o gOfeg o ¥ wfz-
any7 W aga Fd FEET PR Ay
fom fear & 1 & 7 g wfemmeax
AR agrag e § 1 FoEw &
woras v gfear A v asder
QA g s awgn TAATT
wrgat g fe wx e foaast $oa oF
A qd 979 2 TWX 85 F= Y UK
7 o). g 3T T wTaw & QF AW
N w10 WX YT @O
¢ 1 Awgr & awen & gfrar ot Ty
ma 41 #H1 owd feqy, 2 T
85 ¥°Z 7 TAET 10-11 T T IFY
t 1 cefeg grwT W) @@ TR
57 § sfemgys A% @ 7
a€ | w9 wfeArge, Y gfer
g9 TTET & U w79 § 3% e
F gATT AT avEgw ¥
3 EaT7 BTUT Rl *9 74 g7 4 LAz
7% [ ar 1 2 8977 50 & RHE
¥ @ 7 AT ¥ 1 gArT war
® A RfEmTET s Y ¥ @
g vvT AN ¥ der s @ E, ow
ag wfeamax & fag Rww &
g o 3@ Aver # ¥wE4se 31
vy § WX W aew W gEl

wiat & frg Aour w7 Fuw O Ted
oY g STaT W g | oY 4y W o8
g ra¥ gm ot ofemmur amgx ¥
e w@ §, 359 wherme w9
1 & =z ot femwr f, § oA
g ofearur W Amaay o *
feamal o fraar atw qer § dfew @
gg oY v g fv g 3 TR
W W oI ¥ R w2 g
Hr A feamr ST ofr g

off ;eweaw  q@w  (FEgATAT) .
¥ ware ¥ Wy qEY grew @Y €
WY TN RT T § fwIw
qHYT ¥ 609 Fr 7 WIET 7 W &
wlmuamag sy vg 3% fF W
frmmaT w1 wfeargav & weAldY 2 3
1o Femoqma W dfefee
M IgE) Wz Frr & fag wred
darfdve w7 A g WA
ag wgar f& feamt &Y wdd) 3
w® ¢ % Frg g gy

M oagrw wt: 3 A gH
AN REAT D FAIHE RE

it mewTaTr q¥w 34 ifRfaz
& fiz &7 & fau WX wer gqmEr
gwr # fr wo vEw) merdy @9
FgT £\

You are not prepared to spend
even a single paise from your pocket
or from the treasury The entire
burden is on the kisan and you are

gomng to collect every paise from the
kisan.

ot mpeere Wt : oA 9 o ud
FTYFT § | T 917 g § fr faw
WIS ¥ gtom AR Ayt ug sq
o wx gt Ay g vay ok ¥
dfeq g & fram & ¥t At wp
¥ s gt gl €t o SF o
g sirex fafee. ..
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Wy wey ow fref (aile)
oeg F OreW & § Y Ay 1 W@
e g wEm AT g IEF aIm
a3 o &)

st wgwew Wt ;39 & dee
| @t § 1

SHRI D, D. DESAI (Kaira): The
difference has beer of the order of 8
dollars per barrel or Rs. 400 per
tonne. That should not be played up
to an extent to justify this extra
charge that is made on vanous pro-
ducts by the Petroleum Ministry.
The difference the Petrolecum Minis-
try has got to make up because of
the rate difference iz smaller. The
crude oil we are receiving is from a
neighbouring country, I have to say
this because w& do not want to get
any incorrect information. We have
got an internal crude oi] production
of nearly 8 million tonnes. There
again, we are not paying anything
extra either to Assam or Gujarst. In
other words, the whole money aris-
ing out of both these receipts has
been completely taken away by the
Centre. There 1s already a pending
demand from Assam and Gujarat
governments....

MR. DEPUTY-SPEAKER: You
are making a speech,
SHRI D. D. DESAI: I am inter-

rupting him because....

MR. DEPUTY-SPEAKER!: It
should not be too long,

SHRI D. D. DESAI: There is al-
ready a case made that we should
charge a higher price.

fears St &E ST I A
xelae @ § ot 9§ & el

Why we are charging more. I am
saying that it is improper and there
is no justification. The difference is
of a negligible nature and there is a

substantial part which is indigenous
and on which no extra amount is be-
ing paid by the Government.

s e Wt St eT A ED
ford fag, 3z =gy 7@ § 1 garer A
wfefomm s 2 % omw ¢,
ag aa1 @i fafegs o7 &, sl amsx
& 2w 13, 14 fafags zq qrd 8 1

SHRI D. D. DESAI:
have to interrupt you
not 7 nor it is 8. It is somewhere
around 7.7. Therefore, the current
year 1s still in progress and this vear
will ¢nd up probably with 8 mllion
tonnes.

I am sorry 1
again. It is

SHRI SHAHNAWAZ  KHAN.
Between 7 and 7.5 million tonnes 1s
our indegenous production and our
imports are 13 to 14 million tonnes
and we are paying a much higher
price for the imported crude and we
are supplying naptha for fertilisers
at a very much cheaper rate of
Rs, 486.31 per tonne. That is why
the fertiliser that we import at
Rs. 3,000 per tonne is being given at
Rs. 2,000 per tonne to the farmer and
there is this element of subsidy
which I mentioned. Price of diesel
is also kept as low as possible and
farmers are using high speed diesel
for pumping sets also.

w1 A1 rw fewd ;o sarer difaa,
grdfez Ag A gv 1 wREW &
SET AW AR ATWE W HT g |
g faaar Far sz Sifawr

oft mgmw @i : 79 T A
FEar & 1

SHRI SEZHIYAN (Kumhakonam):
Sir, I raised in my speech certain
points about the information to be
given on the exact dates of the with-
drawal from the Contingency Fund.
Plcase see Demand No. 48. Certain
amounts are withdrawn from Con-
tingency Fund, Date is not there
Item B states that advance was
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granted from Contingency Fund of
India in March 1864. The exact
date is not there. In Demand
53 also it is stated that the amount
15 taken out of the Contingency Fund
and there also it is not stated when
the amount was taken and all that.
In Demand 53 also the date is not
given. My point is this, If it is
something before 31st March, 1974,
it 1s not belonging to the financial
year 1974-75 Please take the Con-
stitution of India. Artirle 115 says
this,

The President shall—

(a) 1f the amount authorised by
any law made in accordance
with the provisions of article
114 to be expended for a
particular service for the
current financial year 15
found to be insufficient for
the purposes of that your or
when a need has arisen dur-
ing the current financial year
for supplementary or addi-
tional expenditure upon
some new service not con-
templated in the annual
financial statement for that
year,

That means, supplementary budget
is visualised on two occasions. When
the amount sanctioned in the annual
financial budget presented is found
to be insufficient. Specific grant can
be asked. Also supplementary ex-
penditure upon new service not con-
templated in the financial year's
budget. Therefore 1t can give either
a Grant for Account already voted
but not sufficient or a New Service
for current year. Supplementary
Grant can cover only for the finan-
cial vear Here we are considering
supplementary grants for the ycar
1974-75. 1t can cover only expendi-
ture for the year 1974-75. 1If there
is any expenditufe before 1974-75
then my point is that they cannot be
covered We therefore have to go
for Express Grants. Supplementary
Grants can cover only the financial

1974-178

year 1974-78. If there iz any expen-
diture earlier than the 1974-75 finan-
cial year, before that date,—this is
not covered, Please see Demand No.
48 jten B. Payment in satisfaction
of court decree, charged expenditure
There the advance was granted from
the contingency Fund in March, 1974,

That means that the expenditure
from the Contingency Fund has been
incurred, That expenditure has been
incurred tn the month of March 1974
Therefore, 1t cannot come for the year
1974-75

Thercfore, as far as this Supplemen-
tary Demand for 1974-75 1s concerned.
one item 1s very exphemit For all the
other items they have not given the
dates If thev give the date prior to
31-3, then all the i1tems may not come
under Supplementary Demand [ am
sure that at least one item wh.ch 1s |
explicit cannot come under Supplemen-
tary Demand This can come under
Excess Grants For one item, that 1s
explicit, For the other items too I
want the dates If the date: ars “efire
31s March, then they cannot come f{or
the year 1974-75 Take (irant Nos
48, 53 and 55 One item is verv oxrli-
cit But, for other items, the dates are
not exphaut

st aq few@  TInad WEIET,
¥ gfafrer amdl & 93 11 F (d)
A% &) wax &1 Aify w7 777 § agtfy
HaY WERT & F A qmA ¥Y R W7 &
F&d £ f& ;r @t ww ¢, 4 g7
WO K Atz F @d frr oax £ ®
srEafmas 777 & a9 £7 WG |
¥ OTT F1 o417 WEYT Q17 9 A
frara sy a7% ArgaraeaTe
a5 640 ¥ wrfed dwms w1 A
g |3 famr g -

“Demands for monev  alraady
spent 1n excess of the voted grants.
are not, therefore, met by way of a
Supplementary Grant. But, never-
the less, all Excess Grants and De-
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mands for Excess Grants have to be
presented to the House in the same
geszion in which the Publhic Accounts
Commititee presenis its Report there
on or in the following session”

% me R mga A
Jergw frar @ 1 WY wga TAA
F7a 2 fr quaa fan faeig o4
¥, A Hgmra § (dY) Framw e
WIZ 1 3T w1 g7t a2 3arg sarfr
I H g7 ATG FT QAT |

“The payment being in satislaciion
of court decree for a charged ex-
penditure for which the advance wa-
granted from the Count ngency Fund
of India 1n March 1974 after the
last budget of supplementary de

mands for 1973-74 had been present-
ed "

At e W, T 91y
Fadla g & ad a8) gor &, 77 fama
o9 7 w4 gar 7 | 919 Aafwm &Y
qTT 115 7 (n) "7 (41) w7 349 )
() = fzar zam 3

“It anv money has heen spent on

any service 'ne to filnancial year in
excess of tne amount granted for
that service and for that year b
W7 FAT AT grefrg=r §
“It 1x for the
year’
“grlowx () B A 2 @
HEATT AT Py

zfan ¥ At owaT w) fram
& w97 Oiv Rfqgr & e
115 (A1) Fwmarrev g q@ 7 famg
wigar 7 feag At T gz & gw
B %77 9 F7 # wAuFT I %97
WY ¥ wav afy g7 g auimT
fam 7 4t mwrat &, gafa oo
fam 7 A am A1 T F I @Y
gt e | 3T EY agAAT g
gafean ngnflure faw ®1 o
Lu AU | AY AW wETE AT A1,

current financial

1974-73

A I¥ § T oY gw a9 W Ay
fearga a7 wiY 3 aifer sTar angd at
FU @ afry fodt oY g &8 wg
gy foe a@ 7ET @1 awa |

& /7T T1g 9T A § AUR AEAT
g foagwr w1 17us &1 % fan
a 7371 43 g, afsq nwa FTA1 BT @9
T AR gW AW |

SHRI S M BANERJEE Sir, if you
remember miany a time when we are
disiussing in this House suplementary
grants and excess grants and when we
discuss excess grants we ive told that
supplementary grants dare “2ing discus-
sed now and you should speak and
criticise and move cut motions on the
supplementary grants only I must
congtatulate my friend, Shr:1 Sezhiyan
and Shri Limaye for pointing out in
this House something which 1if 1t was
pa<sed we would have been held res-
ponsible for passing something which
does not relate to the year 1874-75. I
I have heard Mr Limaye correctly the
Minister Shri Ganesh, has also con-
firmed that 1t was paid during the
month of March and what we are sup-
posed to pass, that 1s, an amount of
Rs 3372 crores relates to 1974-75
Therefore I request you it be removed
from the supplementary grant as it 18
not a supplementary grant but an
excess grant

MR DEPUTY-SPEAKER There have
been many submission made by
the Memletrs 1n the course of the
general dehate Naturally you wall
hove ty roply to that But this 15 8
specific po nt of otder It you like to
1eolv to the fist ther we shall take
up tms pont of orler ir which you
will have vour say

oY 7y fownr AU WA F@ @
frorfaazgord, 29 g€ & Imwr
& 9T g A WA A 9T W W
W &3 FEAT & w8 Afew ¢F fawr #7
grEe w1 faar a1g )
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MR, DEPUTY-SPEAKFER: We shall
see about that.

THE MINISTER OF STATE IN THE
MINITSRY OF FINANCE (SHRI K.
R. GANESH): As advised by you, I
will first take up the points made in
the genera] debate.

Mr, Deputy Speaker, Sir, thus has
been a very exhaustive Jebate, Nor-
mally, when supplementary demand
come in the course ot the year the
debates are not as exhaustive as we
had in this case. It has come as a result
of certain constitutional and procedu-
ral discussions that took place in the
House and under the specified direction
given by the Speaker. A very large
number of hon Members have parti-
cipated in the debate both from !hs
side as well as irom the other ride.
Many distinguished Members have
made their submission in the debate.
The debate has been of a very wide-
ranging scope. Apart from the ques-
tion of inflation which 1s the most
dominant question as far as nur coun-
try's economic and social life 1s con-
cerned, many other specific points have
been raised by the hon. Members. The
debate has also been vervy useful and
meaningful because my senijor col-
league Shri Borooah, Mimister of Pe-
ticleum and Chemucals intervened and
replied to sume of the points which
Shri Limaye had been raising for the
last one week.

Sir, my colleagues 1n the Ministries
of Irrigation and Power, Defence, Pet-
roleum and Chemcals have already
intervened in the Debole and gave
answers to the very many specific
points that have heen raised in this
debate relating to their Ministries. Sir,
the Food Minmister 1s not available
ifoday here. He has gone with the
Prime Minister on her tour. He was
mvailable till yesterday; he was sitting
till late in the night yeslerday. But,
unfortunately, he had to go. and there-
fore, he could not be present. There-
fore, with these interventions, my task
has become lighter and 1 will concen-
irate on some of the major points that
have been raised in relation to the
question of eemom::.

1874-T6

Sir, these supplementary demands
themsglves, the approval of which we
are seeking, indicate the earnestness
of the Government to meet the gitua-
tion squarely and to concentrate om
some of the important reguirements
of our people as well as the economy.
For instance, these demands relate to
subsidy on food-graing, which 18 of the
highest order of about Rs. 125 crores;
Defence services—Rs. 25 crores which
1s due to the iroprovements in emolu-
ments of the defence personnel and
about Rs, 152 crores for investment in
the core sector, which has been indi-
cated there

Now, therefore, Sir, this break up of
these demands itself indicates that on
the one hand, Government 15 serious
about maintaining the public distribu-
tion system and on the other, Govern-
ment fcels that investments in the ,
cure sector, despite the constraints on
economy today, despite the constraints
on resources today. should be stepped
up and whatever requirements are
there 1n 1egard to the core sector,
have got to he met This 1s ind.cative
of the earnestness of the Government
that on the one hand. inflation has to
Le met Ly taking various fiscal and
monetary measures, and on the other,
it has alvo to be met by stepping up
the production in the core sector This
has also to he met hy having n publie
distribution system, for which as muck
as Rs, 125 crores have heen provided.

Sir, on the general question of infla-
tion and on the :tate of economy,
which has been discussed m the [iouse,
the Finance Minister while replying
to the debate on the Finance B:ll No. 2
as well as while replving to the debate
on the three Ordinances. which cdme
up for the appraval of the House, which
have now been passed by both the
Houses of Parliament—two of thesn
have been passed—indicated the vari-
ous measures that Government has
taken, Now, Sir, 1 will just indicade
very broadly the various measures
that have been taken; the supplemen=
tary budget; the railway budget; the
ordinances to immobilise large amoumk
of money supply so that it does not ge
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into circulation so that the excess li-
quidity in the economy is removed—
these measures indicate the earnest-
ness with which the Government 1s
going about this matter.

There is no dispufe with the hon.
Members on the other side that infla-
tion is the single biggest problem that
this nation is facing today. Unless we
are in a position to control inflation
and bring it to a level which is desir-
able for the economy, 1 would submit
that it is not a question of this side or
that side saying it,—the whole system
will be weighted down by the impact
of these inflationary prices,

No democratic sysiem hased on the
kind of democracy that we have, with
the kind of extreme hardships which
the people are facing, with the kind of
percentage of our population which is
always at a level of depression with
depressed living, to use a more res-
pectable term, can bear this inflation.
There is no dispute with hon Members
on the other side about that

The point now 15 that Government
are making earnest cfforts, which are
known the world aver for fighting in-
flation, eflorts which have made an
impact on inflation in other parts of
the world 1 have tried to indicate
that the various steps that to have been
indicated are serious and earnest
efforts that Government have made to
keep the inflationary spiral at a re-
sonable and controllable level

It has already been said by the
Finance Minister 1n his speech on
Finance (No. 2) Bill and also on the
ordinances that the impact of these
measures can be seen and will be dis-
cernible only after a period of time.
But it is the hope of this Government
that all these measures will go to re-
duce the excess liquidity in the system.
The effort made in physical terms can
also he seen from the central supple-
mentary budget, the increase that the
rallway budget has praoposed, the
intrease in the P. and T. rates eic,
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through which Government are expect-
ing to rmise Rs. 666 crores during
1974-75 and Rs. 801 crores in a full
year, Then, these ordinances to with-
draw the excess liquidity from the
economy will also make an impact,
because we expect to collect as much
as Rs 450 crores due to the Additional
Emoluments (Compulsory Deposit)
Ordinance, ghout HRs. 50 to 60 crores
due to the ordinance relating to com-
pany dividends and about Rs. 50
crores due to Compulsory Deposit (In-
come-laxpayers) Ordinance or Bill
These are very large physical targets
which will draw the lquidity away
from the economy The other steps
that have been taken relate to the in-
crease in the bank rate. That would
also curtail public expenditure, In
these very Supplementiary Demands
themselves it has been indicated how
economics have got to be effected two
high-powered committees of the Gow-
ernment are examining the scobe for
the curtailment of non-productive ex-
penditure, beth Plan and non-Pla®.

Then, cftorts taken to increase pra
duction have also been indicated in
these Supplementar® Demands. The
core sector has to be stepped up in
spife of the financial constraints, in
spite of the fact that the single g
target of Government is to keep the
deficit financing at a level which has
been announced to Paritament, because
that 1+ the single higgest question te-
day 1t 15 not a question of whethep
this sector 1s going to be neglected or
that sector 1s going to be neglected,
whether four milhon jobs or 20 million
jobs are going to be created. The
quesiion is that we have committed
ourselves o thiy Parliament to keep
the deficit financing at the leval
which has been indicated to it.

Apart from all these factors, the
steps taken fo increase production, the
steps taken to maintain the public dis-
tribution system, all these total in-
tegrated efforts that Government are
taking do indicate the earnestness of
Government to tackle this problem.

How, a question may be agked ‘What
is the other way?',
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Debate in this House goes on a man-
ner that very serious questions re-
main unanswered. What is the other
way out? There are two other ways.
One 13 to take complete control of the
economy, which means procurement,
which means the public distribution
system, which means taking commodi-
ties from where they are produced in-
to the hands of Government, which
means austerity, which means slashing
down an inessential things and return-
ing back to an economy of complete
austerity. That is one way out. Here
certain attempts are being made and
if these do not produce the desired re-
sults, this Government has the neces-
sary capacity, resiliance and democra-
tic tradition even to go to the next
step where complete control of the
economy has got to be taken 1f we
are to be true to the people of this
country, if we are tfo save the system
from being weighed down by the very
force of inflation by the very force of
depression of the people’s hiving, by
the very force of the tremendous hard-
ship which the poor are facing,

The other way 15 to keep the econo-
my completely free, to free everything.
allow free market, allow free prices,
allow free production, have no prori-
ties. Probably India is too large a
counfry with too great a tradition to
allow such a sort of thing.

Therefore, these steps are earnest
steps and whatever else may be the
criticism of hon. members, T hnope they
will earnestly help Government to
see that these efforts which are well
known and are taken the world over
have got to be tried so that they make
an impact on the total situation.

Shri Sazhivan, veteran member of
the House who in recent weeks has
been making interventions on ronsfifu-
tional and procedura] matters and has
made a very distinctive contribution
to debates in this House, particularly
when fhe Finance Bill was introduced,
has taised certain points. As for one
of the points he  raised, as you had
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kindly indicated, it is better I take it
up later and give a reply.

He raised another point as to what
is going to be the nature and extent
of the deficit. In these supplementary
demands themselves, we had indicated
about the guestion of DA that the Gov-
ernment would have to pay. On the
basis of the present trend of the aver-
age consumer price index, jt would be
necessary for Government to concede
DA to Centra] Government employees
on the basis of the recommendations
of the Third Pay Commission which
Government have accepted. Therefore,
it may be necessary fo come later this
year with another batch of supplemen-
tary demands. That is as far as DA
is concerned.

The point the hon member has rals-.
ed is whether with the demand of
Rs 353 crores for which we are seek-
ing approval of the House and the DA
which we have Iindicated here for
which supplementary demands will
have to be brought, the budgetary gap
would be more than the Rs, 126 crores
defieit which was indicated It is also
hefore the House that additional re-
source mobilisation has been made to
the tune of Rs. 123 rrores in Finance
Bill No 2 and economies have been de-
cided is plan and non-plan expendi-
ture to the extent of Rs. 200 crores.
Over and above these, further econo-
mies have got tn be effected for which,
as I indicated, two high power com-
mittees have been set up.

It 15 also the intention of the Gov-
ernment to see that the public sector
undertakings increase their profits and
decrease their losses. With all the
steps that 1 had enumerated earller,
it is the earnest hope of the Govern-
mént to keep the hudget deficit at the
level which has heen indicated. But
one has to watech the increasing prices,
international factors in terms of com-
modities which we have got to import
and the price situation having an im-
pact on dearness allowance and other
things. As on date that is the pleture



165 Suppl. D.G. (Gesl), BHADRA 9, 1808 (SAKA) Suppl. D.G. (Genl), 166

1974-T6

of public finances, With efforis st
additional resource mobilisation, with
better revenue accruals and with eco-
nomieg in expenditure as I had indi-
cated earlier, the position will become
elearer, It is not a question of deficit
suddenly rising to a high level of
Ks. 500 crores or Rs. 600 crores. The
price situation being what it is, we
have come with Finance Bill No. 1I,
with efforts at additional resource
mobilisation, an attempt is being made
for better realisation of taxes. It is
not that Parliament will be taken un-
awares and the deficit will go on rising
because deficit financing cannot be
allowed to mnse. Once deficit financ-
ing 15 allowed to go up, the total
strategy of anti-inflationary drive, the
kingpin will get dismantled. There~
fore, 1t is absolutely necessary to keep
it at the level indicated earlier.

, 1 think this partly meeis the points
made by the hon. Members, The ques-
tion of black money has also been
raised. In the anti-inflationary stra~
tegy an ussault has to be made on the
citade] of black money and black
marketing and various other anti socfal
practices. On this matter there is no
dispule between members on that side
and this side. What 15 the strategy
which the Government has to adopt to
meet thus problem of black money?
Thal 15 the central question. As indi-
cated by the hon. Finance Mimster and
also by me on various occasions in
reply to questions, etc., there is to be
an integrated approach in this matter,
Black money generales al the level of
commodities and the assault has to
be made at that level. Ii generates at
the level of commodities such as food-
grains or steel or cement or paper or
drugs or textiles. There are various
agencies in the armoury of the State.
Whether it is income-tax, central
excise, sales tax or other regulatory
measures, they have got to coordinate
their efforts to see that ardent is made,
Income-tax is a sort of beneficiary of
the black money generation from vari-
ous sectors, because all that goes
into the income-tax net. There an in-
tegrated approach of stepping up raids
hag been adopted. As hon., members
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know, in recent weeks and months
several raids on the sources and ac-
cumulation of black money have been
conducted. It is not my case that by
these raids you are going 1o solve the
problem. The question is of making
an impact and creating a psychologieal
fear in the minds of these black money
operators and putting a screw from
all sides so that they ran be hemmed
in. Apart from raids, intensive inves-
tigations will have to be done into
the manipulations that take place in
the larger sector. This is being done
by a special cell set up by the Central
Board of Direct Taxes. Various in-
come-tax and wealth-tax cases have
been instituted and some have gone te
the High Court. Those who have
escaped by superior tax planning and
by superior methods through charter-
ed accountants and managerial and
other expertise available to them have
been subjected to wvery Inlensive in-
vestigations by this special cell which
has done very good work. It ask this
opportunity to pay a tribute to the
very fine officers, handpicked officers,
who have| been doing fine job, matching
their ingenuity and earnesiness with
the best that was available to these
la1ger concentrations. They have been
able to locate the various manipula-
tions that take place which are slight-
ly different from just black money.
The third is the question of black
wealth. Black money converts itself
into black wealth in the faorm of
buildings, gold and oastentatious liv-
ing. An attack has to be made in on
this—how buildings are built and they
change hands very quickly. An
attack has to be made on these three
centres of the use of black money.
There has to be coordination between
various agencies, It is the determined
strategy of the Finance Ministry to
attack black money from the various
sources which I had indicated.

Mr, Sezhiyvan asked about self-em-
ployed persons. Recently we have in-
formed the House that it is a fact
that they have been evading taxes. A
survey was done during the last two
years. A special survey was also done.
It has indicated very large evasion of
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taxable incomes by these sections.
It is @ tragedy that in our society,
people who are in such responsible
posiffons, who have all the benefits
of society like education respectabi-
lity and various other things should
be the ones who have béen evading
taxes. Now they have been brought
under the tax net. A very large num-
ber of notices have been issued in
different parts of thg country and
some of them are voluntarily also
declaring their wealth.

The hon. Member asked about
something that was done in 1964. I
do not have any information about it.
I will look into that,

I would very humbly submit to Shri
Mavalankar that when I spoke in the
House or outside about gmuggling, I
did not speak with any sense of help-
lessness. If that js the idea that I
have conveyed, there is probably
something wrong in the expressions I
used. I did not plead helplessness. I
had indicated the varlous measures
that Government have taken bke
providing staff, fast boats, wireless
network, equipment, having separate
preventive formation, increasing the
staff and giving more teeth to anti-
smyggling formation. I had also in-
dicated that on the basis of the Law
Commisgion’s Report, the whole gamut
of economic crimes have to be seen in
a new way by setting up special
courts. Even the use of MISA is under
exsmination. So, I have not indicated
any helplessness.

1 take this opportunity to clarify
very briefly, without getting into a
controversy, that when 1 referred to
the question of satyagraha, it was a
question of creating vigilant public
opinion, It is not that the public is not
aware of it. Yet, public opinion has
got to be mobilised. For instance, the

Working Committee itsell
has said that dehoarding has to be
done. Why did it say so? There is a
State machinery. Still a call was
made to Congressmcn to encourage
and initiate dghmrdlnz. Why? The
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resson ig that, apart from the usual
administrative machinery, political
parties have got to be used, thd
peoples’ machinery has got to be
used, we have got to mobilise the pao-
ple and expose the racketeers, It is in
this context that I talked of mobilising
public opinion, In fact, the Wanchoo
Committee Report says extensively
that these people should bg exposed
before the people as the enemy of the
public. It has gone on record that
their names must be publishcd. I nave
only quoted what the Wanchoo Com-
mittee has said and used it in con-
nection with the smugglers. Some-
times bitter truth hurts. I can assure
Shri Mavalankar that I am mnot a
helpless person, nor a big person. I
said it defiberately to bring home the
dimension of the problem, because 1
know that it has gone into the very
root of our system. So, I wanted to
place before the public the mani-
festations and dimensions of the pro-
blem.

Shri Banerjee raised the question of
the CRP incidents, which has been
discussed here earlier. The manner 1n
which he placed it before the House
should have roused the conscience of
this House. I am sure the Home
Minister will give a reply to this.
Whether on this side or that side of
the House, all of us wil] agree that
such atrocities on our people cannot
be tolerated.

18.00 hrs.

It also belongs to a part which is
a sensitive part of the country. I
have also come from a very far off
part of the country. We have our
own individuality; we have our own
way of thinking, Therefore, we do
not like our women-folk to be oppres-
sed in this manner. 1 am sure, the
Home Minister will reply. I shall
bring the views of the hon. Member,
his very strong and bitter views,
feeling of anguish, to the notice of
Home Minister and, I think, he
be able to satisfy him,

ige
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He also safd gomething about the
delegations to be sent abroad. As you
know, there are certath obligatory
functions which this country is to
perform. There are international con-
ferences and meetings on which India
i represented, whether it is UN. or
U.N, organs, whether it is 11.0., whe-
ther it is UNESCO or various other
things, and these are obligatory things
from which India stands to gain
much. Therefore, our delegations have
to go abroad. Then, there are pur-
chase and trade missions and other
project studies, signing of collabora-
tion/loan agreements, etc. These are
obligatory things. A strici procedure
has also been laid down which re-
Quires the approval at the high level.
There i8 a Committee of Secretaries,
very senior Secretaries to the Govern-
ment of India, which processes all
. these visits abroad, all those delega-
tions abroad. The Minister in-charge
of the Ministry has to approve of the
delegation. Then, it goes to the
Finance Minister. It is at the level of
the Finance Minister that these dele-
gations are finally sanctioned. As far
ag the Ministers are concerned, it has
to go to the level of the Prime Minis-
ter.

An attempt is being made to keep
the delegations to the minimum level.
But being a large country, being a
country which has contributed its best
in the internationa] fields, the coun-
try whose voice in the international
world is today respected because of
our gsize, because of our traditions, be-
cause of our contribution to interna-
tional affairs, to the internartional life,
certain things become absolutely obli-
gatory as far as delegation are con-
cerned,

Most of Mr. Limaye's points have
been answered by my senior colleague,
Shri D. K. Barooah. He had raised
the problem of milling. I shall try to
give some facts about this. The point
that he raised has been sent to the
‘West Bengal Government to find out
the correct position, about the milling
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margin that has been allowed by them.
The Government is expecting their
reply. 1 am sure, when the, reply
comes, the hon, Member and the
House will be informed.

Apart from this, the point that I
may like to mention here, because it
is necessary to mention this, is that
a perticular formula has been fixed
and this formula is based on a Com-
mittee known as the Verma Commit-
tee, It is on the basis of this that
the formula is sought to be revised.
Because of the increase in the issue
price of rice and wheat that this for-
mula is continuously being revised.

There are two points which I wish
to make. I will not be able to go
into the entire detaily because the
West Bengal Government’s position has
not been indicated to me. It ig based
on a formula.....

SHRI MADHU LIMAYE: For every
dirty thing, there is a formula.

SHRI K. R. GANESH: That is a
view. 1 thought, because once a point
has been raised by the hon Member
—he is a very senior Member—serious
attention has got to be given What-
ever information now I have, 1 am
placing before the House, It is based
on a formula. There is a differential
of the formula which the State Gov-
ernment can fix: The State Govern-
ment has been asking, not only West
Bengal but other States also have been
asking. that thig formula has got to
change because of various factors: As
regards the specific point about West
Bengal is concerned, when the reply
comes, the hon. Member will be in-
formed about it. He has also raised
about U.P. Cooperative Societies’ pur~
chases. ...

SHRI MADHU LIMAYE: 1 have
given notice that 1 ghall raise that
point when I speak on the Appropria-
tion, Bill.

SHRI K, R. GANESH: Shrimati
Parvathi Krishan has mentioned
about Demand No. 38, Rs. 70 lakhs
This amount of Rs. 70 lakhs, for which
we are seeking the approval of the

L]
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Houge, is for meeting the expenditure
of the Employees' Provident Organisa-
tion which will look after the deposits
as far as the private sector ig con-
cerned. She raised the point that the
Government had spent so much and
private sector also would have +to
spend. As I have gaid, this is as far
as private sector ig concerned.

Bhri Nathu Ram Mirdha hag raised
a number of points, He is connected
with agriculture, he is an expert in
that, To some of the points, my col-
league has relied. I would only men-
tion two or three things,

There is no dispute that we have to
builld our agricultural economy and
provide food because food economy is
the crux, the central point, of the
Indian economy. Unless the food eco-
nomy is managed properly, the entire
Indian economy cannot be managed
because in the day-to-day budget of
an average Indian 1t plays a very
important part. Therefore, all help to
the farmers—credit and various other
things—has to be given.

In the present inflationary pressure,
when deficit financing has to be kept
at the level at which it hag to be kept,
every other thing hag to be subardinat-
ed to it; the question of increase of
electricity rate, the question of increage
in fertiliser prices, the question of
increase in prices of other inputs
become germane and have to be
linked up with this central task, apart
from whatever other explanations
Government have given.

There is another problem, the pro-
blem of resources. Resources have to
be mobilised. They cannot be mobi-
lised from a smaller sector. For
mobilisation of resources, we have o
have a larger sector and, I think, hon,
members will agree with me that the
agricultural sector will have to play
fts own part in this mobilisation—not
the smnller part of the agricultural
sector, but the larger part of it, the
affluent part of it.
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With the new sirategy, with seeds
being given, with fertilisers being
given, with all other inputy being
given, the Green Revolution Is coming.
One of the most important guestions
of agricultural economy ig land re-
forms, It is my conviction that, un-
less there is a large scale land reforms,
unless the land reforms aré done in
a manner that we have pledged to the
people, unless the milliong of hands of
agricultural labour, now unused, are
uged for production as it has been
done in China-—just because we have
a quarrel with them, we do not reject
everything that is good there—, unless
the millions of hands are used for
production on the farm front, so that
there is increase in terms of coverage,
mn terms of the number of people used,
1 think, the Green Revolution will
remain only in smaller pockets, in
smaller area. Therefore, this is a
very major question.

As far as droughts and floods are
concerned, apart from what the Fifth
Finance Commussion hag done, the
Chief Ministers of various States have
come and they have been meeting the
Finance Minister and have been dis-
cussing with him. The Governor of
Gujarat also met the Finance Minister
and discussed with him. This matter
of Central help to the States is m the
processg of discussion, but it has to be
seen within the natural constraints
that are there in the economy as such
{Interruption) Thig is a problem which
the States and the Centie cannot
neglect. If we have to keep the eco-
nomy in ity even keel, if we have {0
keep the deficit at a particular level,
there hag to be some gort of harmony
between the two, Discugsions are
taking place. I am not in a position
{0 say anything further.

With these words I reguest the
Housge to pass the Demands.

SHRI P. G, MAVALANKAR: Do
you want to leave Gujarat to fate?

MR. DEPUTY SPEAKER: We have
had enough,
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SHRI P. G. MAVALANKAR: Let us
have some concrete reply.

MR, DFEPUTY SPEAKER:
about this point of order...

Now

SHRI K. R. GANESH: We can take
it up on Monday,
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MR. DEPUTY-SPEAKER: He zays
that he will answer it on Monday.

S0, we now adjourn tp meet again
on Monday at 11 am,
18.11 hrs.

The Luk Sabha then adjourned till
Eleven of the Clock on Monday,
September 2, 1974/Bhadra 11,
1896 (Saka),
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